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The House met at a Quarter to Eleven 
of the Clock,

[Mh. DtPUTY'SPEAKER iTi the Chair] 
QUESTIONS AND ANSWERS 

[No. Questions: Part I not published]

10-45 A.M.
PAPERS LAID ON THE TABLE
IxOTlFICATION No. 30—InCOME-TAX
Mr. Dcputy-Speaker: There are no

Quesiions today. The Finance Minister.
I ’he Minister of Finance (Shri d. D. 

Deshmukh): 1 beg to lay on the Table 
. a copy ot Notification No. 30-Income- 
tax. dated the 28ch March, 1951, in 
accordance with sub-section (3) of 
section 4 ot the Taxation on Income 
(Investigation Commission) Act, 1947, 
as amended by the Taxation on Income 
(Investigation Commission) Amend
ment Act, 1951. [Ploccd in Library. 
See No P-i50/51.]

POINT OF PRIVILEGE
Publication of Ganganath Committee 

Report for Purchase of Sugar

Mr. lleputy-Speaker: Before pro
ceeding with the Demands for 
Grants..............

Shri KamaUi (Madhya Pradesh): 
Before proceeding further, may I 
remind you, Sir, that on Monday 
I raised a question of breach of 
privilege of the House and I would 
request you to let the House know 
whether you have considered the
58 P.S.D

5981

matter and what further proceedinfs 
are contemplated.

Mr. Deputy-Speaker: That is exactly
what I was about to mention. Before 
I proceed to put the Demands for 
Grants, 1 would like to dispose of the 
matter of privilege raised by 
Mr. Kamath the other day. He stated 
that the action of Government in 
releasing to the Press the report of 
.findings and conclusions of the 
Ganganath Committee appointed by the 
Minister of Food and Agriculture to 
enquire Into the allegations regarding 
the import of sugar in pursuance of 
the assurance given by the Prime 
Minister during the parliamentary 
debate on the food situation on 17th 
November, 1950, before the report was 
placed on the Table of the House 
constituted a breach of privilege of the 
House. I may inform the hon. Member 
that this was not a committee appointed 
by the House and it had no obUgation 
therefore to submit its report to the 
House. It is open to Government to 
appoint any number of Committees, 
whether on a statement made in this 
House or otherwise. But that will no 
mean that the Committee is on 
appointed by this House. Therefore, 
I do not find that there is any breach 
of privilege involved in this matter. 
No doubt, if any committee is appoint
ed by Government in pursuance of 
any resolution or otherwise and not 
independently while the House is 
sitting, naturally the House would 
expect that such conunittee’s proceed
ings should be disclosed to itself flrst 
Subject to this observation, there is 
absolutely no breach of privilege in the 
present case.

fitfiri Kamath: On a point of inter
pretation of your ruling, may I esk 
whether Government do not owe It to 
the House, when a matter is speciflcally 
raised In the House and when dis
cussion on that matter ensues and In 
pursuance of that, even the Prim t
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fShri Kamath]
Minisler intervtenes and gives an 
assurance that the matter would be 
investigated, and sjbsequent thereto 
the Minister concerned appoints a 
Committee—in such circumstances, is 
it not necessary or essential for 
Government to inform Parliament first 
uf what has.happened about the matter, 
especially in view ol' the fact that the 
matter was discussed in the House 
nrst, and the Ministry took no initiative 
in the matter at all? In fact, it 
in pursuance of the assurance given in 
Parliament that the committee itself 
was appointed..............

Mr. Deputy-Speaker: 1 have already 
disposed of this matter. 1 have got 
here the nature of the assurance to 
which the hon. M em b^ has referred 
to. I myself was called upon to give 

•a ruling when this matter came up. 
1 shall read the portion:

“Before proceeding to put the 
amendments to the House, I would 
like to make an announcement to 
the House. Much has been said 
with respect to the question that 
was raised by Mr. Tyagi and the 
answer given by the hon. Minister. 
The hon. the Prime Minister has 
informed me that I should an
nounce to the House that he is 
willing to go into the matter and 
not only this matter but all other 
matters which may be brought to 
his notice if he is only informed 
in advance.”

I do not consider that this is a definite 
assurance. He had said that he 
would enquire into the matter—either 
this matter or any other matter that 
was brought before him. 1 do not find 
In this any particular assurance that 
a committee would be appointed and 
that its recommendations would be 
submitted to the House. However, as 
I have already said, whenever such 
rhatters arise, the House if it is in 
session would naturally expect that it 
should be taken into confidence first 
before others.

Shri Kamath: That is my point too.
Mr. Deputy-Speaker: I hope Govern

ment will bear this in mind. In this 
instance, it is not as if there is any 
question of privilege, but it is a matter 
of etiquette to be shown to the House.

Prof. K. T. Shah (Bihar): May I
enquire if your ruling makes a 
distinction between the committees 
directly appointed by the House such 
as the Standing Advisory Committees 
and so on and committee^^appointed 
by Government at the instance of the

House by means of or in pursuance of 
resolutions, or as in this case, as a 
result of a debate? Is this distinction 
to be maintained that only as regards 
committees directly appointed by the 
House it is or it would be a m atter 
of privilege that the House should be 
first informed and the report should 
be first presented to the House, 
whereas in the case of committees 
appointed in pursuance of or at the 
instance of the House Government will 
not be bound as a matter of privilege 
to submit that report first to the House? 
Do I understand it that jvay?

. Mr. Deputy-Speaker: Yes. The
question of privilege arises only in 
cases where a committee is appointed 
by the House. If a committee is 
appointed in pursuance of a resolution, 
I hope hon. Members would not ask 
me to commit myself in advance, 
because there is no such resolution 
now. But as I said, though it may not 
be a Committee appointed by the 
House and may only be a committee 
appointed in pursuance of a resolution 
passed in the House, one would expect 
and the House would naturally expect 
that it should be confided in first 
before the report is published or 
released to others. With respect to 
committees that are appointed on the 
assurances of Ministers or some other 
statements made in the House by 
Government Members, of course 
Government receives those reports but 
if the House be in session, naturally 
the House would expect that the matter 
should be reported to it before the 
recommendations are released to others 
outside. This is a matter of etiquette 
and I would like to make a distinction 
between a question of privilege and a 
matter of etiquette.

Shri T. N. Singh (Uttar Pradesh): 
On a point of clarification, there are 
Advisory Committee meetings bemg 
held when the session is not on and 
sometimes. the reports or decisions of 
those Advisory Committees appear In 
the Press. Will that be considered a 
breach of privilege?

Mr. Depiity-Speaker: J  cannot give a 
ruling on hypothetical matters. When 
the question arises, it will be time to 
consider th^t matter.

Sardar B. S. Man (Punjab): On the 
point of etiquette that your goodself 
has suggested, may I know what is the 
constitutional meaning of ‘etiquette’ as 
far as Parliament is concerned.
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BUSINESS OF THE HOUSE
Shrl Ramalingam Ohettiar (Madras): 

Now that we have received notice that 
the Parliament will sit until the 5th 
of May, we should like to know whether 
the Speaker or you, Sir, have come 
to any decision about the sittings. I 
am referring to the timings of the 
sittings. There was a feeling that there 
should be one sitting a day and not 
two sittings, and the summer is coming.

Mr. Deputy-Speaker: What I learnt 
from the hon. Mr. Speaker was that as 
soon as he returns he will call another 
informal meeting of the Members to 
consider this matter. I do not know 
yet when he will be coming. If he 
comes tomorrow or the day after, there 
is no purpose in my taking any 
particular step, but if he is not coming 
for a long time, I will consider this 
matter myself.

GENERAL B U d6eT —LIST OF 
DEMANDS—contd.

S e c o n d  S t a g e

D e m a n d  N o . 51 -—M i n i s t r y  o f  H o m e  
A f f a i r s .

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding

Rs. 71,94,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Ministry of Home
Affairs’.” '

D e m a n d  N o . 52—C a b in e t  

Mr. Deputy-Speaker: Motion is:
. “That a sum not exceeding 

Rs. 22,42,000 be granted to the 
Presideilt to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘GabinetV**

D e m a n d  No. 53—P o l ic e  

Mr. Deputy*Speaker: Motion Is: 
“That a sum not exceeding 

Rs. 88,76,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
^hich will come in course of 
pajrment duiing the year ending 
the 31st day of March, 1952, in 
respect of ‘Police’.*’  ̂ .

D e m a n d  No. 54—C e n s u s  

Mr. Deputy-Speaker: Motion is:
a ffum not ex- ?eding

Ils. 91,14^006 be granted to the

Piesident to complete the sum neces
sary to defray the charges which will 
come in course of payment during^ the 
year ending the 31st dav of March, 
1952, in respect of ‘Census’.”

D e m a n d  N o . 55—C i v i l  D e f e n c e

Mr. Deputy-Speaker: Motion is;
“That a sum not exceeding 

Rs. 1,10,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course\ of 
payment during the year ending 
the 31st day of March. 1952, In 
respect of ‘Civil Defence’.”

D e m a n d  N o . 56—D e l h i

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 2,93,75,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1952, in 
respect of ‘Delhi’.”

♦D e m a n d  No. 57—A j m e r  

Mr. Deputy-Speaker: Motion is:
“That a sum not exceedmg 

Rs. 85,94,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31 S t  day of March, 1952, in 
respect of ‘Ajmer’.”

D e m a n d  N o . 58—A n d a m a n  a n d  N ic o b a r  
I s l a n d s

Mr. Deputy-Speaker: Motion Is:
“That ^ sum not exceeding 

Rs. 1,07,25,000 be granted to the 
President to" complete the sum 

♦necessary to defray the charges 
which will come In course of 
payment during the year ending 
the 31st day of March. 1952, In 
respect of ‘Andaman and Nicobar 

Islands’ ”
Shri Kamath (Madhya Pradesh):

I wish to move my cut motion. ’
Mr. Deputy-Speaker: Any other cut 

motions.

Shri Sarangdhar Das (Orissa): Mine 
also.

Shri Kamath: Before you call upon 
Mr. Singft, may I submit to you that 
on the 26th of March, the Speaker ruied 
in the House as follows:

“If an hon. Member is particul^r 
that a cut motion should be taken



Gftntral Budcet— 5 APRIL m i List of Demandi 6987

[Shri Kamath]
up, certainly, T am bound to place 
it before the House, but then the 
procedure will be that that cut 
motion only will be debated and 
there will be no debate generally 
on the demand till such cut 
motion only will be debated and 
are disposed oV*
Mr, Depuly-Speaker: What does the 

hon. Member want?
Ipunatb: I want to move my 

cut motion.
Mr. Deputy-Speaker: I shall take It 

as moved.
Shri Kamath: The Speaker has ruled 

that it will be debated in the Il6use 
and that the demand cannot be taken 
up until it is disposed of.

Mr. Deputy>Spcaker: The question 
arose in this way. An hon. Member, 
Mr. Jhunjhunwala, raised a point that 
if an hon. Member puts in a, cut motion 
and wants to press it for a vote what 
would be the procedure. The hon. the 
Speaker then said:

‘T h a t is why I said: Do I take 
it for granted that no cut motion 
is going to be moved? If the House 
is agreeable, then we will follow 
this course. If an hon. Member is 
particular that a cut motion should 
be taken'up, certainly, I am bound 
to place it before the House, but 
then the procedure will be that 
that cut motion only will be 
debated and there will be no debate 
generally on the demand till such 
cut motions as are sought to be 
moved ai^ disposed of. The result 
of that will be that perhaps two 
or three cut motions may be dis
cussed and then there will be no 
occasion for a general discussion 
on the Demands. In order to 
avoid that kind of contingency,
I suggested this coursc which fits 
in with the procedure and I think 
this will enable members to speak 

«.g0Derally on the full demand 
which will include the Subjects of 
the cut motions also. This, I think, 

^w ill be the best course.**
I do not think the hon. Member 

need be afraid of any precedents, ^ e  
position is quite clear to my mind:
I am not afraid of the orecedent. 
What I feel is that in such matters 
it is not open to one hon. Member to 
chose one important or unimportant 
matter and try by way of a cut motion 
to occupy the whole time of the House. 
The work of the House will thereby 
be blocked. My own internretation of 
what the hon. the Soeakor has said is 
what as in the case of Bills, when

amendments are moved on a particular 
matter, I would allow all those who 
wish to move their cut motions to 
move them and then, there will be a 
i^eneral discussion. At the end I will 
put motion after motion to the vote of 
the House. That is the only way I 
could avoid the House being taken 
away or side-tracked by any one cut 
motion being moyed out of thousands 
that have been tabled here. The 
general interest of the House ought to 
prevail over the interest of any single 
cut motion to be moved by a single 
hon. Member.

The Minister of Home Affairs (Shri 
Rajagopalachari): In Mddition to what 
^ u  have said. Sir, I would like to 
pbint out that it was to save and 
fJkigalise the time of the House and 
distribute the time of the House among 
the Members in the fairest manner 
possible that the hon. the Speaker 
made that arrangement. Moreover, we 
have, in order to minimise the 
embarrassment to the Speaker again.st 
creating any difficult precedent, met in 
the party. As Minister in charge of this 
subject I issued notices to the majority 
Government party here. But the hon. 
Member Shri Kamath was not present 
at the meeting. Now he raises an 
objection in the open House.
11 A.M.

Shri Kamath: Party matters cannot 
be brought in here.

Mr. Deputy-Speaker: So far as party
matters are concerncd. I want the party 
to be sufficiently strong to deal with 
Its Members. The Chair is not expected 
to take notice of what happens in the 
party. •

Shri Rajagopalachari: In the matter 
of frugaliJ5ing the time, I mu%t point 
out the lapse on the part of the Member 
who raises the difficulty.

Shri Kamath: I protest against thia 
insinuation. There has been no lapse 
on my part In this matter.*

Mr. Deputy-SpeaJcer: It Is not neces
sary to go into what happened at the 
pnrty meeting

Shri Kamath: ♦ •
Mr. Deputy-Speaker: The hon.

Member ought not to lose control over 
himself. ‘Lapse* is a mild word.

Shri Kamathf No. Sir, it is harsh 
enouptfi ^

Mr. Deputy-Speaker; Such hard 
words do not break any bones. After 
f»U the derorum and dignity of the 

should be preserved. ,

* * Frmtnqed as unmrliamentary by 
q ^ e r  of HvS.—Ed. of P .f ,
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I am not carried away by what 
happens In the party. The businass 
of the House is regulated by rules of 
procedure and it is open to any hon. 
member to whatever party he belongs 
to move any cut motion here; so long 
as it is within the rules of procedure 
I will allow it. The hon. Mr. Kamath 
is entitled to move his cut motion. 
However, for the purpose of enabling 
all hon. Members to take part and 
having regard to the shortness of time 
at our disposal to place their view
points on this Ministry before the 
House, I would suggest that whichever 
hon. Member wants to move his cut 
motion may rise in his seat and 
intimate to the Chair what cut motion 
he proposes to move and I will treat 
them as moved. Then a general dis
cussion will follow. The hon. Member 
who has moved his cut motion will also 
have his chance.

Shri Kamath; That is all right.

: ani’W

flpr arrr ^  firf’RTT
^  ^  I fM ro rff

^  ^
^  I

^

I

: amnn’ n fR ir, 
^  TTf^ (policy) % 

^  arrsr ^  i
jff ?ft ftfwiT iT^ % aft

f  ^  3Tnr

*̂PT [5 I

^ftgH Wr 3TT̂ -

^  t  ? anrr anvT (order) ^  5ft 
^  arJify ^  ^  ?ft # ^

f  i

f t f

^f*CT ^  ^

Trfwrfy t  % srT5RT ^T?ar

I W  % t  ^  STT̂ t

^  qw tr?yr!T
t  f*P fjpCiT T '̂TT I

4  Put tra ' % fwT tjnrjrrT

^  I  I W  ^  JTpft 'K fff %

^  »rrr»r #  f W r r  #  

^  t  ft: f̂ JWT sr%?r <ri7 tr sftr 

TF# ift  % i t' ? i
71# ?ft % 5ypTP 11 ^  v t ^

^  FfhFR ^  fw iT t  I 3W ^  ^

*Wt * f ^  f

5f % fr r  Jr^ 3rqTT ssrPRnTfT 
amST ftn rr i  i *?Tfw»ra arn^Tf ^  

«IT I #■ JTf !T^ >irT 

ftr  ^  ^  ^  3rr^ 5fr f t :
r * iP f^  % vn fva ia ff % fwT

H I ^  a rrjfr 

«P?% f  ftr ^  5T^ t ,
3mr ̂  ^  ?r*r?T err*̂  afr ^
^  WT# r̂nr*? i 4  anw

f r  ?T5ff»nT f T « r s r ^ %
^  I ^  iT v f%  >¥ 5’,

( C a b in e t )  % i t r f r  f , ^  %

fW  r^rsrnr ^  ?rsp^f '
fipT sTiff ^  ?fr ^»T % 3 ir^

W  % fwf f t w  Sr 8)^ fGT?T̂  nrfjr.

(allegatioas) Jr>
ftrwn; wr# ^  an^ sftic Jrrr v t  
W T  JT? ?ra?r 5 ^  #  ^  ^  wr?
^  JTf fsrohr ?PT ^  f t i  J ift » i^  I  Iff 
?S<r»TfiTft?|t<|-ar3r?%

I fw r^ f  v w (D iv id o
a n d  R u le )  ^  TrfwrfV r̂?fV n i  i 
ftwJT aft sppT «ft

g»T ^  3 T f^  jpsft ^T5ft <ft 1, 2T7

(Top h e a v y  a d m in is -
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<fl 0
tration) t?tt flfRn «tt i aftr
JTfT ^  (undeair-
able) f  ^  ^  4

^  <3Wi I ^

I^Pft«< HT|w I ^  f^n
®Mnn*ii 8fTt^^ «<Na I

3T̂  5®  *TH ftfT

^  PrPRft wft ?TTW <ft, 4  ?raar
«TT ?ft * r ft f f
5T^ «ft ^  arreift

^  srr?T % arrorft 5^

r«rf<r ^ A am »TT
% arrafWf ^  f W f t  s ttR t^  
(nomiiiate)*iTT^ «ft, ?ft fS5r ^

5TT5»T (Prime
Minister) tc  ^  an 1 1 afk
8T»K t  ^  ^  ^  ?{tW  f% w'

fHpTfl< *T^ ft3l»n I 4  5fT5^ f t ^ -  

W< ^  *T^ ^■cfc'ill I

<PFR’ fnff 9n*>T >TT

r̂ 3rfM-T ?T *TtT fTT^I

V^T ^  *̂T ^  VT % 3fT
srnn >tt ^  1

sr^  ^  qrrj 5ft ITT qri cr ^
<ro ^  srfsRfn: 9rnr Jrt̂  am

t  «n: #  h tsrrani 1

irnr Pf '̂w r̂rr% % ^  <tt
3 n ir  f  ft: ^

’T'K % 3TT̂fiT»ff ^
3TnT Wt *TVffFT ^ ̂
vt am wf Prer  ̂? M  3rr?»ft % 
«Trr ^  ^  4 TTft 5, ?ft ^  ?»T
( h  n g )  TT ? r^
TT W?WT I arm ^ ir r
<RT »f «rrr «pt «rr,

*Ft ^  «IT, M  ?«■ ^

'Tnw^^ arrr % ott t> ^  t  
îlsTT I Jrt 3?TT MTftr^ JraHT? ^  

»ft r̂f f , arerf̂ T 5r*r «Ptf 
3rarr̂  5ft̂ ar?r fWPRfr
3T?«f( Personal a ttack  ) wk^
3̂̂  airf 11 iTf ir*HT? «i5t <Tf?1 

5RT JTTPft 5T̂  t  I
^  t  TT ^rra^rr, A' 

ST# ^ T  afT̂ pff  ̂ I ^  anRfRr 
f  A' q^^lr

% "TW »HTT «TT,  ̂o ÎTT 
(appointment) «rr?ff 

4' TC «n *1  ̂ 5ft ^
r<;»i viTK, I ?rt ^  ^

(Christ) % ?fk...........
Mr. Deputy-Speaker: Order, ordar.

I thought the Part C States will have 
something to do with the Home 
Ministry.

Shri Rajagopalacharl: I may say, Sir, 
that they have nothing to do with the 
Home Ministry.

iRfcCT.^o ffto ftr^- ^  ^

cfhuqr .....................
Mr. Deputy-Speakec: It is rather

inconvenient to go on allowing personal 
explanations on what took place with 
respect to another Ministry, with 
respect to another Minister’s speech on 
another occasion. If the hon. Member 
has got anything to say with respect 
to the Home Ministry he may do s a

<fe»T ^ 0  <fto ^  : 3T? ^  ^

# ?rrf f? ^ (by the way) ^  fSm 
arr’f ?ft *JTT iiWar ^  TTf̂ f̂t
<TT ^  Tr t  I % '=<F3T if

’T? PP 't'T 
firf’T ^  % 3P5T W «TT? 

I Pbt % arsyfirr ^ ?fr
fjTrtBT S(^ Kft t  I TTcT fr ^ ^
^  JT? » ft I ?r?!r
?r *ft 9T»Tr Jrr«ff f  V T ^  Tfr f  ^  
ft»T 'O T ^rftlT ^ I
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^id  ^  f% 
^  ^  arr^rft f  ^  ^npr

f ,
(Representative) ?t ^  f»T 

' (partition) ^  ^
t ,  ^ rq T .fw ^  ^ ........

Pt o t  firaV "PJftifyT : ' ^  ^  v> 

qto ftT5 : W  %

^  t  3 ^ ^  W  ^  
f  I 3TKf^ ^
i r u  fv«rr ^  ftr

^ T  3[5t 5F)irfCTlr ^  TW ^  ^  ^
3ftr ̂ T  TC %? 3TT

(Democratic setup)
5fTT ^3T ^"ff^  ^  3frr

% f{  3rnr4t f ,  ^  ^

1

^  $n ^  f®  «n
ftr^  iT?p ^  ?P7:4  ^  ^

g fT 3nn: fT^n^li % ^ « rt
5^ ^  ^  % f?5’#  PrPTfST

Pt^ct 2fTT ^r ^  f% qrfeznil̂ f t  
3p̂ r̂ t ^  ŝiTTf t ^  «r :% ^  fTTts

^  ̂ T  «K ^  5>TT =^rf^ 3ftr
^  ftrF^renc ^  i

îR" 4  ÊPPT 
^  3TTT ^  j  Pf  arrr 5̂  ^

fw r I

{English translation of the above 
speech)

Shri M; L. Verma (Rajasthan); Sir, 
when you were on your legs, the hon. 
Minister Shri Santhanam was moving 
about. The Mialsters should have 
strict instructions to. observe the rules 
of the House.

Mr. Deputy-Speaker: Probably ha
did not sea. "

Capt, A. P, Singh (Vindhya Pradesh): 
Sir, I want today to speak something 
about the policy of the Ministry. 
Although I have made some general 
observations with regard to the policy 
oi • the Cabinet towards Vindhya 
Pradesh on previous occasions..........

Mr. Deputy-Speaker: Please speak in 
English.

Capt. A. P. Singh: Is it necessary? 
If it is your order, then I would speak 
in English. Otherwise, I want to speak 
in Hindi.

Some Hon. Members: Speak in Hindi.

Capt. A. P. Singh: So today I want 
to say something about the policy of 
the Cabinet towards Vindhya Pradesh. 
I have already expressed my thanks in 
one of my earlier speeches on the 
declaration of the States Ministry that 
Vindhya Pradesh would stay. I have 
to thank them once again for another 
thing. The other day, that is the day 
before yesterday, the hon. Minister of 
States said in his speech that Vindhya 
Pradesh deserves to be listed between 
Part A and Part B States which means 
that it does not deserve to be included 
in Part C States. That he has accepted 
already. But. without replying to the 
fiuestion as to why does he not accept 
that now, he has made a personal 
attack on me. I wanted to escape 
personal references. I did not want 
that anything may come up before the 
House which may bo unbecoming for 
those who are at the helm of the States 
Ministry. He said in his speech that 
the time at -his disposal was short and 
:hat if he were given sufficient time 
lie would disclose everything before 
the House. I believe h^ should devote 
this time for Vindhya Pradesh. He is 
in the Governme;it. He is a Member of 
the Cabinet. He can arrange for that. 
If he cannot give a full day, at least 
hall the day could be fixed for this 
purpose and he may bring up all those 
allegations he has against me and the 
House may also hear my reply. Then 
the House may decide for itself 
whether it was my mistake or the 
Ministry could not function there due 
to the policy of the States Ministry. 
The policy of divide and rule was 
adopted. Impediments were put in the 
programme which Vindhya Pradesh 
ciovernment wanted to carry out. The 
administration kept there was top 
heavy. Many other undesirable thirds 
were also resorted to by describing 
which I would not like to take the time 
of the House. That I would submit 
when the hon. Minister of States would 
bring forth allegations against me. Sc 
much for the personal remarla.
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[Capt. A. P. Singh]
Now suppose for a moment that that 

Ministry was very inefficient and I also 
was very inefficient. But then my 
Ministry was not elected by the 
Congress. It did not consist of Con
gressmen alone for the States Ministry 
nad put in their own men from outside, 
they had nominated persons of their 
own choice. How could then the 
responsibility of all this lie with the 
Chief Minister? And if you say it does, 
take it from me that I • am no more 
going to be a Minister or a Chief 
Minister now. .

i r i f ,

(Kanan karon janam bhar trasu, ihise 
adhik na mor supasu)

Bhai'at had said that Ram should 
come back from the forest and he 
himself would go to live there for his 
whole life. If you so wish I would 
never join the Ministry, but you must 
give its due right to Vindhya Pradesh, 
it must be included in eithpr Part A 
or Part B. You may order the whole 
Ministry to go out^ but why should the 
people of Vindhya Pradesh suffer? 
Why should you encroach upon their 
rights for the sins of one man? If I am 
guilty you may hang me. But as you 
had made me the head of the Govern
ment there so I was responsible to you 
and not to anybody else. The legendary 
Me ghna th  Sha kt i  has been, used against 
me as the last weapon, that is to say 
that when the States Ministry did not 
find any excuse, it came down to the 
level of makmg personal attacks. But 
this legendary Meghnath Shakti cannot 
last for long. They had probably 
thought that I would be overawed by 
this. But I am not going to be cowed 
down. I arh sorry, Sir, that I was not 
present here the day before, yesterday 
for I had gone to call upon the 
President as I had an appointment with 
him at 5-30,̂  otherwise, I would have 
replied the same day. I would even 
say that Tike Christ..............

Mr. Deputy-Speaker: Order, order.
I thought the Part C States will have 
something to do with the Home 
Ministry.*

Shri Rajagopalachari: I may say,
Sir, that they have nothing to do with 
the Home Ministry.

Capt. A. P. Singh: So like Christ......
Mr. Deputy-Speaker: I t is rather

inconvenient to go on allowing personal 
explanation on what took place with

respect to another Ministry, with 
respect to another Minister’s speech on 
another occasion. If the hon. Member 
has got anything to say with respect 
to the Home Ministry l\e miay do so.

Capt. A. P. Singh: All this I said by 
the way. My purpose is to speak on 
the policy of the Cabinet. Part C States 
are also under the Home Ministry^ it 
is not so that Part C States are not 
under the Home Ministry. Apaxt from 
this, after all Cabinet has got juris
diction over Vindhya ^ a d e sh  also. 
This I said simply for pointing this 
out. I apologize to the House for my 
absence on that day.

Secondly, it is said that there are no ' 
suitable, persons available in these 
places. But there are Congress Com
mittees there and I ask that while we 
could accept even partition as Congress 
representatives, why then, if in the 
states..............

Mr. Deputy-Speaker: Please finish
that topic now.

Capt. A. P. Singh: So, for that it is
said that there are no suitable persons 
available. But, Sir, I have to say that 
the Congress Committees there may be 
consulted and a democratic se t'u p  be 
immediately established for after all 
tiie Congressmen are no other people 
than your own.

I had to say much, but I would finish
il with this remark that if- the hon. 
Minister is prepared to institute an 
enquiry in the working of the so called 
native stiiies, then a Parliamentary 
Committee should be appointed which 
should submit a report after making 
enquiries at all places and give 
suggestions as to what should be done 
at each of these places and the States 
Minister should accept these sugges
tions.

I do not want to take mc<re time.
I am thankful to you. Sir, for giving 
me time to speak.

Shri Mirza (Hyderabad): In dealing 
with Home Affairs the first vision that 
comes before the mind’s eye is that of 
the policeman, -because, after all, on 
him depends the successful functioning 
of law and order and of the Home 
Ministry. Sir, it is difficult to praise 
the policeman and it • is much more 
difficult to do justice to him. The 
policeman does the scavenging of the 
dirt of society and in that process some 
of the dirt sticks to him, and the reflex 
action to that is at first unpleasant. It 
Is only on second thoughts and on 
mature consideration that we begin to 
believe that he is also doing a service 
to society. I submit when tnere is a
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recognition by us that he is doing 
service to society it will create in him 
a pride in his work, and the pride in 
his work will mean more diligence in 
the performance of his duty and also 
development of character, honesty and 
integrity. That, Sir, is the reason why 
the English bobby is what he is today. 
It is not only due to the successful 
administrative machinery of the Home 
Department but it is also due to the 
attitude of the public towards the 
policeman. Saying that much. Sir, 
there are responsibilities also for the 
policeman and for those who have the 
responsibility of law and order of any 
country. We have equipped them with 
great powers and we are entitled to 
expect that they treat the public with 
courtesy and see that the State is 
immune from crimes. I m ust, confess, 
Sir, so far as this matter is concerned, 
it has not been as satisfactory as one 
would like to expect. In the capital 
city of Delhi alone we have incidents 
of some recent murders and dacoities 
and we have also complained of 
excesses of policemen elsewhere. I 
think the Home Minister will look into 
this matter and see that checks and 
counter-checks are created so that the 
law and order machinery functions 
efficiently and to the great advantage 
of the people at large. The other 
picture that arises in my mind’s eye is 
that important Act, the Preventive 
Detention Act and that also raises 
violent reactions. Any person who has 
any faith in freedom and civil liberties 
will naturally look at the presence of 
that Act in our statute-book with a 
shudder. I ask the Home Minister and 
I ask the House also, Sir, to have little 
patience with me and consider whether 
such an Act was advisable. Civil 
liberty is a very important thing and 
I must say at the very outset that civil 
liberty is a right which also implies 
obligations and if we do not fulfil the 
obligations, we cannot legitimately 
claim rights of civil Uberty. Civil 
liberty is an attribute of civilized 
existence where peaceful processes are 
at work and when these are not at 
work, every claim of civil liberty 
sounds hallow. I would like the House 
not only to sit in judgment on the 
Home Minister but sit in Judgment on 
itself and see how far our actions and 
our modes justify that law in the 
statute-book. After all, this Act is only 
an instrument of law and order. The 
question at once arises what have been 
our problems of law and order and 
whether such an instrument was 
necessary? After the advent of free
dom, Sir not only we got freedom but 
at the same time, we disturbed many 
vested interests and also created new 
ones. To give only a few examples, 
there were th^ ruters whose feudal
58 P.S.D.

rights they were deprived of, all the 
pomp and show to which they were 
habituated have gone; they accepted 
the generosity of the Government of 
India, but still in their hearts they had 
a grouse. There were the zamindars 
and jagirdars who felt that the dawn 
of freedom hos brought them no 
material prosperity. There was another 
class of vested interest which also 
felt a grouse towards the State. 
Then there were some industrialists 
also. Sir, who were panick-stricken by 
the consideration of the question of 
nationalisation and all these three did 
not hesitate at one time or another— 
I do not say all, but some of them— 
to create trouble. We have seen the 
Rulers' Union being formed and the 
right rebuke that our States Minister 
served on them, only the other day. 
These vested interests did not hesitate 
to combine e v e n  with Communalists to 
disturb the tranquillity of the State. 
This was our internal problem. Then 
there was Pakistan which by its policy 
created new problems of law and order 
for this country. Lakhs of refugees 
poured in from East and West after 
losing their hearths and homes with 
bitterness in their hearts and ip pro
ducing echoes of similar bitterness in 
the minds of millions of this country 
created a problem of law and order 
which is unparalleled in the history of 
any country. Add to that the Com
munists with their pockets in different 
parts of the country who preached 
violence in an organized form. I ask 
you, Sir, are not these problems of law 
and order sufficient to break down 
the machinery of any country xn the 
world? Along with that, what was the 
machinery with which we were 
equipped? Our machinery of law and 
order was depleted a n d  not 
we brought to bear on it a mind that 
was used to defy law for 25 years; 
we brought to bear on It a mind which 
was steeped with C o m m u n a lis m  that 
extended over 100 years With this 
i n a d e q u a te  machinery and with 1^e 
problem in such serious 
I have no hesitation in congratulating 
the Home Minister for successfully 
dealing with the problem which was 
of such great intensity and magnitude.

P e r m i t  m e . Sir. to say a J e w  w w di 
a b o u t  t h e  C o m m u n is t  p ro b le m . I 
d l s ^ e s s  a  l i t t l e  a n d  t h a t  is o n ly  to  
m a k e  my m e a n in g  d e a r .
V io le n t  m e th o d s  to  w h ic h  t h e  C ^ -  
m i in is ts  s u b s c r ib e  m a y  h a v e  b e e n  
i i is t if ie d  in  t h e  c a s e  o f  R u s s ia  w lw re  
J h e re  w a s  n o  f re e d o m  o f  e x p r e s s io n  
n n d  w h e r e  t h e r e  w a s  a n  a u to c r a t i c  
r u le ;  i t  m a y  h a v e  b ^ n  
in, Spain in the ThirUes where similar
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conditions existed but where demo
cratic institutions exist,'where there is 
machinery which permits men to 
ventilate ideas and thoughts of any 
type whatsoever, I think that in 
countries like that, violent methods are 
not justified. In fact you find in 
Europe and England Communist 
parties do resort only to peaceful 
methods. When they came actually 
into power, more or less in Germany 
under the Weimar Constitution, it was 
Hitler who by a clever strategy used 
the Reichstag Are that created a 
volume of opinion against it because 
in countries of Europe there is an 
inherent repulsion for violence In all 
internal matters. The question of war 
is different but we with our history of 
communal riots and so on, we are so 
used to violence that it does not pro
duce In India the same reactions. So,
I submit. Sir, that ,these violent 
methods are not justified, in a demo
cratic country.

The other day there was some h ea t' 
in the debate. I do not believe that 
mere economic causes are sufficient for 
the spread of Communism. If by some 
magic wand you give people food, 
clothing and housing overnight, you 
will still be faced with the Communist 
problem. I believe there are people In 
the Communist party who genuinely 
believe in certain ideals. There are 
among them some of the best men. 
There are among them, Sir, some who 
have never seen 'w ant. I know ♦ there 
is a school of thought, which regards all 
Communists as rogues and scoundrels. 
To them, I would say: Please see the 
battle of Mahabharata and there you 
will find Katna on the other side of 
the battle and you will not solve the 
problem until you recognize realities. 
So, while force has to be met by force, 
that Is not the only weapon in the 
communist armoury. Communists also 
dream and unless you give them some 
better dream, unless you fight not only 
force by force but also a battle of 
dreams, you will not succeed. They 
have a vision of a world where there 
is no poverty etc. I admit their 
methods are wrong. But, you must 
also, Sir, create a dream which will 
satisfy them. There are some people 
who can only live on dreams. Look at 
our Prime Minister. Give him five 
minutes off; then his eyes begin to 
wander and he begins to dream. I 
believe only those that dream bve; ♦he 
others only exist. My submission to 
this House Is to give the country a 
dream which will strengthen the hands 
of the agents of law and order. Until 
that is done, this problem will not be 
solved. I propose tnat the Demands be 
granted.

Maintenance of destitute families of 
political sufferers

Shri Kamath: I beg to move:
“That the Demand under the head

Ministry of Home Affairs’ be
reduced by Rs. 100.”

Perm it me, Sir, at the outset, to 
congratulate you upon your brave inter
pretation of the Speaker’s ruling, which 
you have given, ......................

Mr. Deputy-Speaker: The Speaker 
has so far never been congratulated. 
It is left to the hon. Minister to receive 
and to give congratulations. I do not 
think this is needed at all. One hon. 
Member may congratulate; another 
hon. Member may say that he sees no 
reason to congratulate the Speaker. I 
think reference to the Speaker even 
by way of congratulation would place 
him in an embarrassing situation.

Shri Kamath: If the Speaker is em
barrassed by congratulations, I would 
not congratulate you at all, Sir.

The question before the House is 
simple. All over the world, soldiers 
who have fought in a patriotic war, 
who have fought a war of liberation, 
are honoured in various ways and the 
State takes the first opportunity of 
making some kind of provision for 
them. The history of England, of 
America, of the European countries 
goes to show that not merely are the 
war disabled provided for, but also the 
war veterans, and all others who have 
taken an active part in the war of 
liberation or a patriotic war. China, 
the other day, I learnt, took the first 
steps to provide for all those who had 
fought in the revolution. When I was 
in Russia a few years ago, in 1935, I 
leam t from young people in Moscow 
that Government, soon after they came 
to power, in 1920-22, saw to it that no 
comrade, no worker who had fought 
in the Revolution and brought it suc
cess and to victory, was left uncared 
for. But, sadly enough in India, the 
reverse is the case. Not merely are 
those who participated in the national 
struggle not adequately cared for, but 
on the contrary, we And that those 
few, I do not say many, offlcers or 
others who in the excess of their zeal, 
out-ran the scope of their duties en
trusted to them, whose zeal was worthy 
of a better cause, rule today. They 
have not merely been kept in their 
positions, but some of them have even 
been promoted to very high positiohsi. 
They have become pillers of the State. 
It is unfortunate that such a state of 
things should have come about. I have 
heard from old friends, old-co-work- 
ers, old comrades who braved the fight, 
who bore the brunt of the struggle.
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that as a result of that they have been 
reduced to beggary, have been pauper
ised. They complain, “Is it our own 
Government; is it our own Congress 
Government; is it our own party in 
power?’*. They wonder whether it is 
really the Congress Party which is 
governing or whether it is a party 
which had forgotten its ideals, which 
had forsaken its ideals that animated 
them during the period of struggle. I 
have no answer to give them. I can 
only tell them that I was doing my 
little bit in this direction. If Govern
ment accepted the principle of this 
cut motion, I would be happy. But, 
on the contrary, I fear Government is 
callous to the problem. May I, Sir, 
read out to the House what the I^im e 
Minister said on the 23rd November 
last in regard to this question?

He said:

it is (this provision for the 
destitute families of political suff
erers) unbecoming; it is an anti
climax to our struggle, which does 
not appeal to me in the slightest."

This is a heart-rending statement of 
the proposition, coming from one on 
whom the mantle of Mahatma Gandhi 
has fallen, who is the political and 
spiritual heir of Mahatma Gandhi. If 
he thinks so, what will the other leaders 
who not only adorn the front Benches 
here, but who also day in and day out 
preach to the people, “Do not ask for 
jobs; do not ask for provision; but 
sacrifice, sacrifice, sacrifice; more sacri
fice is needed now, more than ever 
before” think? How can the other 
leaders take a sensible view of this 
problem? It is, I venture to assert, a 
travesty and a mockery of the word 
‘sacrifice* to call upon the people to go 
on sacrificing, not for themselves, but 
for posterity, for a dubious prosperity.

An Hon. Member: Why dubious?
Shri Kamath: Because I am doubtful 

whether prosperity will come to poster
ity even.

. Dr. Deshmukh (Madhya Pradesh): It 
is doubtful whether there will be any 
posterity.

Shri Kamath: Perhaps Dr. Deshmukh 
IS right. Some Members on the Gov- 
^nm ent Benches, who have made the 
best of both worlds, today say to the 
people, “Do not ask for dividends; go 

fo rk in g , toiling, producing; things 
will come right in the end**. This is 
a strange state of affairs not seen In 
any country in the world, except in 

India. What an India, and what 
to tell the people this sort of 

thing 1 It is shameful that this should 
oe told to our comrades-in-arm. to m ir

co-workers, to* our own fighters who 
did not shrink from the battle-field 
in those dark dajrs.

Shri Mtmavalli (Bombay): What are 
we discussing—Home Affairs or the 
political struggle?

Shri Kamath: My cut motion is being 
discussed. *

ShH MunavaUi: I thought the hon. 
Member was discussing his yesterday's 
resolution.

Shri Kamath: The point is not w h ^  
ther those workers, those comrades, will 
accept our help, and will be happy at 
the provision that we make. But, the 
point is whether Government owes 
them an obligation or not. If that is 
accepted, the rest will follow. If we 
make up our mind, if Government 
makes up its mind and tells those peo
ple, “All right, it is our responsibiUty’’, 
a psychological revolution will be 
brought about. Persons who are un
happy, who are in the doldrums today, 
will have a new sense of life and there 
will be greater measure of support to 
Government.

Governmnet has recently imposed all 
kinds of burdens on the common man. 
Railway fares have been increased. 
The taxes have been increased, but 
there is not much tangible good which 
has been done to the common man 
though ther^ have been various attem
pts at it. There ts as yet little tangible 
good done to the common man who is 
ignorant of Parliaments and laws 
legislations. I do not say that Govern
ment is not doing its best; I say Gov
ernment is attempting. But when a 
matter like this comes up, the Prime 
Minister makes a statement which is 
misconstrued by the people and is 
tiirown in the face of the Congress with, 
the words, “Here is what your Con
gress Government has said.*’ Sir, that 
is not a happy state of affairs for any 
Government to be in.

Before concluding, I would say that 
the Crovernment and the Ministers who 
tell these unhappy and old comrades 
not to ask for profits, not to ask for 
any provision or assistance,—it has 

bjeen remarked not by me but by 
several, perhaps malicious-critics, that 
the Government themselves and the 
Ministers, some of them—are showing 
an attitude which is not distinguish
able from Jobbery, so far as they them
selves are concerned. An hon. Minis
ter was a Governor in some province 
he was brought over here as Minister 
and after a time he went back as a 
Governor somewhere else. That is to 
say, he seems to have somehow been 
provided for. Then there are on the 
Government Benches, men who ruled
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the roost in the British days and are 
ruling the roost even now. Then, Sir, 
we have the Home Minister himself 
pardon me for saying so—but .......

Mr. Deputy-Speaker; Is all this re
levant?

Shri Kamath: Yes, Sir, I  am showing 
Aow provision has been made in some 
cases and ...

Mr. Deputy-Speaker: But what is the 
use? How is all this relevant?

I Shri Rajagopalaehari: It is very re
levant; I was wondering why he did 
mot come to me.

I  Mr. Deputy-Speaker: There is the
whole world to compare these people 
with, who have suffered and whose 
economic condition is bad. Is the hon. 
Member going to compare these people

• with every one here? The hon. Mem
ber has, I should think, made out a 
good case on merits so far as these 
gentlemen are concerned. Is it neces
sary for him to make a comparison with 
every Minister and every officer? I 
nope the hon. Member will kindly 
restrain himselt.

Shri Kamath: Sir, I was only pointing 
out that provision has been made in 
various ways for those who helped in 
the struggle and also for*those who 
did not help in the Aruggle. In all 
Buch cases provision has been made by 
Government themselves. That is my 
point. Provision has been made for 
some who took part in the struggle or 
those who played a mild part in it, and 
even for those who actively opposed the 
struggle. But it is totally forgotten 
that there are these humbie^ nameless 
workers who are to-day destitute. Sir, 
I was going to say that whereas in 
other countries, after a war of libera
tion, a memorial to the unknown sold
ier is erected; here we do not have even 
that. That is a very sad thing to hap
pen after over national liberation war 
which was waged over ftfty years. It 
is not the Congres only that has waged 
this struggle. There have been aU 
kinds of parties engaged in this fight. 
There were the heroes of the Bengal 
Partition Movement. There were the 
so-called terrorists, and there was the 
I. N. A. under the leadership of Netaji 
Subhas Chandra Bose. There are many 
among them who are destitute and the 
letters I have received since I moved 
this Resolution last November testify 
to this fact. Therefore, I suggest that 
Government should accept the princi
ple of this Motion, that they owe a 
responsibility, an obligation to the desti
tute families of the political sufferers. 
I do not want that every political

sufferer should be helped, but only the 
destitute among them and who are now 
destitute for no fault of their own, 
they should be helped. Government 
should accept this principle and de
vise ways and means to give effect 
to’ it in any manner they choose. I 
am glad that some Provincial Govern
ments have taken action in this regard.
I believe the Madhya Pradesh Govern
ment was among the first, perhaps the* 
first, to take action in this matter. In
1948 they appointed a committee—a 

government committee—on which one 
of the Ministers of the Government 
presided—to go into this question and 
they have awarded compensation to 
various political sufferers. Madhya 
'Pradesh has done it. Bihar too, I 
think, has done it and the Punjab As
sembly accepted a motion to this effect 
last October. That being so, I see no 
reason why the Central Government 
cannot accept this principle, unless it 
be due to sheer cussedness and mean
ingless obstinacy. I cannot see why 
they cannot accept this principle and 
do what they can in P art C States and 
issue directions or instructions to 
those P art A and P art B States which 
may not have moved so far. That is 
the least that this sovereign Parliament 
expects of this popular government. 
This is whajt this Parliament composed 
as it is of a big majority of Congress 
members expects of this Congress 
Government. If this is not accepted, 
then I can only say that Government 
is not merely irresponsible to Parlia
ment, but is also unresponsive to 
Parliament. I can only hope that better 
sense will prevail and wisdom will dawn 
on the Leader of the House and his 
colleagues in the Cabinet and that they 
will take early action to accept the 
principle of this Motion and to imple
ment it in such suitable manner as the 
situation demands.

Mr. Deputy-Speaker: Cut motion
moved:

“That the Demand under the
head ‘Ministry of Home Affairs’ be
reduced by Rs. 100'*.

Pandit M. B. Bhargava (Ajnwr): 
This morning we are discussing the 
work of the Home Ministry. The Home 
Ministry, so to say, is the back-bone of 
the entire Government of India and it 
is the foundation upon which the super- ’ 
structure of the Government of India 
is founded and is maintained and sus
tained. It is on the efficiency of this 
Ministry that the entire Government 
of the nation, both at the Centre and 
at the States run. Sir, the country has 
oassed through a very critical time and 
♦lie storm of communal hatred and of 
internal disorder on a mass-scale have 
been weathered with very great credit 
and therefore we have to tee that tb i
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efficiency 6t  this Ministry which reached 
its high water-mark under the 
stewardship of the late veternan Sardar 
is maintained.. We have no doubt that 
under the leadership of the present 
Home Minister the efficiency of this 
Ministry will continue up to the mark.

This Ministry, Sir, has its two main 
spheres of activity. First of all there 
is the mainteance of internal law and 
order and second, there is the establish
ment and maintenance of the public 
services. Now, in the domain of public 
services we suffered a great spt-back 
both as a consequence of the transfer 
of power from the British to qur own 
national Government and also as a 
consequence of partition and the opt
ing out of a very large number of exr 
perienced Muslim officers to Pakistan. 
In spite of this, it is to the credit of 
the Government that suitable men were 
found, and in spite of increased govern
mental activities, the administrative 
structure has been maintained to the 
proper level of efficiency. The inte
grity and efficiency of the services have 
been maintained and so far as purity 
is concerned there are some blacksheep 
and in spite of the scandals and mud
dles, of which we have heard recently, 
we must admit that on the whole the 
services have maintained a good 
standard.

There is one thing which I think is 
necessary in the changed atmosphere 
o f the country and that is a change, a 
revolutionary change, in the outlook 
of o u r . public services—^not only In 

their outlook but in their method of 
treatment and behaviour not towards 
the Ministers, the Members of Parlia
ment or those who are happily placed 
in life but towards the common man 
in the street. The gulf that existed and 
which the British Government was 
interested in maintaining between their 
services and the general mass of peo
ple. I am sorry to say Is continuing 
and if our services are to prove them
selves efficient in the changed atmos
phere of the country, there must be a 
change in their outlook, in their treat
ment and behaviour towards the man 
in the street, so that the common man 
may have easy access to any of them, 
his grievances may be listened to and 
his legitimate needs promptly attend
ed to. Without this orientation in the 
outlook of our services, there will be 
something which is very important 
lacking in our administration.

Similarly we have to look at another 
sphere of activity of the Home Minis
try, namely the maintenance of Law 
and Order. If we have to review the 
position of law and order on a coun
try-wide scale, though the direct res
ponsibility of the M inistir is confined

to the sphere of the Centrally Adminis
tered areas, still in its co-ordinating and 
advisory capacity it has a great deal 
of influence* on tiie State Governments. 
Looking «t the great forces of law
lessness that followed as a consequence 
of the tragedy of partition, the forces 
of lawlessness that are by no meani 
suppressed, looking at the forces ot*  
communalism and Communism and ad
ded to them the forces of the liquida
ted princely order and the liquidated 
paraphenalia attached to the vested 
interests like the jagirdars and, zamin- 
dars, the law and order position is still 
a problem which the country has to 
face. Therefore I wouJ.-̂ . respectfully 
ask the hon. Minister as to what has 
been done in the way of evolving a 
co-ordinated and integrated plan for 
counteracting the menace of commun
ism surrounding the country in the 
East and South and these forces of 
liquidated vested interests which are 
interested in creating disorder in the 
country. For this not only our police 
forces should be efficient but the Cen
tral Intelligence Bureau must act in an 
efficient and prompt manner and on 
modern and scientific lines. I am very 
doubtful whether this agency is so 
brisk and up to the mark as it was 
during the British regime. But before 
the Home Ministry can discharge its 
duties it is essential that this Central 
Intelligence Bureau and its personnel 
should not only be trained on modern 
lines but its entire service should per
meate each nook and corner of the 
country, so that the real position may 
always be brought to the notice of the 
Ministry.

The third important facior to which 
I would respectfully invite attention is 
the organisation of civil defence and 
we have a right to know what progress 
has been made in this direction. Of 
course in the review report that has 
been circulated to Members there is a 
reference to the fire-fighting organisa
tion. But this is only a branch of civil 
defence which we have to provide for.

As a result of the Partition our 
frontier has been vastly extended and 
it is vulnerable. It covers hundreds 
of miles which we have to safeguard. 
To give adequate training both In 
morale and in the mental and physical 
aspects of our people So as to counter 
any aggression from outside, the civi
lian population in the border areas 
must not only be trained and educated 
to cope with such situation but must 
adequately be armed. I would like to 
know what has been done in this direc
tion. It is an urgent requirement of 
the country which cannot be neglected.

" The next question to which I would 
respectfully draw attention is the law
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and order position in the Centrally Ad
ministered Areas, wiiich are the direct 
responsibility of the Central Govern
ment. No doubt the times are critical 
No doubt the forces of lawlessness and 
disorder which are in evidence every 
where had made the situation in these 
areas also difficult and I do not know 
why the schemes of the reorganisation 
of the police forces in Ajmer and Delhi 
have been shelved indefinitely, though 
obviously it is due to economy. But 
there is certain expenditure which has 
to be incurred in the larger interests of 
the country and I submit that the re
organisation of the police forces in 

these two areas must be attended to 
and not neglected.

There is one very important fact to 
which I would draw attention. Under 
article 50 of the Constitution we have 
said that it shall be ^he duty of the 
State to bring about a complete separa
tion of the judiciary from the execu
tive in the public services of the State. 
What has been done in this direction 
by the Home Ministry in the Centrally 
Administered Areas? So far as Ajmer 
is concerned I submit that the exe
cutive is predominant. The magistracy 
is police-ridden and it is necessary in 
the interest of proper judicial work 
that the executive should be separated 
from the judiciary. Unfortunately we 
see in Ajmer that the Deputy Com
missioner, who is also the District 
Magistrate, holds periodical conferen
ces at which magistrates in the district 
are called and at such conferences the 
Superintendent and D. I. G. of Police 
are also present and they report the 
progress of cases that are challaned 
from time to time. This state of affairs 
cannot be tolerated and should not 
be tolerated. As regards the question 
of transfer of cases I have no time to 
go into it. But there are enough glar
ing examples to prove that executive 
considerations interfere with the day 
today working of the judicial admini
stration. That is a situation which 
should not be allowed to continue.

Similarly, in the matter of respecting 
the civil liberties of the people I res
pectfully submit that unless it is essen
tial in the larger interests of the 
security or the existence of the State 
these should not be interfered with. 
A glaring example is well afforded by 
the Ajmer Administration. In June
1949 the East Punjab Public Safety Act 
was extended and in September 1949 
(on very irdnor Incidents the entire 
urban area consisting of several towns 
including the city of Ajmer was de
clared a dangerously disturbed area. 
They continued to be dangerously dis
turbed areas up to March 1050 when 
I tabled a question on it and it was

only after notice of that question was 
received by the Administration that 
these areas ceased to be dangerously 
disturbed areas. What were ^ e  conse
quences? The consequence was that 
the ordinary law of the land was a t a 
stand-still. All those cases which 
under the Criminal Procedure Code 
should ordinarily have been tried as 
warrant cases were tried, on account 
of this special law being in force, as 
summons cases. There was absolutely 
no justification for the continuance of 
that state of affairs. My submission, 
therefore, is that it is the direct res
ponsibility of this Government to see 
that the administration in these areas 
should be run on popular lines and 
there should be the minimum amount 
of interference with the liberties or 
the people which also should only be 
on grounds of security.

Sir, my next point is about the degree 
of irresponsibility in administration 
that is in vogue in the Centrally Ad
ministered Areas, which has been ac
centuated in Ajmer due to a continued 
deadlock existing between the Advisory 
Council and the Chief Commissioner.
I would submit it is essential for this 
G9vernment to compel the Chief Com
missioner not to act as an autocrat but 
to respect the wishes of the repre
sentatives of the people and to func
tion only as a constitutional head. That 
IS the least that can be expected of oui 
Government.

In conclusion, I would request that 
these various matters which I have re
ferred to should be attended to ana 
everything should be done to set right 
the situation existing in these areas. 
Sir, I have done.

Shrimati Durgabai (Madras): When 
I speak about the working of thia 
Ministry my thoughts go to the rever
ed memory of the late Sardar Patel 
with whom we had the good fortune 
of working in this House for some 
years. This Ministry has grown in his 
able hands. He strove hard to see 
that the functions relating to this 
Ministry were perfected. Sir, we are 
happy to see that an equally able man 
who is known for his integrity and his 
ability for a quick understanding of 
the^ problems, for his quick decisions 
and the will to implement those deci
sions without delay, has taken charge 
of this Ministry.

As hon. Members are aware, two 
very important functions of the State 
are entrusted to the care of this Minis
try. They are public security and the 
public services under the State. I do 
not want to speak on the first func
tion because some hon. Members h aw  
already sppkeh on it and my time la
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very limited. F would, therefore, like 
to deal with certain aspects of the 
second function, namely the question 
of public services under the State. 
The Home Ministry is responsible for 
all-India services and services coming, 
under the Centre; it is also responsible 
with regard to services for certain im
portant functions of the Government. 
It is the responsibility of this Minis
try to regulate all matters applicable 
to all the services in the m atter of 
standards regarding recruiting, disci
pline, conditions of service, etc. 
Therefore, I would like to speak with 
regard to certain aspects of the work
ing of the Reorganisation wing of this 
Ministry.
12 Noow

With regard to this aspect, I would 
like to say that already an attempt 
has been made to study the working 
conditions in the Secretariat. The 
question of reorganisation of the ma
chinery of Government was committed 
to the charge of hon. Shri Gopalaswami 
Ayyangar who, after going into the 
matter very carefully and studying it 
in its minutest details, has submitted 
his report. The charge of implemen
tation of the recommendations con
tained in that report was committed 
to the Home Ministry and the date-line 
of 31st December, 1950, was fixed for 
such implementation. My complaint 
now is not that the Ministry has not 
attended to these recommendations but 
that they are not expeditiously imple
mented.

TTouching one or two aspects of this 
reorganisation, I would like to say that 
the Estimates Committee appointed by 
this House also went in detail into 
the working of the Secretariat. In its 
examination of sbme of the Ministries 
like the late Industry and Supply Min
istry, the Commerce Ministry and the 
Works, Mines and Power Ministry, 
Members of the Committee discovered 
that there was considerable overlap

. ping in the working of the Secretariat. 
They also found there was no co-ordi
nation between the working of one 
Ministry and another, between a De
partment and the Ministry, and 
between a Department and another 
Department. The Committee also re
gretted to note that there was no 
unifed control which led to wasteful 
expenditure and in some places to 
ineflftciency. Therefore, the Estimates 
Committee made certain recommenda
tions on the reorganisation of the 
Secretariat in a report which was sub
mitted to the House earlier. ‘

The limited time at my disposal does 
not permit me to go in detail into 
those recommendations and therefore 
I will deal with only one or two ques
tions. One of the recommendations in 
that report was with regard to tenurii

service of senior officers at the Centre. 
I am sure I need not go into detalla 
because the report is there and hon. 
Members would have gone through 
those recommendations. Now, with 
regard to this question of tenure ser
vice, an another Committee which was 
appointed with Mr. Gorwalla as its 
chairman as early as the time we won 
independence, that is in 1947. This 
Committee too brought out its recom
mendations on this question and I 
would not do better than to quote 
what the Gorwalla Committee has said 
on this question of senior officers 
serving at the Centre. Sir. the previ
ous practice with regard to this ques
tion was that the officers who were 
deputed by the States to the Centre 
were kept here for a definite number 
of years, say, four or five years, and 
then they were sent back to the States 
from where they had come. Both the 
Gorwalla Committee and the Estimates 
Committee who have recommended 
on similar lines have said that this old 
practice should be re-introduced. Now, 
the advantages of that system are that 
the officers who were deputed from the 
States to the Centre brought to the 
Centre their actual knowledge of the 
local conditions obtaining in their own 
S^tates and of the problems of their 
Governments, and thus benefitted the 
Centre with their experience. Laier, 
when these officers were sent back to 
their States after their tenure of se r
vice was over, they took back with 
them knowledge of the Centre’s ideas 
and policies. Thus there was a mutual 
exchange of ideas regarding the poli
cies and working of the Centre and 
the States. What does the Gorwalla 
Committee say on this question? It 
says :

“We feel it would be very in
advisable to concentrate at the 
Centre a large number of officers 
who have never had that touch 
with concrete things and problems 
which prevail in a district or in an 
executive appointment in a certain 
Department etc.; indeed, we would 
go further and state our view that 
interchangeability throughout the 
period of service between the Pro
vince and the Centre ig. of the 
greatest value.”

I would like the hon. Minister to give 
some attention to this question and 
take decisions and see that they are 
implemented without any delay.

The second question that I would 
like to deal with is in regard to th« 
practice followed for disposal of files.
1 understand that the rule in the Se
cretariat is to send the file to the lower 
man, who has to examine it and put 
up the case. Thus a file moves up 
and down and performs' the journey
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[ Shrimati Durgabai] 
forward and backward again. As 
soon as a receipt is received in the 
Secretariat, it is sent to the lower 
man, namely, either a clerk or an 
Assistant. Then, it goes to the Supe
rintendent. Then, it goes to the 
Assistant Secretary. From him, it 
goes to the Under Secretary or Deputy 
Secretary, and then to the Joint Se
cretary, then to the Secretary and then 
the Deputy Minister and finally the 
hon. Minister.

The Deputy Minister of External 
Affairs (Dr. Keskar): But there is no 
Deputy Minister for Home Affairs.

Shrimati Durgabai: Then again, it 
travels back to the lower man. The 
lower man puts up the case. He 
brings out the points. When it goes 
to the Superintendent, I think he 
underlines some portions in red ink, 
indicating that those are the points on 
which a decision has to be taken. If 
this is the procedure, then I wonder 
how a common man who is not 
acquainted with this cumbersome and 
elaborate machinery is expected to get 
any justice. The present practice not 
only encourages delay but also inem- 
ciency. Then there are inter-Branch 
consultations; inter-Departmental con
sultations; and inter-Mlnisterial con
sultations. By the time all this 
happens, the man who wants redress 
at the hands of this Government 
would have either collapsed or been 
finished. Therefore, I would urge upon 
the hon. Minister to see that this sys
tem is revised sc that there would be 
less delay and quicker and speedier 
methods of disposal.

With regard to the question of ap
pointments to certain very high posts, 
I understand that these are deaU with 
by DepFJrtmental Committees. This is 
responsible for certain allegations. I 
would urge upon the 
see that as far as possible the U .r.b.c. 
is associated with the selection of per
sonnel for these appointments. I have 
not got much time to say anything 
more about this re-organisation ques
tion. •

I now turn to some other aspects, 
What Is the procedure ^o^^wed the 
matter of appointments? the year 
1948 a resolution was ^rougM to the 
Constituent Assembly (Legislative). 
The resolution read:

“This Assembly is of opinion that 
for any purposes connected with 
the State or its services, the Gov
ernment of India J5hall not recog
nise any caste, sub-caste, sect^ or 
religion and that in future it shall 
abolish th<j mention or entry of

caste, sub-caste, seH or religion in 
any forms supplied by Government 
or in any records or registers kept 
by Government.”

When this resolution came up, Sardar 
Patel was alive. He accepted it and 
a Committee was appointed with Mr. 
R. R. Diwakar as Chairman. Shri 
Satya Narayan Sinha was also there.

Dr. Deshmukh: There, was also
strong opposition in the House.

Shrimati Durgabai: I have seen a 
minute of dissent by the hon. Member 
and I would deal with it, had I only 
had more time.

This Committee went from State 
to State. It sent officers from State 
to State and collected so much mate
rial.

Dr. Deshmukh: We never went to 
any State.

Shrimati Durgabai: At least infor
mation was collected through the 
officers from State to State, and then 
the report was drawn up. I have seen 
only one minute of dissent and that 
is by the hon. Member who interrupt
ed. Now, Sir, the House is aware of 
the practice that is followed in the 
various States. I do not therefore 
want to go into details. The relevant 
rules are laid down in the Constitu
tion itself.

Dr. Deshmukh: No.
Shrimati Durgabai: Articles 330,^332, 

340 and 341—these are the Articles 
which had been introduced* to safe
guard the interests' of minorities and 
backward classes. They also provided 
for the promotion of the educational 
and economic interests of the weaker 
sections. Further, under Article 340 
the President was empowered to estab
lish a Commission to go into the back
wardness of these classes on account 
of social, educational or economic 
reasons and then submit a report 
After all this has been done, I do not 
know how any further departure is 
allowed to be made. If it is made, I 
wonder if it will be warranted either 
under the Articles of the Constitution. 
This matter has come to our notice 
through the highest tribunal in the 
land, the Supreme Court. Therefore, 
I do not want to deal with it more 
than I have done, but I wish to refer 
to the attempt being made to Intro
duce amendments to the Constitution. 
I only hope that justice will be done 
by this Government and the Cabinet 
which is sitting to draft these amena- 
ments will take care to see that no 
departure is made and no more s a i^  
guards are given than tiie ones already 
Incorporated in the Constitutton.
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Dr. l>eshmukh: You want to exploit 
perpetuallj.

Shrimaii Durg:abai: When communal 
passions rise, it will only lead to 
havoc.. Our Prime Minister the other 
day was pleased to say when he was 
dealing with this problem in Jammu 
and Kashmir that “India should guard 
against this.” What is the good of 
expressing such intentions when wo 
do not take care of it in practice? For, 
in paragraph 74 of the report of the 
Home Ministry’s activities it is said 
that the Diwakar Committee’s re
commendations were considered and 
that it was felt that no action need 
be taken. T do not know why it was 
felt so—whether the time was not 
found opportune or what was the cause 
—and .the recommendations were not 
implemented. What is the use of 
appointing committees—these are com
mittees appointed by Government—if 
after they have gone into the matter 
and so much money is spent usefully 
or otherwise and a report is produced, 
the report is simply to be put in cold 
storage?

Dr, Deshmukh: We have hardly
spent any money.

Shrimati Durgabai: I would like
the hon. Minister to reconsider this 
question.

Then I come to a question where I 
know that I will be misunderstood and 
styled as a feminist. But I am not 
asking for any special treatment. I do 
not want any discriminatory treat
ment; nor do I like to be discri
minated against on any grounds. Bu^
I am asking for just treatment. And 
that is with regard to recruitment to 
the I.A.S. and I.P.S. • I have got 
figures here, 25 women applied for

• I.A.S. and 44 for the I.P.S. in the year 
1950. So many were found qualified 
after the examination, but none were 
appointed. No woman has been ap
pointed so far. When this question 
came up in this House and whenever 
I asked the hon. Minister about it he 
said that there was an attempt on 
their part to bring the women up to 
the level of men, I shall read his 
answer. He said, “While we wish to 
favour women as much as possible 
there are other considerations” not 
certain .special “also to be kept in - 
mind.'* Who has asked the hon. Min
ister to do us a favour? We do not 
want to be given any favour. All that 
we say is; do not give us unequal 
treatment. So far as the women who 
are now in responsible offices and ser
vices are concerned, they have done 
well. Only the other day, the Com
munications Ministry took a decision 
to extend night duty to telephone 
firU  also. The underlying idea ot tb t

08 PJ.O.

sclieinc w;is to inr*rcasc elUc'ien<;y and 
provide better scrvice, as girl tele
phone operators were considered to be 
conscientious and well-behaved in the 
discharge of their duties. Then, in 
the Madras Secretariat the .servicer, of 
girls and women employees are consi
dered to be very efficient. Only the 
other day in the Bombay Legislature 
the hon. the Home Minister while 
answering a question put to him as to 
how the women police were working 
replied that they were working very 
satisfactorily. In maily capacities they^ 
are working very well. I would there
fore ask him on what grounds this 
unequal treatment is meted out to 
them.

I would in the end again request 
him to go into the recommendations 
of the committees, take quick decisions 
and also see that they are implement
ed without any delay.

Dr. M. V. Ganffadhara Siva (Ma
dras): As a Member of Parliament 
and as a representative o ^  the 
Scheduled Castes in general, let me 
speak a few words on the position of 
the Scheduled Castes in the various 
services.

On many occasions, Sir, a point was 
raised that the recruitment to the 
various services in Government must 
be made in accordance with the 
Constitution which provides for proper 
representation of the Scheduled Castes. 
Before the time-limit fixed lapses, the 
Government should respect their own 
statements made till now. I do not 
deny the fact tiiat the House has had 
several deliberations and discussions 
to their credit. But the results achiev
ed so far are discouraging. Any verbal 
assurance not translated into action, 
benefits not the persons concerned.

For example, recently there have 
been recruitment to the I.A.S. and 
LP.S. through the Special Recruitment 
Board. If Government only cared to 
know the results of selection through 

' these it will be very disappointing. At 
the rate at which selection of sche
duled caste candidates to these services 
are being made, I am afraid, the 
Commission will never be able to find 
“suitable” according to them, even for 
the next 10 years. Ultimately the very 
object of the reservation will be de
feated. Similar is the case with regard 
to appointments made through Public 
Service Commission and direct appoint* 
ments. Nobody would dispute that a 
sound knowledge of history and cul
ture and a certain standard of educa
tion are essential for selection to the 
I.A.S. and I.P.S. But does that mean 
Sir that there are not persons amongst 
the Scheduled Castes with the above 
requisites who could fit in, if not
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[Dr. M. V. Gangadhara Siva] 
better, at least at par with the present 
members. To say that the requisite 
number is not ‘available’ is far Irom 
reality and sincere attempt. 1 may 
humbly submit Sir that there are 
instances where even suitable men 
have been rejected for reasons best 
known to the Commissions. The defi
ciency that still exists to fill in the 
reserved quota, is, in my opinion, not 
the paucity of men, but the lack ol 
opportunities and encouragement.

Now Sir, the Ministry of Home 
Affairs is entirely in the hands of the 
hon. Rajagopalachari, who is second to 
none in supporting the cause of the 
Scheduled Castes. He is in fact aware 
of an instance where a candidate was 
once rejected by the Madras Public 
Service Commission for the post of a 
Deputy Collector on the alleged 
ground that he had no personality, 
which, is due to his economic condi
tion and nothing else. That very same 
candidate was later, at the interven
tion of the hon. Home Minister, then 
Premier of Madras, selected and he has 
now proved to be one of the meritable 
and worthiest of officers. This an\y 
shows the kind of leaning towards the 
Scheduled Castes that the various Ser
vice Commissions and Selection Boards 
possess. Sir, I am sorry to say, that 
the various Commissions and Selection 
Boards set up both by the Centre and 
the States have anything but a leaning 
toward the Scheduled Castes.

So far, as the Service Commissions 
are concerned, a greater change of 
heart towards the aspirations of the 
Ikheduled Castes is needed.

I would, therefore. Sir, only appeal 
to the hon. Home Minister and ^o this 
House that if he and they respect the 
124 per cent basis of representation 
for the down trodden they would be 
fulfilling a moral obligation.

I realise, of course that it is diffl- 
cult now for the hon. Home Minister to 
devote, in the , midst of his multi
farious work, his personal attention to 
this aspect of the problem; but, confi
dent as I am, I am sure that he would 
continue to evince the same interest 
in the cause of the Scheduled Castes 
as he did when he was the Premier of 
Madras. I would further urge the im
portance and the urgent nature of this 
question that is confronting especially 
in view of the time-limit imposed by 
the Constitution.

I therefore submit. Sir, that the 
Government do constitute a  Committee 
eairlyt with persons of sincerity to
wards the legitimate aspirations of the 
ich td u lfd  Castes to go into the datalla

of the recruitment, 2/3rd  of the mem
bers being non-officials drawn from the 
Scheduled Castes who are outside the 
legislatures and who are not bound by 
any party discipline and official influ
ence, to review the present position, 
and to select the required number ot 
Scheduled Caste candidates to make up 
the deficiency, if necessary, relaxing 
certain artificial barriers. It is . high 
time, Sir, that Government opt non
official mca'ibers belonging to the Sche
duled Casi into every Selection Board 
to safeguard the legitimate interests 
of the SclK’duled Castes.

I may ro!:pectfully submit. Sir, in 
this connection, that results of recruit
ment to the Foreign Service are also 
far from satisfactory in that the pre
sent set-up consists of personnel chosen 
to great extent from only a select sec
tion of the populace of the country. 
I do not know whether the Selection 
Board had really applied its mind In 
the spirit in which it is desired.

The Scheduled Castes being the sons 
of the soil whose labours have been 
exploited by others from time imme
morial, should not be allowed, nay, 
forced by ignoring their claims, to 
deteriorate further in a country, whose 
fundamental rights have been guaran
teed to be liberty, fraternity and
equality. ■

I hope that the hon. Minister will 
appreciate the situation and take up 
this matter in all earnestness and
institute an Inquiry through the Com
mittee suggested and after reviewing 
the position, render justice to the 
Scheduled Castes.

Scheduled Tribes in Legislatures
Pandit Kunzru: (Uttar Pradesh): I 

beg to move:
“That the demand under the

head ‘Ministry of Home Affairs*
be reduced by Rs. 100.”
Sir, I wish to draw the attention of 

the House. . .
Shri Hussain Imam (Bihar): What

is the purpose?
Pandit Kunzru: To draw the atten

tion of the House to the injustice done 
to the most helpless section of the 
population, the backward tribes.

The Constitution provides for the 
representation of the Scheduled Tribes 
and the Scheduled Castes in a^o rd - 
ance with their population. It is of 
the utmost Importance, therefore, that 
the population should be correctly de
termined. In the year 1941, the popu
lation of the backward tribes—at that 
time the expression *‘Schedule4 tribes^ 
was not in use—^was about 2 crores and
51 l$khM. But xmder the President*i
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Order issued under article 342 of the 
Constitution it has been reduced to 
about 178 lakhs. This reduction of 
about 63 la to s  has been brought about 
without taking into account the in
crease that would have taken place in 
the  population of the backward tribes 
along with the rest of the population. 
There are many States in which the 
population of the Scheduled Tribes as 
determined on the 1st March 1950 in 
accordance with the President’s Order 
is less than what it was in 1941.

Shri Bharati (Madras): What are the 
States?

Pandit Kuii2Tu: Practically all of
them with the exception of Bombay. 
In Bombay their population has inr 
creased by about lakhs, but in the 
other Provinces there har. been hardly 
any increase, or the population has 
gone down.

Now. Sir, if the reduction in the 
population of the Scheduled Tribes 
may be regarded as a sign of the pro
gress made by them, then we must 
come to the conclusion that Bombay 
is the most backward State in India 
today. But we know that there is no 
State in which more work has been 
done for the advancement of the in
terests of the Scheduled Tribes than in 
the State o f  fiombay. It seems to me 
that Bombay had too sensitive a cons
cience in this matter which did not 
permit it to reduce the population of 
tiie Scheduled Tribes within its borders, 
on any pretext. I have no time to 
deal with the reasons on account of 
which the population of the Sche
duled Tribes has undergone a change 
in all the States, but the two States 
which account for half the reduction 
are Madhya Pradesh and Rajasthan.
. shall therefore deal only with these 
two States. (An Hon, Member: What 
about Bengal?) There are many other 
States where reduction has taken 
place. But as I have already said, the 
two States where the largest reduc
tion has taken place are Madhya 
Pradesh and Rajasthan. In Madhya 
Pradesh the population in 1941 was 
about 44J lakhs, but under the Presi
dent's Order it ha's been reduced to 
about 24i lakhs. That is, it has gone 
down by nearly 20 lakhs or by about 
50 per cent. In Rajasthan the total 
population of the backward tribes was 
about 15i lakhs, and under the Presi
dent’s. Order it is about 4^ lakhs. 
Thus there has been a reduction of 11 
lakhs or nearly 75 per cent.

Government’s attention was drawn 
to the ‘reduction in the population of 
the tribes by my hon. friend Mr. 
Kamath on the 27th NoVember 1950. 
Government gave an elaborate reply to 
it. I cannot deal with the whole of it

here. I shall therefore confine my 
attention only to one of the principiu 
reasons given in that reply for the 
reduction of the population of the 
Scheduled Tribes. And that was that 
“parts of tribes treated as Scheduled 
tribes under the Constitution (Sch^ 
duled Tribes) Order, 1950, who live 
outside certain localised areas and have 
ceased to be primitive or even back
ward and became largely assimilated 
to the general population among whom 
they reside. Instances of such cases 
are found mainly in Madhya Pradesh 
and Rajasthan”. Had the Govern
ments of the States in Rajasthan and 
Madhya Pradesh devised special 
measures for the uplift of the Sche
duled Tribes, we could have under
stood the reason for the marked 
progress which they are supposed to 
have made during the past ten years.

[Shri IJimatsingka in the Chaii^].

But we know that special attention 
has been paid to the question of pro
moting their welfare in Madhya Pra
desh only during the last two or three 
years. And as regards the States that 
now compose Rajasthan we all know 
what their condition was. It is un
thinkable that such improvement 
should have taken place among the 
people formerly regarded as backward 
tribes as to warrant the exclusion of 
75 per cent of them from these tribes. 
If any real work has been done for 
the advancement of any backward 
section of the population it is in res
pect of the Scheduled Castes. Under 
the leadership of Mahatma Gandhi the 
movement initiated for their uplift in 
1932 has brought about a visible 
change in the attitude of the higher 
classes towards them. But their popu
lation has- undergone no reduction. 
These Castes are vocal and they have 
two doughty representatives in the 
Cabinet. Their population has increas
ed in the same way during the last 
ten years as the rest of the population. 
But the Scheduled Tribes whose in
terests were not looked after one- 
quarter so warmly are supposed by 
mere lapse of time to have made such 
notable progress that Government think 
that it would be a slur on them and 
the States in which they live to regard 
them any more as. members of back
ward tribes.

Shri Kamath: The fruit of Indepen
dence ! ♦ .

Pandit Kunzru: There Is a very
important tract to which I should like 
to draw the attention of the House Im 
this connection. The fact is that 
although the President passed no order 
prescribing the areas which could be 
regarded as Scheduled areas in Part B
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States, it is stated in the Constitution 
(Scheduled Tribes) Order 1950 th.it 
only the tribes living in the Scheduled 
areas in Rajasthan will b? regarded as 
Scheduled tribes and their population 
was determined before the Scheduled 
areas in Rajasthan have been notified. 
This shows. Sir, the arbitrary character 
of the decision. It shows that extra
neous considerations influenced the 
minds of the Government in determin
ing the population of the Scheduled 
Tribes.

Shri R. L. Malyiya fMadhya Pra
desh): Is the hon. Member aware that 
in Madhva Pradesh there were many 
.scheduled tribe Rajahs and scores of 
vprv bic zamindars and on the b^sis 
of that I want to know what he has 
to say?

Pandit Kunzru: If my hon. friend 
has a little patience. I will deal with 
his point. I have examined this Ques
tion carefully and tried to find out 
what thp real reason for the reduction 
of the tribal ponulation could be and 
then I found that in some of the 
States the TX>nulation of the Scheduled 
Castes and tbp bacVward tribes taken 
together would form a pretty large 
Droportion of the tot«l ponulation* of 
those States. “In MRdhva Pradesh, for 
instance, this nercentage would amount 
to 3Q. It is thus clear that it would 
be Idle to contend on the t>art of Gov
ernment that the population of the 
Scheduled Tribes has been determined 
In accordance with ordinary canons of 
Justice.

Sir. some Members of Parliament 
submitted a representation on this 
snhject to the President and the 
Prime Minister. The Prime Minister 
ill acknowledging the receiot of the 
repre.sentation said that he had asked 
the Commission#>r for SchedMled Ca.ste*; 
and Scheduled Tribes to lo<̂ k into 
matter fully and to r^oort to him, 'Wc 
was also good enough to say that he 
foimd some discrenancies in the figures 
supplied to the Government ot India 
by the State Government and that he 
wanted to examine the matter as fulW 
as possible, so that no iniu.stice might 
be done. I believe that this enquiry 
has been made, but we are not aware 
of its re'^ult. In view of the Prime 
Minister’s letter. I expert my hon. 
friend the Home Minister not 
merely to ,glve us the substance of 
^he reoort of the Commissioner for 
Scheduled Castes and Scheduled Tribes 
but also to supply us with copies of 
H. 1 have received a reply from the 
Home Mhiistry to the repre.sentation 
that wa*? submitted to the President 

the Prfrne Mini.ster, The reasons 
Cl\*en for the reduction may Vie sum
marized as follows:

At a Conference of the representa
tives of the States held in May 1950, 
the population of the Scheduled Tribes 
was determined in accordance with 
their advice. In the first place the 
principle was accepted that no tribes 
that had not been regarded as back
ward by the Census Commissioner in 
1931 should be included among the 
Scheduled Tribes.

The secona reason given was that 
the reduction took place because the 
State Governments concerned have 
certified that in the areas discussed 
by them the members of the Tribes 
have become assimilated with the 
general population and ar^ no longer 
primitive or backward.

His reply shows that Government 
first decided not to hrnit the popula
tion of the tribal people. No restric
tion has ever been placed on enquiry 
with regard to any matter in any 
census. But so far as the Scheduled 
'ribes are concerned, the Government 
has laid down that while its popula
tion may go down, it shall not in
crease. The second thing that is clear 
is that the State Governments nave 
been given a free hand in the matter. 
Had the State Governments said that 
the population should be further re 
duced. the Government of India would 
have yielded to that. Sir, before this 
matter came to be dealt with by the 
Home . Ministry, it was being dealt 
with by the Ministry of Law. Had 
the matter remained within its juris
diction, I have no doubt that the 
population of the • Scheduled tribes 
would not have been reduced in the 
manner in which it is now being done. 
I believe that while Dr. Ambedkar was 
in charge of the matter, he invited
the States to send him lists of the
Tribes which in their opinion should 
be scheduled. I should like my hon. 
friend, the Hom? Minister to lay those 
lists before us, so that we may see 
when the States became aware of the 
fact that certain tribes have made 
such wonderful progress during the 
last 9 or iO years as to be trcntea
as almost eq^al to the rest of the
l^opulation.

I wish to say onlv one word. Sir. 
more before I .sit dowii and I hat is 
with regard to Madhya Prndesn. 
Under the Central Provinces Statei 
Land Tenure Order a number or 
tribes have been specified as backwarn. 
The Order is concerned with the 
alienation i f  land. The.se Tribes 
number 99 while the Triber th«i 
have been s<-heduled are much les* 
than half of that number. It Is clear 
therefore that the explanation gl'^en 
by the Home Ministry is not worth 
looking at.
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There are other points that I can 
touch upon; but I do not propose to 
do so. It would not be right on my 
part to abuse your indulgence any 
more. I shall only say to my hon. 
friend the Home Minister that the 
grievous wrong that has been done to 
the Scheduled Tribes should be recti
fied. There is only one way in which 
it could be rectified and that is by law 
passed by this Parliament. Under 
article 342, the President’s Order can
not be varied in any manner except 
by law passed by Parliament. As a 
result of the tour of the Commissioner 
^or Scheduled Castes and Scheduled 
'”ribes, Government have, I hope, 
•tmple material before them to enable 
hem to decide how to deal with this 

question, particularly in the two States 
to which I have drawn their atten
tion. If they make up their mind to 
introduce the necessary legislation, 1 
am sure that they will meet with the 
full support of this House.

Mr. Chairman: Cut motion moved: 
“That the Demand under the

head ‘Ministry of Home Affairs’ be
reduced by Rs. 100.”

Shri Sonavane (Bombay): I rise
here as a representative of the Sche
duled Castes, to lay before this august 
House, as** the chosen representatives 
of this land, the grievances and the 
woes of those oppressed and suopress- 
ed people who are traditionally harass
ed, humiliated and insulted in this 
land of Asoka. Mahatma Gandhi and 
many great^Saints.

The feelings of the Harijans are 
very rarelv voiced and sometimes, when 
voiced with a feeble voice, are derided 
and rediculed, because the feeble 
voice of the oppressed and suppressed 
is not liked by some. Today, when I 
speak in this House. T remember oui 
great revered leader Mahatma Gandhi, 
who is no lo n w  amidst us, and when 
I speak on this issue of untouchab*- 
lity, my heart pains if I have to 
soeak against our revered leaders like 
Panditji, Rajendra Prasad. Raiaii an.1 
others, who are equally revered and 
loved by our countrymen Yet. 1 
would be failing in my duty if I do 
not voice my feelings. I must speak 
what I feel with a heavy heart. In 
spite of the fact that our leaders are 
at the helm of affairs, I must point out 
to them their shortcomings in this 
matter, and request t h e m  to do some
thing more than what they are doinc? 
today, and shake off their lethargy In 
the U D l i f t  of Hariians. Iherefore. 
whatever remarks I may make, I 
would request them to take them in 
the spirit in which they are offered, 
even though 1 may overshoot the mark.

We the Harijans have felt the depar* 
ture of Bapuji so milbh that after his 
death, a couplet was sung In Hindi,— 
I cannot repeat every word of it—one 
of the lines of which runs thus which 
means, “After your death, who will 
give light to the huts of the Harijans?** 
Even though Bapuji was not in the 
Government, he did collect a lot of 
money for the education and uplift of 
the Harijans. But, when jthe Congress 
Government is ruling at the Centre, 
what do we find? The woes of the 
Harijans are still there. In many of 
the States also, laws have not been 
passed for the eradication of untouch- 
ability. In spite of the provisions 
which our leaders and representatives 
have framed and adopted in the Cons
titution as an instrument and guide 
for the conduct of Government, and 
elevation of the nation. Government 
have allowed those provisions of the 
Constitution to remain as dead arti
cles, making the untouchables suffer, 
and be exploited, humiliated and in
sulted.

Let me draw your attention, firstly, 
to article 17 of the Constitution which 
runs thus:

“ ‘Untouchability’ is abolished 
and its practice in any form is 
forbidden. The enforcement of any 
disability arising out of ‘Untoucha- 
bility’ shall * be an offence punish
able in accordance with law.**

I ask the Government whether thia 
article has been enforced. What has 
the Government done for the removal 
of untouchability? Will the hon. 
Minister Rajaji tell me what law he 
has passed at the Centre and what 
laws have been passed by the various 
States? Is this article 17 not a dead 
letter? Has he not heard of the un
told miseries, grievances, insults, 
harassments, and persecutions in the 
various States? Has he not read in 
the newspapers tales of insults and 
harassments? I have got here a few 
cuttings from papers. . . .

Shri Munavalli: In what province?
Shri Sonavane: Have patience. I 

know you are supporting me. Have 
patience and you will agree with me. 
Here is a cutting from the News Chro
nicle of the 19th February, 1951. The 
raptlon is “Damn this Caste!** It i« 
from Gwalior. I shall read the report.

“According to reports reaching 
here from village Baggad in Dhar 
District, a marriage procession of 
Harijans was attacked by a mob 
of Caste Hindus as the result of 
which some members of the wed
ding party sustained serious In
juries.
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[Shri Sonavane]
The Caste Hindus, it is understood,
objected to the bridegroom riding
a horse and also to the playing
of band in the procession ”
Shri A. Joseph (Madras): Not only 

in this State, biit in Madras also.
Shri Sonavane: Representatives from  

Madhya Bharat saw me a iev/- days 
back and told me further details about 
this incident and I learn that one or 
two persons of this party who were 
assaulted were seriously wounded and 
were lying in hospital and I now hear 
that one of them is dead.

Well, these are instances and I 
'w ould ask our Rajaji what law has 

been passed n  eradicate untouchabi- 
lity from the land. We C om plain  
against the treatment of coloured per
sons in South Africa and of their 
policy of apartheid; but what do we 
find here?. Should we not do much 
more than what we are doing for the 
amelioration of these people?

Shri Sidhva (Madhya Pradesh): Bad 
comparison.

Shri Sonavane: We should do away 
with whatever untouchability there is 
in our own land and then nobody could 
point at us when we criticise others a1: 
Lake Success about things being done 
in ^South Africa which are against 
humanity and against the U.N. Char
ter. I would, therefore, request Gov
ernment to do all that is needed in 
this matter.

Shri Ghule (Madhya Pradesh): May 
I inform the hon. Member that there 
is already a law in Madhya Bharat 
which prevents untouchability being 
practised and action can be taken 
under that law against anyone who 
practises untouchability?

Shri Sonavane: The laws may be
there, just as there is this Article in 
the Constituti:n. Of what use is the 
law if it is only a dead letter and if 
it is cot implemented and enforced 
I should, however, congratulate the 
Bombay Government for haying ar>- 
pointed twenty officers to aid them 
in this matter and to see how far such 
laws against untouchability are being 
actually enforced, whether oft'ences an^ 
detected and when they are detected 
whether the cases are followed up and 
the actual persons concerned punish
ed. Laws are meant to be implemented 
and not to be a decoration or to be 
an ornament to be w orn.round the 
neck of the Government. I say, what
ever laws there are must be enforced 
and implemented.

-3u% as regards the claims of Harijans 
for their place in the services, one

of my friends Dr. Siva has pointed 
out what amount of weightage (Govern
ment have allowed to them. But the 
question whether that amount of 
wwghtage is actually being given to 
the Scheduled Caste employees in the 
services? In this report given to us, 
there is not a word about this aspect 
of the question, as to the reservation 
of 12i per cent and 16} per cent, in 
the services. We would like to kno\y 
from the Government how this Reso
lution has been implemented. Last 
time we were told that these per
centages were to be observed at the 
time of direct recruitments. When 
direct recruitments take place and the 
Scheduled Caste candidates apply, then 
these applicants are simply brushed 
aside and shut out on the question of 
merit. It is said that these candidates 
do not come to the level in point of 
merit. But I ask, when they satisfy 
the minimum qualifications as laid 
down by the Public Service Commis
sion in their advertisement, why 
should they not be recruited? The 
man who obtains the highest place 
among the Scheduled Caste candidates 
must be given the place in accordance 
with the percentage laid down. But 
that is not done. On the other hand 
the Scheduled Caste candidate is 
compared with the other general can
didates who get higher marks in the 
examination or test. That is not the 
right way of doing it, and whatever 
reservation is kept for the Scheduled 
Caste candidates is allowed to lapse. 
Last time when the question was rais
ed and when the enquiry was made 
whether there is any Harijan member 
on the Service Commission, the reply 
was, “We are all Harijans*', Sir, that
IS merely ridiculing the thing. That 
reply was very ridiculous. We know 
we all are Harijans. But the ques
tion was whether there was any one 
on the Public Service Commission to 
protect the rights of the Harijans in 
the matter of recruitment to the public 
services. What 1 feel is, the exploiters 
of the Harijans would not like or 
would not appreciate that these people 
should come up on the top, lest there 
be none to serve them hereafter. They 
know full well that if these down:j- 
trodden people should be given a 
chance they would come up and there 
would be none to sweep their latrines, 
to clean their houses and to wash 
their clothings and do all the other 
jobs for them.

An Hon. Member: No, no.
Shri Sidhva: That is too much,
Shri Sondhl (Punjab): Sanitary

fiittings is the reply.
Shri Sonavane: Another point that 

I would Uke tp place before the House
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Is this. There are many castes in the 
various States included in the list of 
Scheduled Castes previously. But 
when the Union list of these Scheduled 
Castes came to be published, we found 
that several of these castes in the 
various States did not find a place in 
this Union list. Several deputations 
and representations were made to the 
Government in this behalf, but so far,
I am afraid, nothing has been done 
to set this matter right. An assur-; 
ance or promise was given by Shri 
Rajaji that a Bill would have to be 
brought before the House and those 
castes which were omitted would have 
to be brought on the list. I hope 
this will be done soon and many 
Scheduled Castes which have been 
omitted would not be made to lose ' 
whatever was given to them under 
the Constitution. With these words, 
and with the request that. Govern
ment should give the Scheduled Castes 
whatever is rightfully due to them and 
that Government should not deflect 
from their policy in this matter. I 
conclude my speech! In fact there 
should be a separate department of 
Government to look after these people 
and to see that the laws in respect 
of untouchability are properly imple
mented and there should be a Special 
Commisioner with sufficient staff to 
look after the interests of all these 
people.

The House then adjourned for Lunch 
till Half Past Two of the Clock,

The House reassembled after Lunch 
at Half Past Two of the Clock.

[Skrimati Durgabai in the Chair]
Mr. Chairman: I have to Inform hon. 

Members that we will go on with the 
demands of the Home Ministry till 
3-30, when the hon. Minister will 
begin his reply.

Shri Rajagopalachari: Madam, in
order to give sufficient time to the 
Labour Ministry I thought I had to 
begin replying at 3 p .m . and would 
finish by 3-30 p .m . That was the 
agreement reached till now and that 
was the Deputy-Speaker’s rulling.
, Mr. Chairman: The Deputy-Speaker 
informed me that there was a large 
number of speakers who desired to 
speak. . . .

Shri Rajaffopalachari: t  have no
objection to the change. I only 
wished to bring to your notitre that 
the arrangement yesterday was that 
the debate should close at 3 p .m . and I 
ahould finish my reply by 3-30 p j^  
I t  must be recorded in the proceed
ings also. As against the inconveni
ence arising out of two Ministries*

demands being before the Hou8€ It 
was mIso suffgesled that the House nmy 
sit till 5-30 P.M. If it is now altered
I have no objection.

Mr. Chairman: It has now been de
cided that the debate on the Home
Ministry’s demands will go on till
4 p .m . including the Minister’s *reply. 
Then the Labour Ministry’s demands 
will be taken up at 4 p .m . and it will 
go on till 6 P.M . -

Shri Biswanath Das (Orissa):
Madam, my hon. friend Pandit 
Kunzru has made certain statements 
which cannot and should not go un
challenged. Let not the Home Minis
ter go away with the impression that 
the House accepts^ those statements 
because we have no chance to make 
our refutation on those points.

Mr. Chairman: With the consent of 
the House I would restrict the time 
limit to ten minutes. If however hon. 
Members confine themselves to five 
minutes; it will enable more Members 
to participate in the debate.

Shri Sarangdhar Das: I have an
amendment in my name, Madam.

Mr. Chairman: Hon. Members will 
have their chance. They cannot have 
it simultaneously.

An Hon. Member: Have we. to catch 
the Chair's eye or. . . .  .

Mr. Chairman: Yes but 1 have a
list as well before me.

Shri Poonacha (Coorg): I am afraid
I will not be able to develop my argu
ment within a short time of five 
minutes and I crave your indulgence 
to allow me to speak at least for ten 
minutes in this connection. While I 
would like to touch on many other sub
jects connected with this Ministry, in 
view of the .short time before me I 
would confine myself to certain mat
ters relating to Coorg.

The Centrally administered area of 
Coorg is directly under the Ministry 
of Home Affairs. It was an irony of 
fate that immediately after the inau
guration of the Republic a number 
of new taxation proposals were intro
duced so far as Coorg is concerned 
and I am constrained to say that the 
manner in which they have been or 
are being proposed to be pushed 
through is not a happy one.

I would first take up the proposal 
tliat was brought before a special 
session of the Coorg Legislative Coun* 
cil five days after th« inauguration of 
the Indian Republic. While the wholo
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[Shri Poonacha]
country was rejoicing during the 
new Republican lestivities, this taxa
tion proposal was showered on us more 
or less at the instance of the Home 
Ministry. The way in ' which it was 
done would be amply described if I 
just read out a letter which was sent 
from the Home Ministry to the Chief 
Commissioner of Coorg. The letter is 
dated the 28th November 1949 and 
bears the number 5 6 /8 /49-Public. It 
runs as follows:

“With reference to your letter 
No (so and so) dated the 17th 
August, 1949, to the Ministry of 
Agriculture, on the subject noted 
above, I am directed to say that 
the Government of . India are of 
the opinion that the proposals made 
by you do not fall within the 
purview of section 97 of the Gov
ernment of India Act, 1935, as 
amended. The Governor-General 
of India is accordingly not compe
tent to make an order amending 
the Coorg Land Revenue Regula
tion to provide for a summary 
settlement in Coorg. Under entry 
8(a) in part two of the Schedule 
to the Coorg Devolution Rules, 
assessment and collection 0 f  land 
revenue in Coorg is a provincial 
subject and as such, the Coorg 
Legislative Council is competent 
to amend the said regulation in 
accordance with the procedure laid 
down in the rules for the conduct 
of legislative business in the 
Council. This power of the Coorg 
Legislative Council is, however, 
under sub-rule (1) of rule 2 of the 
Devolution Rules, subject to the 
Central Legislation.”
The point is that the Coorg Govern

ment approached the Government of 
India to have the summary assess
ment made in Coorg by an order 
passed by the Governor-General and 
when on examination they found that 
it was not possible in view of the 
functions of the Coorg Legislature, 
they referred the m atter to the Minis
try here. Later on the Ministry 
directs:

“In view of the position explain
ed above, the Government of 
India have decided that, as a mat
ter of policy the proposals made 
by you should in the first instance 
be put before the Coorg Legisla
tive Council. Should the Coorg 
Legislative Council reject the 
proposals.”
This is what I want hon. Meipbers 

to note:
“You will be justified in report- 

the matter to the CJovernment 
of India $a3w g  that the decision

reached by the Council is perverse 
and requesting that steps be taken 
to reverse it by «nppropriate cen
tral legislation.”

The letter goes on to say:

“I am therefore to suggest that 
a special session of the Coorg 
Legislative Council be summonea 
immediately at which a Bill to 
provide for the reassessment ot 
land revenue in Coorg, a draft of 
which is enclosed, may be intro
duced. If the Council either 
rejects the Bill or passes any 
dilatory motion, you should sub
mit formal proposals to the Gov
ernment of India for Central Legis
lation.”

What I am pointing out is that the 
Home Ministry from here directs the 
Chief Commissioner . to report in a 
particular manner as against the de
cisions of the Coorg Legislature itsell 
and then on the top of it it directs 
the Chief Commissioner to take such 
proper steps as may be necessary and 
report that the decision of the Coorg 
legislature Is perverse. Assuming thai 
by a majority the Coorg legislature 
came to a particular decision, even 
then the Chief Commissioner Is direct
ed from this end that he shall report 
in a particular manner saying that 
such a decision is perverse so that 
they shall take definite action from 
this end. What then is the position 
of the Coorg legislature In this regard? 
What Is actually happening Is that 
even If the majority members take a 
decision, the minority members and 
the nominated officials put together 
can carry any legislation even by a 
bare majority of one vote. That is 
what actually has happened In respect 
of one or two taxation proposals. 
Under such circumstances I want to 
make it clear to the hon. Minister here 
that at least some respect and regard 
to popular opinion should be shown 
and this kind of bureaucratic direction 
being given from this end to the Chief 
Commissioner and the people’s aspira
tions and demands being thus sup
pressed without any respect or regard 
should hereafter be done away with.

This is a very sorrowful state of 
a/Tair. In view of the number of th« 
new tax proposals that are being 
placed before the Council from time 
to time, I would respectfully submit 
that some kind of value should b« 
given to the opinion of the Coorg Le
gislature as such and particularly to 
the opinion of elected members there. 
In the debate which we had on the 
16th March when the administrative 
8et-up of Part C' States was discussed
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in this House, it was pointed out by 
the Grovernmept that the future of 
Coorg and Ajmer-Merwara would be 
with that of a neighbouring major 
unit, that is to say they will be merged 
with the neighbouring States. Govern
ment on the one hand say that these 
areas cannot continue as independent 
entities, that- they are not viable units 
and as such have got to be merged 
either today or some time later with 
the adjoining States, but at the same 
time they rush forward with all varie
ties of taxation measures; and want to 
burden the people with more taxes 
without finally making up their mind 
whether these .areas will remain sepa
rate or not. This is very hard on the 
people. So far as the future is con
cerned they are not quite certain and 
80 far as the day-to-day administra
tion is concerned they are burdened 
with taxes, more taxes and yet more 
taxes. This double-edged sword that 
is kept hanging above the heads of 
the people of Coorg continuously is 
a sorrowful and pathetic sight. I 
would only urge upon the hon. Minis
ter to stop these new tax proposals 
from coming into operation till such 
time as the ftnal decision is taken in 
this respect. Otherwise what would 
happen? Let me quote the instance of 
the agricultural income-tax, the pro
posal for which has been passed— 
passed in the same way by a bare ma
jority of one, with the four official 
members voting. What would happen? 
In Mysore there is no agricultural 
income-tax, in Madras there is no 
agricultural income-tax. Supposing 
Coorg is pushed on to Madras or 
Mysore at some time as the Gk)vem- 
ment have been saying, what would 
be the position of the people of 
Coorg? They will be paying this .ad
ditional tax burden, 'they will be 
subject to this agricultural income-tax, 
and at the same time merged into some 
other unit. That will be a hard state 
of affairs. Therefore, in my opinion, 
these new taxation proposals, whether 
they are under contemplation or at the 
stage of being assenleU to by the 
President, should be stopped for the 
time being and until such time as the 
Government comes to a tinal decision 
as to what should be the future of 
Coorg. I would just draw the atten
tion of the hon. Minister to article 239 
of the Constitution which actually lays 
down the procedure for arriving at 
such a decision. In accordance with 
the provisions of that article Govern
ment must come to an early decision 
so far as the future set-up ot this area 
is concerned, .and not go on burden
ing the people with taxes on the one 
hand, and on the other putting the 
people under suspense by not taking 
a deciBion at all and bidding to their 
hardships.

06

Maintenance of destitute families of 
political sufferers,

Shri Sarangdliar Das: I beg to
move:

“That the demand under the
head ‘Police’ be reduced by Rs.
100.*’
In moving my cut motion I fully 

support what Mr. Kamath said
while moving his motion. In addi
tion to that I wish to say that the 
freedom that we are enjoying today 
in a greater or lesser measure is due 
not only to the movement that wa^
initiated by Mahatma Gandhi, but
prior to that beginning from the 
swadeshi movement in India and
simultaneous eilorts outside India to 
carry on propaganda about Indian 
independence, due also to a band of 
workers in each of these movements. 
The eilorts of ail those combined came 
to a crescendo and culminated in the 
independence of India. Madam, many 
of those patriots have died. Some are 
disabled but living, They have their 
families wiiich are destitute and I wish 
to urge the need to help them^ But 
in doing so. X disagree with what the 
Prime Minister had said some time 
ago that it will be a sort of charity 
wnich people who had worked for in
dependence do not desire. I quite 
agree tiiat they are not beggiiig for 
any alms, but it is the duly ol the 
country, the duty of the Government 
which IS now ruling the country on 
benalf oi tne people, to see that those 
who were our comrades, not only of 
the Ministers but of every one of us 
in this irlouse—in military language it 
would be comiades in arms, Dut that 
is not so—comrades without arms, who 
have fought with us, we have an obli
gation towards them which we have to 
tulfil. It is quite possible that quite 
a number ot tnem will not require any 
help, will go witJiout help and will 
carry on their business or avocation 
as tney are doing so iar. But while 
concetnng the attitucie taken by the 
Government, still any sort ox assistance 
will be a welcome tning for those who 
do need such help, 'iheretore, I plead, 
not ior the worKers tnemseives wno 
had made me sacrince but for the lanU- ' 
lies of those workers who are in a 
aestitute condition.

Another point that I wish to bring 
to the attention oi the Home Minister 
is tliis. it  reiers to civil liberties, in 
the Constitution wo have conceded 
fundamental rights oi ail kinds, but 
unfortunately, during the last two 
years or so we have had all kinds ot 
Acts— t̂he Preventive Detention Act. 
the Public Safety Act etc.—by which 
evidence is becoming abundant that 
opposition opinion is being muzzled. 
Right here in Delhi, although for the
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[Shri Sarangdhar Das] 
last three years, since, I would say, 
the middle of 1948, there has been 
absolutely no communal trouble or any 
apprehension of it, restrictions are 
being imposed. 1 know very well 
that in Delhi the minority population 
which was at that time persecuted is 
now so small that there is no trouble 
brewing between the majority com
munity and the minority community. 
I should like to know from the Home 
Minister if he can quote instances of 
any communal disturbance which hap
pened during the last two or two and 
a half years. If that is the position, 
then there is absolutely no necessity 
for enforcing the Punjab Safety Act 
in the whole State of Delhi as has been 
done about a month or a month and a 
half ago, besides Section 144 and other 
restrictive Sections enforced in vari
ous localities of the city of New Delhi 
and also in Old Delhi. It Is very 
strange, and a matter that should be 
condemned by every one^that, before 
the General Elections meetings and 
processions are banned to such an 
extent that there cannot be any edu
cative propaganda by the different 
parties among the people. Under these 
circumstances, the elections, that we 
are going to have and which all 
leaders of different shades of opinion 
claim should be free and fail', will 
not be free and fair. Not only in 
Delhi but also in the Centrally Ad
ministered Areas and also in the other 
States which are autonomous no 
doubt, but which are guided by the 
actions of the Central Government, 
opposition opinion is being muzzled and 
the educative work, that should be 
done from now on to prepare the 
people for the General Elections, 18 
being hampered by these measures. 1 
therefore urge upon the hon. the Home 
Minister to see to it that the restric
tive measures enforced in Delhi parti
cularly are removed at the earliest 
possible moment.

I might mention here—although 1 
know many of my friends know it— 
that last month because a procession 
that was to be taken out was not 
given permission to by the Chief Com^ 
missioner on the plea that the proces
sion would interfere with the funda
mental rights of other people in the 
streets—a very fumiy argument that 
the Chief Commissioner had given—, 1 
myself was compelled, because of the 
necessity of taking out that proces
sion, to lead it, defying the order if it 
is not removed as soon as possible, 
because such a ban against processions 
is the most unreasonable thmg. Gov
ernment in January cut down the 
ra tio n  and raised the prices of the 
ratiohs; and people are going without 
food and those, who have a little

money, are buying more food in the 
black market tnan they were doing 
before. Because people come out to 
protest against thi?;, you stop the pro
cession and enforce these restrictive 
measures. This is not democracy and 
this is not the way in which you can 
rule this country. There is bound to 
be a revolution of one kind or another 
and therefore I advise the hon. the 
Home Minister to remove these restric
tions as soon as possible.

Shri Jaipal Singh (Bihar): In defer* 
ence to your appeal this morning I 
have great pleasure in addressing you 
as Mr. Chairman. I would like to add 
my own points to what my hon. friend 
Pandit Kunzru &aid this morning; only, 
that I would like to correct some of 
the figures he has given. According 
to the 1941 Census, backward tribes 
numbered 248 lakhs in 1941 and at 
each decennial reckoning, in the Census 
operations, the average increase in 
their numbers has been round about
13 per cent. Takini^ a conservative 
figure of 10 Der cent, only, ten years 
after 1941 their number should be 
somewhere round about 272 lakhs. 
But what do we find? The President 
according to his order of last Septem
ber, tells us that the Scheduled Tribes 
number only 178 73 lakhs. In other 
words, according to him, there has 
been, a reduction in their numbers to 
the tune of something like 100 lakhs. 
To me, it is not a question as to how 
many they are. I am more concerned 
with the effect of this disastrous 
action on the part of the President on 
the future of the people the Constitu
tion has sought to serve. In the 
Constitution, there are certain definite 
fundamental rights; definite direc- 

^tives; and definite safeguards and one 
*of them—and the most important one 
—is in regard to their representation 
in the Legislatures. The net effect of 
reducing their numbers would be that 
they would be robbed—I use the word 
deliberately— t̂his section of the 
people, ‘helpless people* as my hon. 
friend Pandit Kunzru said this morn
ing, would be robbed of something 
like 100 seats in the various State 
Legislatures of ^ndia ajid in this House 
also this community would be depriv
ed of something like 10 to 11 Members 
of Parliament. That is a very serious 
matter. There is also the other thing 
that people do not always realise, 
namely, that there are specific laws 
relating to the Scheduled Tribes. I! 
certain tribes are removed from that 
tribal inventory, there is the effect of 
taking away certain protective laws 
that are in existence. Take my own 
State, for example,—the State of 
Bihar. Ther« is the Chhota Nagpur 
Tenancy Act whereby Adivasi lands 
cannot be alienated to non-Adii;asi«. 
tt certain of t ê tribes ere removed
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from the Inventory of the State of 
Blhar> of Scheduled Tribe*, what hap
pens Is that somebody comes along 
and says, “Now, you are not one of 
the scheduled tribesmen. Therefore, 
you cannot have the same land protec
tion that you hav^ had for centuries 
and centuries.” It is a v e ^  serious 
matter, I would only say that some
thing must be done by this Govern
ment to redress the grievous injustice 
that has been done by the Presiden
tial order of last September. Other
wise, you are playina with highly in

‘ flammable material. We all know ^ h a t 
is happening in our. north eastern 
frontier. There are many places in 
the tribal tracts \vhere there is no 
such thing as law and order because 
of the incompetence not only of the 
Central Government but also of the 
State Govermnents to honour the 
solemn nromises that have been given 
on the floor of the Constituent Assem
bly of India bv our revered leaders. 
The Central Government and State 
Governments are deliberately flouting 
the Constitution and I shall give you 
examples here and now how they are 
doing it.

Take Article 275 which enjoins that 
soecial grants will be given by the 
Union from the Cori.solidated Fund of 
India for the welfare and develop-^ 
ment of Adhmsis. May I ask my hon. 
friend the Home Minister what funds 
he has allotted during this year or 
during last year? The Article speci
fically mentions that grants from the 
Union will bo given to the various 
State Governments' for that specific 
purpose.

Then come to Article 318. I know 
that a Comml.spiorior for the Backward 
Classes has been appointed, but if vou 
read this Article you will find that 
he is bound to place a renort first to 
the President and the President is 
bound to nl nre his reoort on the 
Table of Parliament. I ask my hon. 
friend the revered Home Minister 
what work is that Commissioner 
doing: when is the report coming; 
and when will it be placed before us.

Then take Article 3.̂ 9. Here the 
Constitution gives the Union Govern
ment the Dower to give directions to 
the State Governments wh#»rp there 
are larjre poncontrations of Scheduled 
Tribes. Whnt directionR has my hon. 
friend the Home Minister «iven? I 
would likf* to know that. Sir T can 
go no with TYiorp examn^es. but the 
most imoort^nt thin^ in this oarticular 
regard is thp aonointment of the Tn- 
vestijfption Cornmis'«ion. whf»n is the 
Investiffation Commission ^ojne to be 
aDpolnted*> Th-n alone shall we know 

the solemn promise,s that the

Constitution has given to these help^ 
less people are or are not belnf 
honoured and implemented.

Sir, there is not much more that I 
would like to say about the Scheduled 
Tribes because I did speak last year 
on this particular subject. But before 
I go on to any other matter, I would 
like to read a letter of that noble and 
magniflclent man whom we miss here 
very much. Thakkar Bapa, who was 
to the very last' Interested In the 
future of the backward classes. This 
is what he wrote to me last December 
from Bhavnagar from his sick bed. I 
will only read excerpts from his 
letter: ,♦

you are quite right in say* 
ing that some States have so many 
obscurantists as to reduce the 
number ' of tribals considerably. 
Rajasthan. Madhya Pradesh. 
Assam, Bihar. Orissa and Hydera* 
bad are the worst offenders In 
descending order. Rajasthan is 
now-a-days ruled by I.C.Ss., not by 
Ministers, and yet they have been 
so unfair. Madhya Pradesh is 
evidently led by political consi
derations by a very clever 
Minister. Mr. D. P. Mishra. 
There is some argument in favour 
of Assam Grovernment who think 
that ex-tea garden tribal coolies 
are a part of the common people 
there . . . .  In Bihar though the 
reduction is by about 10 lakhs the 
percentage of reduction is not 
heavy. In Orissa I do not under
stand on what grounds they have 
reduced their numbers. There 
tribals are a mass apart from 
other people. In Hyderabad State 
they nave removed the tribal 
Banjaras from the list whd number 
over four lakhs out of six lakhs 
and so the reduction is heavy. 
Out of 248 lakhs you have to 
deduct, to be fair, the tribal popu
lation of C Class States who do 
not come in the picture at all.

The new Special Officer under 
article 338 is after all a govern
ment servant and he has his 
limitations^ You cannot expect 
from him a fight like the one 
from you and me.'*

These are the words of Thakkar 
Bapa and I wish these words could 
be heard in the States. I would like 
to know why the very man who to 
a very large extent was responsible 
for the provisions, the tfafegUarding 
provisions, in the Constitution is being 
dishonoured in such dfsgracfAi] % 
fashloT  ̂  ̂ '
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3 P.M.
Shri Haque (West Bengal): I would 

like to draw the attention of the hon. 
the Home Minister and of the House 
to three points under his charge! one 
is the separation of the judiciary from 
the executive; the second is the vast 
accumulation of cases in the High 
Courts and other courts: .̂he third, the 
absence of a Law Commission to 
r e v i e w  the working of laws.

Madam, as regards *the first point, 
the separation of judiciary from the 
executive, that is the burning need of 
the day. The Congress cried for it in 
the British regime and when Congress 
came into power we were hoping that 
the judiciary would be separated per
manently from the executive. B u#yet 
we find that the magistrate still is 
the prosecutor, the judge and the 
Jury rolled up into one, leading to 
very disastrous results to the public 
and to the people of India. I would 
request the hon. the Home Minister 
to kindly consider this point and to 
give it his first attention and separate 
the judiciary from the executive as 
early as possible.

My second point is this. In the 
High Courts arrears of work are very 
heavy. Cases are pending there for 

 ̂ several years; in some cases even ten 
years. On the original side of the 
Calcutta High Court and also the 
appellate side of the same court, to 
my personal knowledge, there are 
several rases which are pending for 
years and years together. What is the 
reason for this accumulation? Why 
this delay in giving remedy to the

§eople? Justice delayed is justice 
enied. Why is not justice given 

promptly and regularly? I believe the 
reasons arc almost three-fold. One is 
quantitative; the second is qualitative 
and the third is administrative.

Some of the Chief Justices of the 
High Courts have said that they have 
not enough judges. That is one reason 
for their not being able to cope with 
the rush of work in courts. It is for 
Uie hon. the Home Minister to consi
der whether there is any substance in 
that allegation. And if he is satisfied 
that there are not enough Judges In 
any particular High Court, or in some 
High Courts, it is, I think, his duty 
to increase the number of Judges in 
those courts. The second reason is 
qualitative. The Bench has lost much 
of its former quality. We do not have 
Judges now of the type of Sir Ashu- 
tosh Mookerjee, Sir Gurudas Banerjee, 
Sir Laurence Jenkins, Amer All or 
Bhashyam Ayyangar. Our quality, I 
think, has fallen down. Whether it is 
due t o ; wrong choice or due to the 
W1 in the sundard  of the Bar. it il

for the hon. the Home Minitter to 
consider. Unless you have Judges * of 
proper quality, it is difficult to expect 
them to carry on the work as expedi
tiously as possible and as efficiently af 
necessary.

I may tell you '^ n e  instance in 
which the late Mr. N. N. Sarkar was 
arguing a case before an hon. Judge 
of the High Court—he was a British 
Judge. Mr. Sarkar was repeating a 
point several times. The Learned 
Judge said: “Mr. Sarkar, I cannot 
understand ydur point.” Mr. Sarkar 
was again arguing the same point, 
when the Learned Judge repeated his 
inability to understand it, whereupoiv 
Mr. Sarkar said: “My Lord, I can 
give you only points, I cannot give 
you brains.” Iioss of brain or lack of 
brain is a cause of this deficiency.

The other reason is administrative. 
The High Courts have too many holi
days, I think. They work much less 
than any other courts or any other 
offices. They do not sit on Saturdays: 
We lose thereby 52 days in the year. 
If 52 days are availed of in the year, 
I think there can be considerable pro
gress in the work of the High Courts.

The third point is the absence of a 
Law Commission. The House knows 
very well that this Parliament and 
the other legislatures are passing 
heaps of laws almost every session. 
We are creating more laws Instead of 
growing more food. The campaign of 
Grow More Food has diverted to the 
legislatures. The result is that people 
do not know what is the actual law. 
We make a law today and the courts 
declare it invalid or ultra vires, either 
wholly or in part. The legislature 
makes laws and the law is declared 
either legitimate or illegitimate later 
on. This state of affairs is very much 
unsatisfactory. I would, therefore, re
quest the hon. the Home Minister to 
consider it and advise the Law Min
ister to have a Law Review Commit
tee or Commission to examine the 
laws and make them simple. Too 
many laws are a disgrace for a country.

^  i f l t lw : srnr ^
srnr # ^  v t  w

arrr ^  

w  % iTHifhT

^ v w v

^  f
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^  I JkPbH frW  ^  ^  ^  ^

(̂TT j  PF ^  ^
»r| t , *r? arrsr ip rrt srff 
f  I #  ariT ^  ^  ^?r?nOTr f% ^

«Bff 11 ^  ^  ^
(Cut M otion) t  ^  ^  

?n̂ «r ^ *1̂  artH ̂  *1̂
'm  w i % Wdsqf anf" Pf 

(CeosuB) ^ ^
•TTTT snft’TPSft (w«i*)l ^  PP’TT
TT, *TiR TTO ?rrf t  ftp

f?r% <i<fifl«i'S aito
(S. D. 0 .) 3ftT 5 ^  3HB  ̂ JT?

V t f t r a r  f  ^  # t 7f f  « F T

<nf 3n^ I #
ftf ^  VTTTT 'TfT I H

^  T ^ t  I t  ftranTTg’n  ̂
fwt̂  fr^  TfTcft ? ?ft r̂ «FPT
»\nflr 3RcTT I ^
ft ^  ^  arr<iR %, nmt % amr
r̂, "ft® r̂, 3:»TT %, sft% Ir ^  

^  « m r  f  #  ft^nf 
ŝftê r 5T ark Sche
duled areas) ^ ?r# 7^ i

*irr H>r<®i f  i ĵsr «tw

arrf w  ^ ft**? ?*>■ ^
firP fR ^  ? rr^  ^

*Fr ST*̂  fan i
5Tar 15*T •? “PT fiPTT 5̂  ^  %
sm!%e ^ifeflf ^  ^  % <»f?T pp 

3qpnR5 ^«A FspmrcV (Enquiry) 
Ttltl ?ft ^  >T«T

Pp ^  TT WT f3IT I 

Thft % fto ^o Ir ^  ^  ^  
«nr TTftPTJitsftPp 5tw PtPtf̂
5T »PnfTC % TRT ^  «ft I

^  »î , aisr ̂  ̂ r VTT fft
P r fR ifn ^ ^ 'q ^ r t  P p ^ ^

f i r ^  % ^  ariPr^rftwf »Briwr 
'35T f  I 3TTT ^  ftn r Pif
^ ifw iR jiff IT  ^  f t f r r  WK- 
v rr s rf !#1r w tt  ^ T?fV f  i ^Pt>̂  
^  v r  «FEiT?>rT t  

•MM ^  5 Pp ^  fe^TT
?ft ^  Pftt '»imi aflr
T̂»T 5TT% f ■ I ^  ^T*r 5"t T?pf

11 ^  % srrw ift f t  t
afhc »ft TifgftT ^  f  I
aPTT’T ift^ t^  t  Pf ?*rrt5TR^t rft 
^nTTpT^aftt^Jm  ftfR  >3̂  

?BIW gsr?, ?ft ^  rft JTÎ t 
aî OT Pf ^  ^  ftfiTT arw I
^HT fti> #■ % ^

Pt.'Jiq T><,̂  It ■̂mi^

a n w ft n f 11 ^  «rr
3ftr ?*T ^  TT^ STRff f  aftr
Wt’T ^ I

W%«>T^P’ Sim PrpR5Tmi<
^  pT% aft^ 'd̂  ^  '̂1 ̂  WRT ft>
*r3 i^ % •TPT'iT 51̂  (j®P TispfrRrv 

3TT T^t 11 ?ft srr^ PrPfRTT 
^  ftr ^  I

I?? ^  Pp T̂T eft ^
P p *» ^  W  ST T r̂r 3Tpr ftPw
’f ’Sm n  JT3I?? w  11  ?>T
st Ir ^  ft: fpr #
^  JJ? »rRT 5Rmf i  Sf\T ^  STR^f 
Pr *Tf TTspftPn* 5, cfi f̂’^ 'i 

t  I

^mtwhrcftn : arrr »JireT
Vt?5?r f  eft 3Tr<T >W WT 
f  13W arrr i

•ft iftTW : ^  Tt f ir ^  i|fr vT f
aftr Pwrr*j^ •
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(English translation of the above 
speech]

Shrl Oraon (Bihar): I thank Shrl
Satya Naravah Sinha due to whose 
strenuous efforts I could ?fet time. I 
owe my thanks to the Government 
also for they have reserved seats for 
our aboriginals. But I cannot help 
stating that these seats that have been 
reserved for us are proving fatal to 
us. I would like to explain whv these 
seats are Drovinsf fatal. Before T came 
to Delhi I received many letters from 
various t)lare.<? regardini? mv cut mo
tion. The letters mentioned that in 
the census enumeration the people of 
the aboriginal tribes had begun to 
get the word 'A.dibasi' written in the 
column meant for religion, but T learn 
that th<* S.D.Os. and Police Officers 
forced them - against their will to get 
‘Hinduism* recorded in the column 
meant for religion. I would like to 
submit as to why they did so. Tt is 
a mystery. They think that their 
purpose would not be served if seats 
are reserved for aboriginals. As we 
were not going to be exterminated, so 
they tried • to chop us up around so 
that we may be reduced in numbers 
and that the question of reservation nf 
the seats may not arise and scheduled 
areas may not be formed. This is the 
only reason for it. When I received 
these letters T tried to see the hon. 
Minister of Home Affairs in this con
nection. bu+ \m fo rtu n a te lv  T could not 
see him. Then I p u t all this matter 
into writing and submitted it to the 
Private Secretary to the hon. Minis
ter of Home Affairs. In ren lv  to that 
the Private Secretary Informed me 
that an enaulry would very soon be 
made into this matter. Now the census 
has long been over and I am still 
not aware as to what happened of that 
netltion. Only yesterday I received 
from the Deputv Commissioner of 
Ranchi a copy of the letter sent by 
the Ministry of Home Affairs to the 
Government of Bihar. Months ha \e  
past since the census took nlace. of 
what benefit this letter can be fo r us 
now? I would like to tell you what 
is going on in B^har. The people of 
northern parts of Bihar are taking the 
advantage at the cost of aboriginal 
tribes. You might be knowmg that 
the ^ v e m m e n t of Bihar are granting 
about two or three lacs of rupees for 
the uplift of aborigines. B ut what is 
being .done of this grant? The actual 
benefit is taken by other people and 
only a very little portion of it is left 
for our use. On account of such prar'- 
tlces the Congress organisation Is 
rush ing  towards Its doom and the 
fbundations of the Crovernment also 
mre being shaken. If this Is to happen 
that the money apportioned for the 

iboi4d continue to seryt

the purpose of the people of north 
Bihar then I would like that this grant 
be better stopped. As I m en tion^  
before these seats reserved for us 
have become a source of great mis
fortune for us. We are made to fljfht 
with each other and we are made 
cat’s paw and other people take ad
vantage of this thing and enjoy.

I saw the hon. Prime 
Minister and told him how under the 
guise of religion a deep game of poli
tics is being played to the detriment 
of the aborigines. The hon. Prime 
Minister told me that it could not 
be so. He was of the- opinion that 
the column of religion should not 
have been included in the census but, 
anvhow. it was there. T told him that 
I had Informed the President also 
about all this and he also knows that 
It was merely a political stunt. In 
reply to this the hon. Prime Minister 
told me that it was just possible that 
it may be so.

Mr. Chairman: When you speak too 
much you take other’s time as well. 
Now. please finish your spcech.

Shrl Oraon: Two minutes jpore may 
be given to me.

Mr. Chairman: I would like to call 
upon two hon. Members who can 
soeak for five minutes each. Mr. 
Sanjivayya.

Pandit Kunzru: On a point of per- 
.«?onal explanation, Mr. Jaipal Singh 
snicl in the roiirse of his speech that 
the figures that I had given about the 
population of the Scheduled Tribes was v 
wrong. The fact is that the Presi
dent’s Order deals only with the Sche
duled Tribes in Part A and Part B 
States, because these are the only two 
categories of States referred to in arti
cle 342 of the Constitution. He in the 
figures that he gave included Part C 
States also which are not dealt with 
by article 342 and in respect of which 
the population of the Scheduled Tribes 
has not been determined by the Pre
sident’s Order.

Shrl Sanjivayya (Madras): Today
we are discus.slng the Demands under 
the control of the Ministry of Home 
Affairs, which Is concerned with two 
particular groups of subjects. The first 
relates to public security. Public 
security in this country is often 
threatened by communalists and Com- 
muni.sts. I would like to deal with 
the activities of the communalist first

The House Is well aware of the 
recent disturbances in Punjab and 
PEPSU during the census operation* 
where Harijans were put to untold 
sufferings and hardships. In this con
nection I would like to thanl? t ^
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Central Gtovemment tor having depu
ted an officer of the Governinent to 
study the situation and report. But 
unfortunately in the very presence of 
the officer who had been deputed by 
this Government certain undesirable 
events took place. I would like to 
read a report from the newspapers 
relating to that.

“A sensation was caused when a 
fanatic Sikh jat lainbardar 
threatened the Harijans of village 
Dhanoki in the presence of the 
Commissioner and the Tahsildar

. of Phagwara that the Harijans
would not be allowed to go out 
In the fields and their boycott 
would continue as they had not 
recorded their religion according 
to the wishes of the majority 
community in the village.” -

So I want an assurance from the 
hon. Home Minister that all those
Hanjans who have suffered loss of 
property would be given proper com
pensation. Another thing is that
those miscreants who have been res
ponsible for this mischief should be 
properly dealt with.

Then I would advert to the activi
ties of the Communi.sts in this coun
try. The hon. the Home Minister the 
other day, when the Preventive Deten
tion (Amendment) Bill was under 
consideration, said that the Commu
nists of Telengana have got name and 
fame of an international character. 
These Communists have extended 
their subversive activities to neigh
bouring districts like Kurnool, Guntur, 
West Grodavari and ' Nellore. Their 
activities of late in Kurnool district 
have been of a very disastrous charac
ter. As recently as on the 6th of 
March about; two hundred maskied 
raiders raided West Godavari village 
and decamped with Rs. 2 lakhs of 
property. I will give the statistics 
relating to tneir activities in one sen
tence. In Hyderabad according to 
official sources 379 persons were mur
dered in 1950. In 1951 up to Mar. 13, 
there were 73 murders. There \vu‘re 
during this period, J950 and up to Mar. 
13, 1951, 491 cases of arson, 319 cases 
of looting, 53 raids on police stations 
and 207 attacks on village officials. 
There were 300 eiuouutcrs with the 
police in 1950, and 1951 up to 13th 
Majrch there were 67 such encounters. 
In the Andhra border, the totals for
1950 and up to March 15. 1951 were 
murder 47, arson 67, looting 111 and 
encounters with police 51. Therefore 
1 urge upon the Central Government 
that they should take more stringent 
steps to see that this menace is put 
dowiu

fVw? ^  ^ ^  I
t  'PC ![iw5r

IT? ^  nf I ftr ^  JTTWir ^   ̂
ft? fRT^ ^

aTPT-3lT»r wn Kt t  I JT? ^  
{Home AflFairs) ^
«pr f«w*r t  Pp 5RT % ^  if 

^  ^  'R  11 fHTt
5ft fT

5*rrtt VjpIT •Tipf
^  <rnr^

arnft t  ^  ̂  tw
^  t  I

fsRi 5T 5!^ f w  I  aftr

^  JT? 4 3n% ^  aft
^  t  gw % wrt

4 I I 5ft
anto (1.
(Foot Constable) aft 4

*rr̂ <r t's wm janaftr uso-
I ^  ^

4 VK fw w  I %f>p*r
w  I w  PN

JPT, w  5ft gartfv
(Clerkb), 

Coimtablea) 
(AHSutant laspeotors), 

(S u b > In sp eo to ro ) ^
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f r i t  Deputy Superiateii-
dent)'jr».T ?Ti <sr<
>piT »mr I %
^  «(>t f<5WnT̂  ?*T *T ^  ^  I

'•TRTT 5 ^

5TRT IT? t  f r  sirr^mx W n r R  >T?nf% 

^ncil^ ??r«PTf5mT f ,

Vt JT? m'S m  ^  t  I <JR
3tM  ^  5TTfTiin  ̂ w

if Wi^ld< anfWT€
(jnilitary . officers) ^  'nrf# % 

gan «(T I %

inf I 3TPT ^  T̂TTT
(Secretariat) ^  ^fSpn 

irorr ^ i 4  srrr % it?  ^  ^ ftf w t  
W t |  I ^

#  I  ftff ^mflr ^ft

t  srk w  % ^  ^̂ yrfsrir § sr? 
^< y i'< % f w  C» 5^ ’ft?# 
f f t r  JT? ^  iTsr̂ r̂ ^  i

^  zr?

STRIT ^irrft 'TT:
1 ^  ^  3!^

r̂cfsRT an?jt it ?> t

3T̂ 5irrCT IT ^  IT? f̂̂ iTT
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^  f  ^  3fr? irr Ppifr ^  ^
«rW ?ft ^  '̂T
JT̂ f Vm ^  I 4  ?n ?TiT fiTpT^
r̂r f̂ (Minister of Home Affairs)

% ?̂PTr ^tVpft lT?K̂ pft VT
% ^  TT iftT I 3ft

(SstimateB Ck>mmittee)

^  itift t ,  3?r ^  ^  ip^irr 
t  Pp arrr 5ft »fr IT? «^|Ft ^

^  3T5^ ?T^ ^  3rt^ VT aftr ^  % 

A m'T^T?? «fT ^P l? iT5iT?Tin 
5Tff % aftr !TnT % ^  f*RT fttrr 'tp t,

iTf i  ftr 3TPT aPTift
% aftc V tW  3TT^

•t 3fk anift ^PNfTtsftT iHH^I<t 
3Hift ?nf̂ i#?r 'IT 3RH: tt#  «ftr
v t^  ^  iT^ ?* ft? arrr nsr m K
arrr % ^w iftnft 't t ’T ’Tt aftr anq-
^  ?^r ^  f«R

^  IT^ T tift I

[English translation of the above 
speech.]

Shrimati Uma Nehru (Uttar Pra
desh): Madam, I shall try not to taka 
more than five minutes but I do have 
the grievance that, placed thus, ona 
feels like being in ttight pursued by 
the devil with his cat-o-nine-tails. Thii 
subject of the Home Aftaixs is of such 
great importance that one cannot say 
much on it in such a short time. 
Luckily, it is our own Government and 
one does not have to sAy much beyond 
putting before you such matters as 
come to one’s notice.

I am going to speak today on a sub
ject which has not been mentioned by 
anybody. I am going to speak about 
the Special Police. According to tha 
report that I have seen the Special 
Police, from the I.G. down to the foot 
constable, comprised of 965 men in
1949-50. The number for 1950-51 ia 
given as 636. The expenditure in
curred over it in 1949-50 was 17 lakhs 
and in 1950-51 it was 20 lakhs. Tha 
report goes on to mention that soma 
esiablisnment of this Department was 
retrenched in 1950-51. The expendi
ture, however, increased. As for the 
kind ol people who were brought under 
retrenchment, 1 found them to ba 
clerks, loot constables, head constables. 
Assistant Inspectors and Sub-Inspec
tors. Wo Deputy Superintendent of 
Police or any other officer of higher 
ranks was brought under retrench 
ment. Lots of complaints are •heard 
about the working pf this Special 
Police. It is said the special charac
teristic ol this Department is this that 
honest Government servants from the 
majority of their victims and that 
they are the saviours of the dishonest 
ones. During the British imperial 
reglpia this Department was brought
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into existence mainly with a view to 
apprehend offending military offi
cers. Later on, gradually, railway cases 
also began to be made over to it. 
Today, however, the entire Secretariat 
has been placed within its jurisdiction. 
Let me tell you why I have that dis
like for the Special Police. Undoubt
edly, the servants of our Government 
are like its hands and feet and we 
should, of course, like to see those 
hands and feet grow strong. But, at 
the same time, I would not like our 
services to be under the dominance of 
a special police against whom they can
not seek any remedy.

It would suffice me to say that I 
know personally of some cases of 
Government servants about whom I am 
fully confident that if they were to 
take their cases to the High Court 
or some other court they would not be 
held guilty. I would request the hon. 
Minister of Home AlTairs kindly to 
give ih<t matter his thought. I have 
a*so to urge upon the Estimates Com
mittee, that has been appointed, to 
investigate such cases carefully, l 
would, however, like this Department 
to be abolished lock, stock and bar
rel. I would like you to influence the 
services by your own personality. Lei 
them be led on their path by the 
character, truth and honesty of the 
Congress Government. There is no 
reason why you should not be able 
to influence them and in that case 
you would no longer stand in need of 
this Special Police.

Mr. Chairman: M r;....XJeshbandhu
Gupta. I would like to request the 
hon. Member tb close his speech pre
cisely at 3-30 P.M .

Shri Oeshbandhu Gupta (Delhi): I 
do not propose to take more than five 
minutes that you have been pleased 
to allot to me. In these few minutes, 
I want to draw the pointed attention 
of the hon. the Home Minister to two 
or three things. On earlier occasions 
also I have done so but to no useful 
purpose.

Firstly, in the report which has been 
circulated by the Ministry a reference 
has been made to a Circuit Bench in 
Delta. This is a demand which the 
people of Delhi have been making for 
many years and if you will remember 
during the last session the hon. the 
Home Minister was pleased to make a 
statement in reply to a question asked 
by me that the Circuit Bench would 
be open ‘very shortly*. The emphasis 
was on the word ‘very’, but here in 
this report all that is stated is that “it 
18 hoped that it will be possible to 
sycure accommodatioif for the Circuit 
C^urt and for the judges in Delhi 
shortly*.*’ So even the word ‘very’ has 
58 PS.

gone away, although it is after a lapse 
of more than 6 months th* t̂ 
statement is made I hope the so-called 
‘insuperable difflcu*cy- in securing some 
quarters for few members of the stall 
will be overcome and in his reply the 
hon. the Home Minister will be able 
to announce a definite date by which 
this oft repeated request of the Delhi 
people would be conceded.

Secondly I want to draw the atten
tion of the hon. Minister to rho 
number of dacoities which have taken 
place during the year in and round 
about Delhi. Although the police 
force has gone up to 5,62&, strong . 
which works out to one police man 
to 300 persons in Delhi,—which it 
perhaps the biggest percentage which 
we can have in any big city— t̂he 
number of dacoities has gone up. I am 
quite aware of the difficulties which * 
the Administration of Delhi has to face 
particularly on account of the large 
influx of people, and the absence of 
records of the people who were un
desirable and who were on the police 
lists on the other side of West Punjab 
and whose records were not available. 
Their presence present considerable 
difficulty to them, but all the same to 
have dacoities in the open daylight in 
and around Delhi is serious enough. 
Only three days back there was a 
dacoity about 5 miles away from Delhi 
which took place at noon time and the 
culprits have not been captured so 
far. A bank dacoity also took place 
in Qarolbagh recently. There is a 
sense of growing insecurity round 
about Delhi on account of these inci
dents and that does not do any credit 
to us, I would, therefore, like my 
hon. friend to devote more attention 
to this, as this is a province which 
is directly under the charge of the 

« Government of India and it is expect
ed to set an example for other pro
vinces.

Thirdly a big complaint is made by 
a section of the people that in Delhi 
Section 144 rule has become almost a 
permanent feature. You And almost 
every second month an announcement 
in the press that no meetings can be 
held; no processions can be taken out 
without the previous permission of the 
District Magistrate. I know the diffi
culties of the Administration but this 
does give a handle to the Opposition 
and to people who are not very kindly 
disposed towards the Administration 
and expose us to the charge that in 
the capital of India, we are rtsling by 
resorting to the use of preventive sec^ 
tions of law. I would like the hon 
Minister to take note of this fact also 
and try to bring about some relaxation 
so that there could be 09 room
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this complaint and meetings and pro
cessions could be taken out as they 
are done normally in other places.

With these few words I conclude and 
I hope that my hon. friend will be 
fable to give an assurance that there 
will be an increasing sense of security 
round about Delhi and that the Cir
cuit Bench will be opened on a definite 
date, which he weuld fix.

Shri At Joseph: May 1 be permitted 
to ask one or two questions?

Mr. Chairman: This time is set
apart for the hon. Minister.

Shri A. Joseiih: I want to put only 
two questions. I expected to speak on 
the Demand. But 1 have not been 
given an opportunity.

Mr. Chairman: The hon. Member 
may put the question.

Shri A. Joseph: 1 come to know
that the Ministry of Home Affairs 
have instructed the various State Gov
ernments to extend the facilities which 
were given to the Harijans also to the 
Harijan converts to Christianity under 
the Fundamental Rights in the Con
stitution. May I know how many 
State Governments have replied ac
cepting this proposal extending the 
facilities in the matter of education 
and other matters? I am not asking 
for any reservation for the Assemblies 
or anything because there is already 
provision for such in the Constitution. 
My other question is this: If the
State Gk)vernments disagree to do that, 
what steps do Government propose to 
take to bring it into practice in the 
interests of the Christians of this 
country? As regards my third ques
tion.................

Mr. Chairman: Two questions only 
are allowed. If more and more ques
tions are put only hon. Members will 
speak and they will not be able to 
hear the hon. Minister.

Shri R. K. Chaudhuri (Assam): May 
I put a question?

Mr. Chairman: He may ask the
question later on.

Shri Rajagopalachari: 1 am sorry to 
appear to be anxious to speak when 
other hon. Members are up; but I 
believe we have to frugalise our time 
as much as possible so that we may 
do as much work as possible within 
the time that we have.('

It may appear to be trite, my pro
mising, but 1 do it sincerely. Wluit^ 
fVfr advice has been given to me In

regay*d to the improvement of the 
administration oJt the Ministry over 
which I am placed, I shall consider as 
valuable advice and give the utmost 
consideration to the suggestions made. 
As I said already, it is not merely an 
old form of expression that I am 
using; but I am saying it in all 
sincerity.

Taking the last speaker first, I shall 
deal with crime in Delhi and the 
work of the police in Delhi. No one 
knows Delhi better than Shri Desh- 
bandhu Gupta, my hon. Iriend and 
colleague. He knows exactly what is 
necessary i’or Delhi, what is being 
done and what is not being done. But, 
there is a habit oi‘ making allegations 
to which we have got used, without 
examination. I do not myselt say 
that what he has said is all incorrect. 
But, I shall just mention one fact 
which may perhaps make him think 
over it again. Take the increase of 
dacoities in Delhi to whicn he made 
reference. If any outsider had heard 
the speech or if the speech is report
ed in foreign countries, they should 
have a very funny idea ol how Delhi 
is getting on, that in spite of all the 
money that we have been spending 
in Delhi, crime is going up. What 
exactly is the position? It is easy 
under the protecaing shadow of the 
House for us to make any allegations, 
especially when there is nobody to 
defend himself when any allegation 
is made. There is no particular per
son who has attacked. But take 
the Delhi police as a whole. What is 
it that we have here? The crime 
figures in Delhi altogether, apart from 
dacoities, in 1948,— am not taking 
the difficult years—was 18,635. In
1949, it rose to 22,502. Comparing the 
figure for 1950 with that for 1949, 

‘ it came down to 20,816 in 1950. It is 
not a very great fall; but surely, it 
is not a rise in crime. To reduce the 
crime from 22,000 to 20,000 is not bad. 
Hon. Members should at least not say 
that there has been an increase.

As for dac(^ies, I have got the 
figures here^x''^

Shri Sondhi: Population is also in
creasing, Sir.

Shri -Rajagopaladhari: I need not
apologise lor the increase in popula
tion when the number of crimes is 
actually less.

So far as dacoity is concerned, as 
between the years 1949 and 1950, 
there is a fall from one small number 
to another smaller number. . Similar
ly, in Ajmer. Some reference was 
made to law and order there. There 
was a fall in crime from 4129 iu
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1949 to 3526 in 1950. In dealing with 
figures of (?rimes, we should remember 
that an increase in detection raises the 
figure as much as an actual increase 
in the commission of crimes. Serious 
crimes like dacoity and robbery defi
nitely show an improvement in Delhi. 
There were 125 dacoity and robbery 
cases in 1949; in 1950, we have had 
only 81 cases. Now I ask why does 
my hon. friend Shri Deshbandhu Gupta 
say that there has been an increase 
in dacoities and^j,^^

Shrl Deshbandhu Gupta: If I may
interrupt, if he could give figures for 
dacoity apart from robbery, he will 
probably find that dacoities have in
creased.

^ S h r l  Rajagopalacharl: If you will
comer me to dacoity, I shall corner 
you further still, let me tell you. Only 
a little waste of time, but it is worth 
while. For the moment, you will be 
patient with me. If the figure goes a 
little wrong when I get at it actually.
I think there was a fall from 9 to 8. 
Will mv hon. friend apologise if I show 
a fall in dacoity?

Shri Deshbandhu Gupta: Most sure
ly. But, I have to compare the figures 
not for 1949 and 1950, but with the 
previous years too.

Shrl RaJafiTopalachari: I take the
figures supplied to me for 1949 and
1950. If the hon. Member has any 
actual figures apart from ' ofllcial 
figures that is a difl'erent case.
But< the actual official figures, 7
may assure you—I will prese^.^.
ly give the figure for dacoity*» 
shows a fall. So also in robbery. I
did not note dacoity separately,
because it was less than ten, and from 
a figure less than ten in 1949 it had 
fallen to a figure even lesser than that 
m 1950. I thought it was fair to 
include dacoity and robbery because 
the technical difference is not much.
1 have already given the figure. It 
has gone down from above 100 to less 
than 100. Therefore, the police have
not been idle, or the criminals have
given us more chance. Whatever It 
may be, crime has not Increased.

As regards the Increase of police,
which was also referred to, my hon. 
friends niust realise the importance of 
the functions of the police especially 
In Delhi. We are not caring for Delhi 
merely because it is a metropolitan 
city. It is not as if we wish to dress 
up our window only. Delhi is a very 
strategic centre, both for good people 
as for cdminals, black-marketers, and

I Everybody who has something 
mischievous in his mind, even an 
ordinary agitator whether it be in 
religion, or politics, or social philoso
phy or whatever It may be. thinks

that he mu«t «trik» at the heart b tc tum  
Delhi is the seat of Government, I# 
he wants to have a procession, he My§ 
let us go to Delhi to have a procet* 
sion. If he wants to hold a meetlnUi 
he says let us go to Delhi. If he 
wants to stage a drama, he thinks, he 
should go to Delhi and stage i t  
There is an attraction in Delhi for all 
that. Therefore, it is necessary te 
strengthen our police in Delhi. Just 
as it is necessary for a man to 
look after his heart, even neglecting 
the other limbs, of his body, so also, 
sometimes, it Is necessary to look after 
a place lijce Delhi which is situated 
politically, geographically, ihtem a- 
tionally in a very delicate and Im* 
portant position just now. I think we 
have not done badly. I think if I 
come with a Bill for increase in the 
police establishment of Delhi, hon. 
Members will be liberal in their grant 
rather than be stingy.

Shri Sondhi: Last year, 70 lakhi
were sanctioned.

Shri Rajagopalaohari: It is neces
sary.

As regards the Circuit Court, I did 
say and I did mean, and I do wish 
that we should accommodate the staff 
and Judges as quickly as possible and 
have the Circuit Court here. If I 
could have my own way, I would 
even say that the entire Bar of 
Punjab should be brought over here, 
and have the High Court settled down 
in Delhi. It would improve the 
Delhi atmosphere in many ways when 
we have a number of leaders of cul
ture here. But, that is not possible. 
Punjab is not in favour of it; the 
Punjab Bar is not in favour of it 
either. Every attempt will be made, 
and I repeat again, whether I use the 
word ‘very’ or whether I do not use 
the word *very\ every attempt will be 
made to bring the Circuit Cburt to 
working order in Delhi as soon as pos
sible. Mr. Deshbandhu Gupta knowf 
me very well to Imagine that I have 
any desire to say one thing and to 
sleep over it afterwards. In case It ia 
not possible, everybody will sympa
thise with me and with Mr Desb- 
bandhu Gupta. It all depends upoo 
the accommodation being available In 
Delhi, about which also I need not 
waste words, because everybody knows 
the difficulties.

I come next to what was spoken a 
great deal about, that is, the injustice 
done to the Scheduled Tribes in the 
determination of their numbers and 
specification of the Tribes by an 
Order under the Constitution issued 
by the President. Before I pro
ceed with anything of a substan
tial nature. I would like to draw
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attention of the House to one thing. 
All these facts and all these protests 
were made in a memorandum addres
sed to Government and on the 15th 
February, 1951, a very long and clear, 
frank reply has been sent to the hon. 
Members who were the memorialists 
and who had signed it. Every m atter 
is thoroughly discussed in that long 
document and I have it before me, and 
when the debate was going on I read 
over the long letter through, and I 
found that the whole m atter has been 
thoroughly and very frankly dealt 
with. Every question has been analys
ed and answered. I do not think that
I can add anything to what has been 
•aid in that document of 15th Febru
ary. I95t which has already been 
given to the sixteen Members of Par
liament who had written that letter 
to the Prime Minister. Copies were 
•cnt to the other signatories also, and 
not only to Pandit Kunzru, I do not 
think I differ from anything said in 
that document, and having read it over 
•gain, I confirm what has been said 
In that document. I draw the atten
tion of hon. Members to what is said 
there and I can add nothing more to 
It. But in order that other Members 
of the House may have the advantage 
of reading it, I shall place that letter 
on the Table of the House immedi
ately and the matter can be examin
ed. After all, let us remember that
II the President has issued an order 
under that particular article of the 
Constitution, it is final. It is very 
explicitly laid down in the Constitu
tion that even he cannot alter it 
again, nor can anybody else alter it 
by executive order. It has to be 
altered only by a Bill passed in Par
liament. Therefore there is full oppor
tunity to discuss the matter, and for 
that reason also I place this reply 
given by Government to Pandit 
Kunzru and his co-signatories in the 
memorandum. We will have that 
paper on the Table of the House* and 
every one can examine it and deal 
with it when the proper time comes.

At the same time, it is somewhat 
strange to me that we should generate 
so much heat over this matter. In the 
days when we had qualified franchise 
and when largr numbers could be kept 
out, there w js reason to attach great 
importance \o what are called reserv
ed seatff. But when adult franchise is 
the hsmU of election throughout the 
land , those reserved seats lose their 
Importance. Everyone, whether he is 
called a Hindu or whether he is called
•  tribal or whether he is called by any 

name, will be entitled to stand 
a i a candidate in his area where he 
lU i ij|!D(lvence. A retervod seat, under

1 system of adult franchise practically 
becomes, so to say, a useless surplus
age. But on account of past history, 
there is a mental bias in favour of 
reserved seats on the part of those 
who consider themselves weak or in 
a minority, and for that reason for 
teft years we have allowed these re
served seats. Let me explain in con
crete terms to Mr. Oraon, what I say. 
He says, “My people are wrongly put 
down as Hindus. I am a tribal and
[M r . D e p u t y -S p e a k e r  in the Chair,]
should not be regarded a Hindu/* 
Let it be so. Nobody prevents him 
from standing in his area and nobody 
can prevent him. Nobody can pre
vent people in his area from voting for 
him whether he is called a tribal or 
a Hindu or by any other name, because 
it is a territorial constituency and. . .

Babu Ramnarayan Singh (Bihar):
But Mr. Oraon does not understand 
English.

Shri Rajagopalachari: But let me say
what I wish to say. Let no one think 
that I am arguing in a presumptuous 
manner. If he would kindly think 
over the matter, he would find that 
what I am telling him is not wrong; 
and if I am wrong, we shall of course, 
make the necessary changes when the 
Bill comes up. I am not against cor
rection of errors. Let all errors be
corrected and let the matter be set 
right. First of all I maintain that this 
is a misconceived fear. There is 
nobody that will lose any advantage 
by reason of anything put down here, 
by a Scheduled Tribe, being enrolled 
as normal, ordinary citizens, or an ordi
nary citizen being enrolled in an area 
where the tribes are larger in number, 
as a Scheduled Tribal. There is no 
mischief arising out of a mistake done 
in a wholesale manner in a particular 
area. Apart from that, I should like 
to give an assurance. Every conces
sion to which backward tribes and 
classes were entitled In regard to 
welfare work and the like cannot be 
affected by this, because executively 
the Government is responsible for all 
these people, whatever the nomencla
ture of the civ^tes may be. I do not 
think that. . .

Dr. Desbmukh: On a point of fact* 
Sir. I would like to point out that 
although it is not the intention of 
Government that any privileges or 
concessions enjoyed by any castes or 
sub-castes should be taken away, yet 
as a matter of fact, because of this 
redistribution of the various schedulen, 
cases have occurred of students beinf 
disallowed scholarships and other con>» 
cessions in the middle of the session. 
There are such cases in Maonjn 
Pradesh. •



6002 O mm ^ 6 APRIL lOSl lA$t of Demandi 6<MI8

flhri Rajagopalachari: That is why 
I used the term ''assurance*' in this 
connection. If there has been any 
misapprehension in the matter of such 
concessions, Crovemment will take 
every step to see that’ any nomencla- 
tural differences or other differences 
that might have arisen on account of 
the President’s order should not stand 
in the way of the giving of such con
cessions. If any caste or group has 
been enjoying any privilege or conces
sion, that privilege or concession should 
continue. That is why I call it an 
assurance and not an argument on 
my part.

As regards the question of facts, as 
I have already said, I would like hon. 
Members to wait for this document 
which I shall place on the Table of 
the House. It is clear that if any
thing has to be done that can only be 
done by Parliament. ^

Pandit Kunsru: May I ask the hon. 
Home Minister whether the Commis
sioner for Scheduled Castes and Sche
duled Tribes has submitted a report 
•mbodjdng..............

Shri Rajagopalftefaari: Yes, yes. He 
has sent some notings which were 
duly communicated to the President; 
but we have to wait, as I have said, 
for the Bill in Parliament, because 
nothing can be done without that, by 
way of alteration. If any figures have 
to be altered and data collected for 
the purpose, it will be done. The 
Commissioner has reported certain 
matters. There is nothing secret about 
it. I had already noted that I should
glace those letters on the Table of the 

[ouse, or rather, copies will be sent 
to the hon. Pandit Kunzru. There is 
nothing secret and the whole thing 
can be sent to Pandit Kunzru.

Shri Jait^al Singh: According to
article 338 of the Constitution, is not 
the Home Minister bound to lay it 
on the Table of the House?

Shri Rajagopalaohari: The report
was not in that form. It was only 
in the form of a preliminary letter 
now and then sent by him after going 
on mspections to certain places. It 
was not an official document which 
^  to be placed on the Table of the 
House and that is why it is awaiting 
consideration. It will be placed, at 
some time in the intermediate way, 
at the disposal of the hon. Members 
who are interested.

Mr. Jaipal Singh asked. “The 
Commissioner no doubt, has been sp
l in te d .  But what has he bean 
doing? * The answer is he has been 
dokig very good work. He has been 
fo in f , round places and he is one of

the best men we could have got for 
this field work and he has b ^ n  
active and doing very good work. 
But we should be patient, we should 
exercise a little patience. Everything 
cannot be done all together in one day 
and in every Departm ent

And that takes me to the question 
of the Scheduled Castes on which my 
vigorous friend Mr. Sonavane made a 
fiery speech. There again, I should 
like to say that it is wrong to exag* 
gerate, I say over and over again 
that in a Parliament of this kind, and 
in the present stage of our develop
ment, amidst the difficulties that we 
are having all around, we will have 
to exercise more care in making 
allegations of neglect and of total dis
regard of the Scheduled Castes and 
so on. .As he was good enough to 
acknowledge, I am not u n in te rest^  
in this kind of work. Nor, I can say 
on behalf of my colleagues, is any one 
of them unmterested in the welfare 
of the scheduled classes. We have 
given fifty years of our lifetime to this 
kind of work. Even politics were 
neglected in favour of our work in 
regard to the scheduled classes. One of 
the charges brought against me by 
the Prime Mini.ster when I was youn
ger was that I was wasting my time 
in the lobbies of the Legislative As
sembly in Delhi over Harijan problems 
when I should have been in prison 
for my politics. Certainly we are all 
interested in .scheduled classes work.

But I want my hon. friend Mr. 
Sonavane to remember that the res
ponsibility of the Central Government 
Is there to see that the constitutional 
privileges given to the communities 
are Implemented. That is why a spe
cial officer has been appointed. The 
welfare work for the scheduled classes 
and tribes is mostly the direct re»- 
ponsibility of the State Government 
concerned. Nothing very much can ba 
done by us directly. It is well known 
that every State Government, ever 
since responsibility was transferred— 
I am not referring only to the recent 
period but since 1937—to legislatures 
and popular ministers in the provinces 
have shown the greatest concern in 
doing all within their Dower for the 
welfare and up-lift of these classes. 
The inspiration came from the em- 
•phasis laid on the abolition of un- 
touchabilily and the obligation of the 
socalled upper classes to help In the 
Harijan unlift movement by our 
deceased leader and his immortal 
spirit still guides our better minds.

For an Instnnce from my own per
sonal knowledge let me bring to tha 
notice of Dr. Deshmukh and Mr. 
Sonavane that the Madras Govtm- 
menl. about which I know ptrsonaHy,
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hits been allotting every year and 
iroending increasing sums of money for 
Harijan welfare work. In the year
1950-51 one crore and six lakhs were 
spent. According to the current year’s 
budget one crore, fifty lakhs and fifty 
thousand have been allotted for this 
purpose. That is in Madras only. It 
does not include the extensive assist
ance rendered to Harijan students by 
wav of free tuition in all schools and 
colleges in Madras. Let me tell Dr. 
Deshmukh that there is no need for a 
Harijan student to pnv any fee if he 
goes to Intermediate, B.A. or B.L. or 
any professional colleges even and he 
knows that- +he fees are very heavy. 
There are 1.300 special Hanian schools 
and the number of pupils in Harijan 
schools located in Harijan quarters 
throuchout the nrovince (^omes to 
100,000. The mM-dav meals supplied 
to the students in schools cost 
Rs. 12.50,000. 14,000 .«;cholarships are
granted to eligible Harijan pupils, 
which costs Rs. 6 lakhs . a year. I 
have no doubt that every province 
is doing and will do a great deal in 
the same direction. -

Dr. Deshmukh: They are not doing 
half as much.

Shri Rajairopalachari: For an insoir- 
ing example I have taken the time 
of the House to read the expenditure 
of the Madras Government. It is not 
to boo5?t myself or that Government 
but I thousrht that it was goor  ̂ that 
I mention these figures. It will at 
least remove a possible misapprehen
sion in the mind of any Member, vide 
Mr. Sonavano’s speech published in 
the debates of the Parliament. The 
allotment in the Central Govern
ment’s budget alone in this regard is 
not a measure. I want him to remem
ber. of the entire amount of special 
assistance given to the Scheduled 
classes in India.

Shri Sonavane: Is it not the res
ponsibility of the Government of India 
to issue directives to the State Gov
ernments that the welfare of the 
scheduled classes in the matter of 
education..................

5llirl Ra.1aeopalarliari: I do not deny 
th a t

Shri Sonavane: It was only one
Instance of M adras............

Mr. Deputy-Speaker: Order, order.
Shri Rajagopalachari: We have to

exercise our powers and discharce 
our duties with ^ e a t  and almost deli
cate concern for the rights of t l^  State 
Governments. The hon. Member be- 

m  h m  will remember what

the hon. Member from Coorf said 
that we interfered with the decisloni 
of the Coorg Legislative Council, In 
many matters the same objection can 
be rai.sed if we send any directive, 
which is not absolutely within our 
power. As I have already said the 
legitimate duties of the State Gov
ernments include the welfare work for 
these classes. We can advise but we
cannot direct; we can emphasise, we
can insist and we can alsa spend our
money. We are doing all these. And
the Constitution lays down certain du
ties which we are discharging. Mora 
than that we are not able to do and 
we are not doing less than that.

Hon. Members belonging to ttia 
scheduled classes are well aware of 
our attitude of minds. Once you know 
that our attitude of mind is straight, 
why should you doubt. All that we 
might require is to be prodded now 
and then and I take it that is what 
is being done now. If you doubt our 
sincerity it is a different matter. You 
should then make laws to make us 
act in a proper way. Bnt if you do 
not doubt our sincerity in the matter, 
you may only remind us............

Shri Sonavane: We want results.

Shri Ra.1agopa1aehari: That is why 
I appeal for patience. No disease can 
be cured except by such time as It 
took to develop the disease. That is 
a formula............

Shri Sonavane: My hon. friend is 
also here.

Shri Rajagopalachari: If my friend
will be just to this Grovernment and 
to the governments of the various 
Slates he will recognise that a great 
deal more has been done than he or 
anyone like him would have done if 
he had been in our position. A great 
deal more courage has been shown by 
those who took up this movement in 
the upper classes than anybody in any 
country has shown in respect of 
parallel m atters: a great deal more
courage has been taken in hand by 
the upper classes in all the States by 
all Congressmen and others to what- 

^ever persuasion they may belong in 
'this regard, than anyone could have 
expected of them according to ordi
nary human nature. I want a certain 
amount of appreciation, not for me 
but for my numerous colleagues who 
have given of their very best for this 
cause.

I will proceed now, leaving that 
subject to what was said about Assam.
I want to be exact about this, if I 
may say so. Rs. 24 lakhs have hem  
paid to the Assam Government
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grant in aid for schemes of develop 
ment in the tribal areas. We should 
not confuse scheduled classes with 
tribes. Rs. 30 lakhs have been paid 
to the Assam Government on a provi
sional basis to cover the deficit in
curred during the two previous y e» s  
in the administration of the t r i ^ l  
areas. This is statutory. Rs. 100 
lakhs have been allottea 
Budget of the current year for deve
lopment schemes to be undertaken by 
the various Stale Governments to pro
mote the welfare of scheduled tribes 
and to raise the level of administra
tion in the tribal areas.
Madhya Pradesh, Orissa, Madhya 
Bharat and Assam there is a separate 
Minister in charge of welfare work 
for tribes and scheduled classes and 
backward classes. In Madras ever 
lince 1937 there is always a 
scheduled caste Minister in the 
cabinet who was concerned with 
one portfolio or another and who 
was naturally paying full atten
tion to the welfare of the scheduled 
castes. There will be a backward 
classes commission—I may say in 
answer to another hon. Member's 
question—to investigate and report on 
the conditions of socially and educa- 

I tionally backward classes after the 
 ̂ census data are made available.

The Assam Government’s request 
for a grant of Rs. 20 lakhs for the 
welfare of the scheduled tribes last 
year was received too late lor sanc
tion during the financial year. There 
will be no avoidable delay when the 
schemes are received from the States 
this year.

In respect of giving governmental 
posts to qualitted persons from among 
the scheduled classes hon. Members 
may rest assured that none of the 
provisions notified in that regard re
garding ratios reserved for scheduled 
classes will remain unobserved. I am 
sure that no scheduled caste Member 
of Parliament would want that the 
special concessions shown to the sche
duled classes on account of their 
backward condition should be allowed 
to injure the efficiency of the services. 

•As and when qualified candidates 
apply Government will not relax their 
elforts to reach the proportions notified 
in this respect. We have no mental 
reservations and we are eager to fulfil 
our obligations. In any case, the pre
sence of my hon. colleague, Mr. 
Jagjlvan Ram and of my powerful 
colleague, Dr. Ambedkar in the Cen
tral Cabinet should be a guarantee in 
this respect.

4 P.M.
Then, going to the question ot the 

of tb i  pacecutivt and the

Judiciary and connected topics, I 
might as well dispose of that straight* 
away. It was said this separation has 
been delayed. I quite agree that 
everything in this country is being 
delayed. There is not a single thing 
that we cannot do in a more rapid way 
if we haa been more fortunate or if 
we had been in the habit of concentra
ted purpose in regard to any particu
lar matter, but I want your attention 
for a minute on this question. We 
ought not to confuse law and order 
problems with justice in courts that 
try olienders. These are two distinct 
matters. Law and order cannot be 
entrusted to courts and they will not 
undertake such a function; it has to 
be done by the executive. The trial 
of olfend^rs in a just and proper way 
is a totally different thing from pre
serving law and order in an area qr 
among a group of people. I claim 
that there is no country in the world 
where justice is dealt out to people 
charged with offences better than in 
our country. 1 have been at the bar 
for a considerably long time before I 
threw oil my prolession. I have prac
tised before every kind of court in 
the old days. Tilings have not gone 
worse—they have improved. But even 
in the old days I claim for the magis
trates and the judges ol my country 
that they have been excellent judges, 
i t  may De that according to the Acts 
a|\d tne Regulations there was a cer
tain amount ol control by the execu
tive in the matter of promotions and 
things like that oi magistrates and 
judges, but let me say on behalf of 
me magistrates who were being 
employea in our country even in the 
older days tiiat Uiey have always dis
charged their duties with due respect 
to wnat is necessary to be aone 
according to codes oi justice and law. 
They have not been infiuenced by the 
fact that they were being ordered 
about Dy the executive Government in 
regard to prospects or careers. Let us 
not say things which lower the value 
of our own capacity, intellectual or 
in character. We are much better 
than we are described to be by Mem
bers of Parliament, 1 claim. {Hear, 
hear), I have no doubt in my mine 
that we are certainly better than we 
have been aescrlbed by. Members 
wnen tney rose up to speak. The 
desire tor improvement is very strong, 
but let us remem oer that this is not 
a private house where we discuss or 
where we aavise one another. Here 
we are saying tnings every accent ol 
which wiu be manned by other peo
ple. We should therefore be truth
ful. I do not want any particular 
praise of people who stand to 
deserve praise, but it is wrung to way 
that our magistrates have been deli
vering wrong judgmenta. It is uttflp-
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IShri Rajagopalacharil
ly unfair. If really this Parliament 
is to maintain that, I can only go 
home with the feeling that we have 
been very unfair to honest and hard
working people. Our judges are 
very good judges and I can recom
mend them to any country anywhere; 
there is no doubt about it in my 
mind. But the question of separation 
of the judiciary and the executive 
has been disposed of. That 
separation will be done. I can take
the time of the House by reading
what has been done in Hyderabad,— 
and in Hyderabad, it was thought 
there was nothing like administra
tion; some people said it was like a 
jungle, that if any person was con
victed there he was convicted by 
the order o#̂  the Nizam; that was 
the notion in the world; there had 
been a distinct separation between 
the executive and the judiciary in 
that State even before we took 
charge^ and that is being continued. 
So also in some other States like
U.P. and Madras the experiment is 
very briskly being carried on of 
separating the eicecutive from the 
judiciary. But let me make a con
fession. It is not done because of 
any doctrinal inspiration—it may be 
it is done because most govern
ments wish to create as many new 
posts as possfible. Whatever the 
reason may be, the executive is- 
separated from the judiciary and 
judges are being appointed, judicial 
magistrates’ courts are being created. 
This will show you that I am quite 
frank with you; I do not wish to 
hide anything, but at the same time 
the pacfe of erecting the judiciary in
dependently of the executive is going 
on whatever the reason may be. 
Personally, if I had been the dictator 
of this country, I would have arrang
ed things differently but that is not 
to the point.

It was said that it was very wrong 
that in Ajmer the civiriiberties were, 
so to say, suspended by the proclama
tion of a dangerous situation in that 
place. Can anyone doubt that when 
it was declared it was necessary, it 
was absolutely necessary? There was 
no question about it. It was a most 
difficult and dangerous situation and 
it was maintained till March, 1950. 
It is true that as soon as the danger
ous situation disappears under the 
compulsion of a law some may think 
wc may abolish the proclamation 
straightaway, but it would be as bad 
and as dangerous as if a sick man, as 
soon as he makes some improvement, 
begins to eat whatever he likes. The 
remedy has to be maintained a little 
longer in order that we may not go 
back to danger again. I do not think

it was quite safe to leave the situa*» 
lion there free till March 19i50, 
Therefore it was really not wrong thii 
order was kept up.

Coming to Delhi and connected* 
topics, hon. Members have complain
ed that we are restricting the right 
to hold processions and meetings and 
the like in Delhi, and that it is a 
great shame that a great metropolii 
should have these laws. I may ask 
hon. Members to hear my experience. 
I was in Bengal for some time during 
a difficult time. I was in what is 
called Government House there. 1 
could not sleep on account of the 
noise that was being made all round 
me all those nine or ten months when 
I was living there. Every day there 
was a procession, every day there was 
a slogan, every day there was shoutr 
ing,—there was also the tear-gas 
burst.

Shri Kamath: At midnight too?

Shri Rajagopalachari: Day and
night. It was a little exaggeration 
which I have caught from the
speeches in the House, but I might 
tell you that it is not much of an 
exaggeration. Now, do you want, I 
ask hon. Members, that this House
should be disturbed by processions 
all round, by slogans and all that? Do 
we want re il deliberation or do we 
want our judgments and our deci
sions to be made on account of fear 
and favour and things like that?
What is the object of a demonstration? 
It is a very ugly English word which 
I hate from the bottom of my heart. 
What is a demonstration? It proves 
nothing except that one group of 
people want to enforce their mind 
upon another group of people.* Is that 
a demonstration? It is altogether a 
misuse of the English word which has 
somehow or other developed in the 
wrong line. A demonstration haa 
come to mean a procession. Does it 
demonstrate the correctness of a deci
sion by ten thousand people shouting 
instead of one himdred shouting? Not 
at all. We in Parliament should be 
determined. It is one of the privi
leges that we should claim as against 
our own people that we should be let 
alone to think, to discuss freely and 
quietly and calmly. Otherwise there 
is no object in having a Parliam ent 
We may as well be governed by news
paper opinions expressed from time 
to time. Why do you meet here and 
discuss? I claim it is not a wryng 
thing in principle to say that the place 
where Parliament meets should be 
saved from noise and confusion and 
attempts at intimidation and thinga of 
that kind. We cannot put an i 
(Intcmiption). I  was su it Xh9i
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hon. Member would rise to interrupt 
me. Why do you want a demonstra
tion in Delhi? Let me argue step by 
step. Why does anybody want to have 
a demonstration in Delhi when we 
are meeting here? Why not it be held 
somewhere else? It is because they 
want to make us think too rapidly and 
march in front of reason and alongside 
of slogans and shouts and cries. They 
want us to leave our reason behind 
ai>d march with the procession. I 
object to that. My whole heart would 
be in a motion or a Bill that witiiin 
•uch and such radius of Parliament 
nothing should be done by way of 
demonstration and things like that. 
In the old days there was not much 
of newspaper publication, there was 
not much of printed propaganda and 
it was necessary personally to go and 
push this and push that forward, but 
today we have plenty of opportunities 
for influencing one another in a quiet 
and in a reasonable manner. What 
is the object of the barbarous old- 
fashioned method of thousands of per
sons marching with sticks and tfags 
under which also there are sticks we 
must remember to be used whenever 
it is necessary. Black flags have been 
shown to me but when the flag was 
thrown at me there was also a stone 
inside the flag. It is an old-fashioned 
thing. I beg of hon. Members to 
accept my advice that we should not 
tolerate too much of demonstrations 
round Parliament or other L e |^ la - 
tures. That is the reason why Delhi 
is placed on a different footing. We 
do not dislike meetings ourselves. We 
do not disltke addressing meetings. 
We like to hear people speak. But 
why should it be allowed to become a 
disturbance in Delhi? I want hon. 
Members to be patient with such 
regulations as we desire or secure in 
respect of deliberation in regard to 
our own affairs. That is my defence 
for the Delhi suppression of civil liber
ties! In fact, recent incidents have 
shown the wisdom of such restrictions. 
Had 1 introduced them, it would have 
been a different matter, but we have 
had them ever since we took over 
charge. Here, we found the need for 
it. We came in with a great preju
dice in favour of free talking, free 
processions and free everything, but 
wc were reduced ^o a position when 
we had to face our own difficulties 
and accept such restrictions.

Shri Sarangdhar Das: May I point 
out that the Punjab Public Safety Act 
was enforced here only about a month 
and a half ago and not from the time 
of the communal disturbances?

Shri Rajagopalacliari: You mean,
before that meetings were free?

Shri Sarangdhar Das: Not in all
places

58 P.S.D.

Shri Rajagopalarhnri: I can answer
both ways. If we introduced it on the 
basis of experience, it is justified. If 
wfc did not introduce it because it was 
not necessary, and then we introduced 
it now when we found it necessary 
when people wished to hold certain 
meetings here, then also it is justified. 
But let me proceed quickly to give my 
assurance. Some hon. Members may 
imagine that all this is to prevent free 
elections, I give my assurance on 
behalf of the entire Government that 
there is no desire no intention, on 
the part of Government to put any 
obstacles in the way of the freest ex

. pression of opinion in the elections tc 
come, and we cannot secure a great 
deal by having restrictions in Delhi 
alone, if that were our object. The 
elections would be held all over India 
and it may be taken for granted that 
the elections would be absolutely free, 
but of course if as has happened in 
some places people fight with one 
another near the polls and hit one 
another and create riots and distur
bances, then what will happen is that 
there will be no elections. That is all. 
If we do want elections we want them 
to be free and if we want free elec
tions every member of every party in 
the country should cooperate to reduce 
violence to the minimum. I do not ask 
for more than to reduce violence to 
the minimum, . and to see that the 
elections are not hampered in any 
manner. This Government gives its 
promise that the elections will be 
free and also gives its promise that 
if the elections are not free—(Inter
ruption).

Mr. Deputy-Speaker: Let him not
interrupt again and again. We have 
already taken much of the time which 
is otherwise allotted to Labour Minis
try.

Shri Raja^opalacharl: It wa:;
during your absence, Mr. Deputy- 
Speaker, that the time was extended 
up to 4 o’clock for me.

The Minister ot Labour (Shri 
Jagjivan Ram): But four is over. It 
is now quarter past four, ^

Shri Rajagopaiachari: I am sorry I 
am wearing my reading glasses and 
am not able to see the clock. I apolo
gise to my colleague the Labour 
Minister and to the House who are 
as interested in labour inatters nn 
myself. After all, really I ought to 
have been given a whole day to give 
satisfaction to the House. (Hear, 
hear,)—but it was not possible. What 
have I got to show? My hon. collea

gue who 1ft waiting can say that ho 
as put 5,000 women in service aim

20,000 men in rehabilitation works, I 
can only say that I have put so many
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rShri Rajagopalachari] 
men in prison. I cannot show any
thing constructive. I am given a job 
which is a sweeper’s job, so to say 
and on the whole I think the House 
was really kind in reducing the time 
for me perhaps. With these words. I 
ask that the Finance Minister be 
given the Grants that he asks for 
and that the two Cut Motions which 
were moved in spite of all previous 
practice may first be thrown out or 
withdrawn.

Mr. Deputy-Speaker: I understand
that with a view to dispose of the 
Cut Motions or give opportunities to . 
all Members and not merely Congress 
Party Members the hon. Minister in
vited all Members who had tabled 
Cut Motions to come and discuss the 
matter with him.

Shrl Rajagopalachari: It was in
accordance with the Speaker’s advice.

Shri Kamath: That did not rule out 
Cut Motions being moved in the 
House.

Mr. Deputy-Speaker: The hon.
Member need not run in advance and 
draw inferences. I am only making 
a statement to the House. I had pre
sumed that the meeting was confined 
to Members of the Congress Party but 
I now understand that it was with 
respect to all Members. Of course, it 
is open to any hon. Member like Mr. 
Kamath to abstain, despite the request 
of the hon. Minister, from the meet
ing. That is another matter. I would 
now ask if Mr. Kamath wishes to 
press his Cut Motion.
. Shri Kamath: In view of the silence 

of the Home Minister on my Cut 
Motion on political sufferers, I am 
constrained to ask for a vote of the 
House on that Motion.

Mr. Deputy-Speaker: The question 
is:

“That the demand under the
head “Ministry of Home Affairs
be reduced by Rs. 100.”
Shri Kamath: The Ayes have it. 

Let us count.
Mr. Deputy-Speaker: Those who are 

in favour will kindly stand. I see six 
Members. Those against will now 
kindly stand. The Noes are so many 
—the motion is lost.

The motion was negatived.
Mr. Deputy-Speaker: Then there is 

Shri Sarangdhar Das’s Cut Motion. It 
ifl exactly the same. So, I do not 
out It to the House.

Pandit Kunzni: Did the hon. the 
Home Minister say that he would lay 
thfj papers on the Table and give us 
another opportunity of discussing the 
matter?

Shri Rajagopalachari: I made it
clear that the discussion can only be 
in connection with a Bill in Parlia
ment, but the papers will be laid on 
the Table. Discussion can only be 
upon a Bill, because the President’s 
order is final. -

Pandit Kunzru: That, I know. When 
the papers are laid on the Table, 
■hall we have another opportunity of 
discussing the matter.

Mr. Deputy-Speaker: That is accord
ing to the statute. Automatically 
there cannot be any discussion merely 
because papers are laid on the Table. 
There must be a motion.

Pandit Kunzru: Will Government
give us a day for the discussion, then, 
of the Home Minister’s reply and the 
report of the Commissioner for Sche
duled Castes and Scheduled Tribes?

Mr. Deputy-Speaker: There are many 
methods of discussion. The rule is 
that no speech can be made when 
papers are laid on the Table. It is open 
to an hon. Member who does not 
accept them to make any motions he 
likes.

Pandit Kunzru: How are we to
know then whether Government in
tend to introduce a Bill to modify the 
President’s order or not?

Mr. Deputy-Speaker: The hon.
Minister has said what he had to say, 
I therefore take it that I must put 
Pandit Kunzru’s Cut Motion to the 
House.

The question is:
*That the demand under the 

head Ministry of Home Affairs be 
reduced by Rs. 100.**

The motion was negatived.
Mr. Deputy-Speaker: I shall now

put the Demands to the vote of tne 
House. The question is:

“That the respective sums not 
exceeding the amounts shown in 
the Order Paper be granted to tne 
President to complete the sums 
necessary to defray the charges 
which will come in course of pay
ment during the year ending me 
31st day of March 1952 in respect 
of Demands Nos. 51, 52, 53, 5 4 , 
55 56, 57 and 58 under the con
trol of the Ministry of Home 
Affairs.”

The motion was adopted.
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directed by Mr. Deputy-Speaker 
the motions for demands for grants 
which were adopted by the House 
are reproduced below—Ed. of P.P.]

Demand No. 51—Ministry of Home 
Affairs

'T h a t a sum not exceeding
Rs. 71,94.000 be granted to the 
President to complete the sum
necessary to defray the charges

• which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Ministry of Home Aflfairs’.*̂

Demand No. 52—Cabinet.

‘T h a t a sum not exceeding
Rs. 22,42,-000 be granted' to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Cabinet\» .

Demand No. 53—Police.

‘T h a t a sum not exceeding 
Rs. 88,76,000 be granted to th« 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Police*.*’

Demand No. 54—Census.

‘ That i sum not exceeding 
Rs. 91,14,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Census*.**

Demand No. 55—Civil Defence.

“That a sum not exceeding 
Rs. 1,10,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come In course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Civil Defence*.**

Demand No. 56—Delhi.
m

“That a sum not exceeding 
Rs. 2.93J5.000 be granted to the 
President to complete the sum

necessary to defray the charge* 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Delhi*.’*

Demand No. 57—Ajmer.

“That a sum not exceeding
Rs. 85,94,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Ajmer*.**

Demand No. 58—Andaman and 
Nicobar Islands.

“That a sum not exceeding
Rs. 1,07,25,000 be granted to the 
President to complete the sum
necessary to defray the ‘ charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Andaman and Nicobar Is
lands*.**

Shri Kamath: Before you take up 
the Ministry of Labour, may I ask. 
In view of the fact that a division 
was asked for on my cut motion, 
whether the names will be recorded?

Mr. Deputy-Speaker: Unless they go 
into the lobbies, names are not 
recorded.
Demand No. 61—Ministry of Labour. 

Mr. Deputy-Speaker: Motion Is:
“That a sum not exceeding 

Rs. 24,40,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
pa3rment during the year ending the 
31st day of March 1952, in respect 
of '‘Ministry of Labour*.**
Shri Harihar Nath Shastri (Uttar 

Piadesh): It is with considerable re
luctance that I rise to speak a few 
words in regard to the labour grant. 
In the course of the last three years 
the spokesmen of the Government of 
India have made a number of pro
mises to labour and if 25 per cent, even 
of those promi.ses had been fulfilled 
the Government would have earned 
the appreciation and gratitude of the 
working clashes of this country. But 
unfortunately the labour policy of 
the Government of India 1ias been a 
long chain of magnanimous promises 
that to this day remained unfulfilled. 
No useful purpose is likely to be 
served bv my enumerating at length 
th? tale of those unfulfilled promises.
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[Shri Harlhar Nath Shastri]
A promise of a million houses for 

workmen, lair wages and profit 
•haring schemes, fixation of minimum 
wage, social insur.ince and equitable 
Industrial relations, aroused hopes 
that Were shattered to pieces as a 
result ol the failure of the Govern
ment to implement these premises. 
Such a policy of gross inaifference 
causes deep discontentment and hard
ship and the hardships that have been 
caused as a result of this gross in
difference have created a situation of 
desparation.

1 take first the industrial workers. 
Leaving the question that I have
already referred 1o. the uppermost 
problem at the present moment is the 
question of retrenchments that have 
been taken recourse to in a number 
of industries under the garb of ration
alisation. Personally speaking, Sir, 
we belonging to labour in this country 
are not opposed to rationalisation, but 
what we are opposed to is that re
trenchments are taken recourse to
under the name of rationalisation, 
without any replacement of machinery 
or without any justified cause, arbi
trarily and at the free will of the 
industry and without any check from 
the Government. We asserted on
several occasions in the past that the 
inefficiency in the industrial develop
ment of our country at the present 
moment is due mainly to mismanage
ment and we requested the Govern
ment not only in the Parliament, but 
also outside, on several occasions that 
the whole question of industrial orga
nisations of our country should be
■subjected to a thorough enquiry. In
spite of numerous promises nothing in 
the matter was done. At this state the 
Labour Relations Bill came.

Mr. Deputy-Speaker: All hon. Mem
bers are going one after another; I 
will have to close the meeting.

Shri Harlhar Nath Shastri: The
Labour Relations Bill as it emerged 
from the Select Committee brought 
to the forefront the urgent necessity 
of putting an effective check on arbi
trary retrenchment and to provide for 
compensation to retrenched hands. It 
made suitable provisions to that end. 
But I regret to find that the Labour 
Relations Bill has perhaps been put 
in the cold storage. The apprehension 
in the minds of most of us is that it 
is not coming up at all in the present 
Parliament. I do not know if it is a 
concession to the so-called leftist poli
ticians in this country who are con
cerned more with their political ideo
logy rather than in good of labour, or 
whether it is a concession to “the capi
talist interests of this country who. are

equally opposed tooth and nail to the 
Labour Relations Bill. Whatever the 
fate of the Labour Relations Bill may 
be, it is my humble submission to the 
Government that even if they decide 
not to bring the Labour Relations Bill 
in the present Parliament^ they should 
come out with a Bill that should con
cern itself with the chapter relating to 
retrenchments and rationalisation. If 
it is not done I am afraid it is going 
to be the main bone of contention in 
this country and it is bound to result 
in increased industrial unrest.

Now there is another point that I 
want to deal with. It is in connec
tion with the Appellate Tribunal. 
When a Bill in this connection was 
introduced last year I opposed it 
because t  felt that in the long run 
the e Appellate Tribunals would delay 
matters and would prove detrimental 
to the interests of workers. Any
way, the Bill was passed and put on 
the Statute Book. We gave it a fair 
trial. Although I admit that in certain 
cases the awards of the Appellate 
Tribunal have gone in favour of 
labour, taken as a whole it has caused 
inordinate and unnecessary delay and 
it is causing increased hardship to 
workers in most nf the States in this 
country. We have definitely come to 
the conclusion that if the Appellate 
Tribunals have to stay, their scope 
may be restricted. The ‘ Appellate 
Tribunals in the present form should 
be abolished.

Incidentally there is another matter 
in this very connection to which I 
want to draw your attention. It is 
this that apart from the Industrial 
Tribunals and the Appellate Tribunals, 
the tendency today is that the em
ployers take their cases—those that 
are even decided by the Appellate 
Tribunals or by the Industrial Tribu
nals—to the High Courts and to the 
Supreme Court.

[Shbimati Durgabai in the Chair]

That procedure naturally delays 
matters stil) further and causes in
creased hardship. When the Selec*t 
Committee was considering the Labour 
Relations Bill I made a proposal that 
the Australian provision in this regard 
should be introduced in our legislation 
too. According to the Australian legis
lation on the settlement of labour dis
putes no matters that have been 

referred to Industrial Tribunals or 
Appellate T ribunal can be referred to 
any High Court or any Supreme 
C o u r^  But we learnt that this could 
not done under our Constitution. 
It was a matter of relief to us that 
some days back the hon. the Prime 
Minister made a statement in this
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House that he is thinking of revising 
the Constitution in certain respects 
and through you I appeal to the Gov
ernment and to the Prime Minister 
thai the Constitution of India should 
be suitably amended so as to make 
it possible to stop reference of indus
trial disputes to High Courts or to 
the Supreme Court.

Mr. Chairman: The hon. Member
has two minutes more.

Shri llarihar Nath ShastH: If you
will permit me flve minutes more I 
will be grateful because there are a 
tew important matters to which I 
want to refer.

Now, there is another class of 
workers that I want to refer to. I 
mean the workers employed in Gov
ernment undertakings and in the 
Secretariats. There are two questions 
that relate to them. Fortunately both 
the Minister of Finance and the Minis
ter of Labour are here and I present 
these two matters for their active con
sideration. Firstly, there is the ques
tion of dearness allowance. In this 
regard the workers in Government 
undertakings are the worst paid. 
According to the Central Pay Com
mission they were entitled to a certain 
measure of dearness allowance which 
has been denied to them. I do not 
claim and I do not put it that the 
recommendations of the Central Pay 
Commission may be granted in toto. 
But what I suggest is that even if 
those recommendations in regard to 
the dearness allowance are not imple
mented in toto, provision for cheap 
grains and cloth at concessionar rates 
should be made for the employees and 
workers in Government undertakings.

The second point is in regard to re
trenchment on grounds of economy. 
Both as a Member of the Estimates 
Committee and as one who has been 
interested in the organisation of these 
employees, I am definitely of the 
opii^ion that there are effective alter
natives which, if implemented, are 
likely to stop ' retrenchment and, if 
not stop it, to reduce it to the 
minimum degree. I do hope that those 
alternatives would be explored. They 
have already been referred by various 
organisations to the Government. Even 
if after that any retrenchment is ne
cessary it should be accompanied by 
alternative employment and suitable 
gratuity.

I had some more points to make 
my submission upon. But I would 
leave them except one point. Some 
days back I had gone into the collie
ries and I was actually horrified to 
notice some of the settlements there 
which were known as fiorakhpur

concentration camps. Well, the work
ers there are actually living in a state 
of surveillance. They are as good or 
as bad as actual prisoners. I have no 
doubt that the attention of the Gov
ernment and of the Labour Minister 
may have been drawn to it and I do 
hope that the matter will receive 
their attention.

Lastly, I should like to  say that the 
few observations that I have made are 
in no way meant to cast any reflection 
on the Labour Minister or his Depart
ment. As a matter of fact, I have no 
doubt in my mind that the Labo\ir 
Minister has done a most brilliant job 
of work. He has done admirably 
well And he is fortunate in having 
in his Ministry a set of most consci
entious officers better than whom I do 
not think there are in any of other 
Ministries. I compliment him on 
having at his disposal a set of such 
officers. But if there is anything even 
then, it is due only to one cause. I 
am of opinion that the difficulties 
before the Labour Ministry and its 
inability to tackle effectively the prob
lems of labour are due mainly to one 
cause. It is this that although the 
Ministry of Labour is an independent 
Department with an independent Min
ister enjoying equal status with any 
of the other Cabinet Ministers, as a 
matter of fact the Labour Ministry 
is today an appendage of the Ministry 
of Industry and the Ministry of 
Finance. The policy of the Labour 
Ministry is determined so as to suit the 
requirements of these two Ministries 
and unfortunately the situation today 
is that the Ministries of Industry and 
Finance, if not reactionary, are con
servative. They are interested in pei- 
petuating the.sta tus quo and as long 
as that policy persists, I do not think 
any Minister howsoever capable he 
may be can be effective in this Depart
ment. .

Mr. Chairman: I would expect hon.
Members to make their submission* 
within ten minutes.

Shri Kesava Rao (Madras): I have 
just read the report given to us by 
the Ministry of Labour. In the begin
ning it was stated in the* report that 
the Ministry has been satisfied in 
achieving the objects of passing the 
Bills such as the Minimum Wages Bills, 
the Factories Bill, the Employees State 
Insurance Bill, etc. I ask one question 
of the Minister of Labour: How many 
of these Bills have been implemented? 
The Minimum Wages Bill was passed 
In 1948 and we had fixed a date, i.e., 
31st March 1951 to fix the minimum 
wages but so far except in small fac
tories like rice mills, tobacco and beedi 
factcries, no minimum wage h ^  been
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[Shri Kesava Rao] ♦
fixed. We expected that the Minister 
who comes from agriculture labour 
classes would take up this question 
with the same enthusiasm with which 
he brought the Bill before this House. 
But I am sorry to say that his enthu
siasm has dwindled and now he has 
been thinking of p j tponing this ques
tion of fixing the minimum wages for 
agriculture labour for an unknown 
time.

It has been stated during the ques
tion timie some time back that the 
question of fixing minimum wages for 
agricultural labour has been entrusted 
to the Planning Commission for deci
sion. I do not understand when a 
Bill has been passed in this House 
and we have fixed a date to fix the 
wages, why this question should be 
referred to the Planning Commission 
to take a decision to postpone it. In 
the explanatory note given here, the 
hon. Minister says that in about 2,000 
villages they want to investigate before 
fixing the minimum wages for the 
agricultural labour when it was not 
possible to do so and only 813 villages 
have been taken up. But out of the 
813 villages they have carried out and 
finished the work In 27 villages only. 
I do not understand why during these 
three years they have completed the 
work only in 27 villages in certain 
provinces.

I have to bring to the notice of the 
House that the question of agricul
tural labour is the burning topic now. 
Most of the people, about 60 per cent, 
of the population come from the vil
lages and these people are agricultural 
labourers. We 'expected that the 
fixing of minimum wages would be oi 
some use to these people. We have 
passed In this House a Constitution 
which gives adult franchise to all the 
people. Is it not the duty of this 
House to fix a minimum living wage 
to this majority community who are 
the saviours of the country? They 
work day and night; they do not know 
what wage they get; they have no 
holidays; they have no insurance 
schemes; they have no houses to live 
in. Is it not the duty of the Ministry 
and especially the peoples’ Govern
ment to look after the interests of 
these people? We are going to the 
masses tomorrow to ask them to vote 
for the Government or to the party 
which is in power today. How are we 
going to do it? Is it not necessary 
before we ask their help, before we 
ask them to vote for the party, to 
give them sufficient wages to live on? 
I am afraid we are not taking the 
right step now by postponing this 
measure. It has been also stated In

this report that the question of fixing 
minimum wages for agricultural labour 
has lieen left to the State Govern- 
ment.s. We have passed the Bill here. 
I do not know why this question should 
be postponed or given to the State 
Governments to fix the minimum 
wages. We can pass an order from 
here; we can pass an ordinance saying 
that the minimum wages inquiry 
should be finished within such and 
such a period. It is not very difficult 
to finish the inquiry. If we can take 
up 5 or 10 villages In eveoy State, 
the inquiry could be finished in a 
month or two. I do not think the 
Government should take a long time 
to fix this minimum wage.

Another thing that I want to say 
is as regards retrenchment. I want 
to point out that retrenchment is going 
on recklessly. The people in the Min
istry have been taken on an All-India 
basis. Just half an hour back, I got 
a note stating that the people in^the 
Resettlement Directorate do not care 
for seniority. People who are trained 
and who are In service for the last
5 or 6 years have been retrenched 
and people who have been newly, re
cruited six months back have been 
retained in the service. I do not know 
the policy of the Government how 
this is done. I know some cases also 
where the retrenchment has been at 
the will and pleasure of the Director 
General of Resettlement. I know of 
certain cases where people who have 
no qualifications have been retained in 
service and people who have got quali
fications have been given notice of ter
mination of service. From this I can 
only deduce that only people who have 
some godfather will be able to retain 
their service. We all agree that re
trenchment should take place, but not 
on this scale. There must be some 
seniority. We have given sufficient 
training to the officers and it Is essen
tial that their service should be 
utilised.

Wc have passed the Employees 
State Insurance Bill and I want to 
say a word or two about it. We passed 
this Bill three years back and so far 
nothing has been done. Recently in 
reply to a question the hon. Minister 
stated that sbme States are not in a 
position to implement this. For the 
last two years a big office has been 
working n̂ Delhi to implement this 
State Insurance Scheme. The head of 
this organization is getting about 
Rs. 2,000 or 3,000 a month. I come to 
know thiit he has not even a sln^e 
paper to sign for months. If the 
Ministry is not able to carry on this 
scheme, I ask why this office should 
be kept going and why this waste of
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money? We say that a scheme like 
the State Insurance should be taken 
up but the Ministry is neglecting its 
duty. They are not able to implement 
it. When they are not able to imple
ment it, it is better for us to abolish 
this office immediately. When they are 
in a position to implement it, then 
they should take up this question.

«TT ĵ Vo <TFft :

invfN 3ft «riT 1%^ % f
Tfft afrt ^  5ft»r f
Ppg?T% ^ (jnud-
dle) ^  vtf «ii<i ^  *1̂  ^

% I

f :  I

(industrialists) f  , aft 
artfw arr^t srro 
aro Tmt (Federation of In
dian Chamber of Commerce) irr 

Ttf w, %
3P1T ^wtr «ft^ (censure motion) 
WR C , arrsr ^  v r

^  i  (lab
our worker) ^  ^ i ^

^  !iRr 3TT̂  f  ar?f 
(minerals) t, ^  Tftvr
STRT f  I fTWtf«F JIRT fr "ff#
f»I  ̂ f  snf̂ Tf »t' % tr^r g 
Tw (natural lesources),

>TTr 3̂TT 5 
?T5t % iTsnr̂ 'f ^  cTTB t  ̂  iftw
t|  11 ?iT ?yl»r 7f#f ^  JTT

(Bloc) *rr̂  in 
(ism) ^  JtfY t, ^  f® ?nw 
^  f  srtr 3Tr^o #r®
?fio(I. N. T .U . C.)

%WT mrvpTrfi’̂PT (organiz
ation) 1 1 ^  anr̂ fJTTtt̂ H n

(labourers) % 
^  f  af̂ T TT art 

amr (personal

experience) |  «rtt «wr % 5>r

*TTspftJT *nft ^  ^  fiT'T^
arrwifsr̂

ft? !it Jinr T iT ^ ir  ^  3TT% «Pt m -  

(forward) n̂m?f f  aftr ?»t 
^  ^  w ari f  ^

'TT 5̂TT (labour
legislation) <mrTT# ^ ?oo ^ 
3HT ^ I % (ft*T

aTTT % ijPrirr v k  % 
*:pjjT ^  sftJW % 

wtPP STTT >ft (lab
our workers) ^ t', 3flr arnr
^ f*p anin^t 3TTf aftr

a n t  ^  jfTfrr ^  ^

«BPT?r »T|*TR 
•FT «TT—aftr ^  ^  'Bnrrr 'Tj'rr  ̂% 

^!fw # (pledge) ^  f̂ pn 
m— w  srnĵ T arrr# q-RT 
f ^ i  ara ^  (centre) 

sfHT (control) 
5t ^  #' I *nrc ir?f ^ aft
^  am Tw ann: *rrr
w%3?TTf5nn?n t;?

anr snroft arrr
STTI (whether the legislations 
are properly implemented 
or not), fv ^  Stv itv  frfl% 
?r <»>'i4+i{r ?> I  HT s» ,̂ 5*r 

f  fr  ?fir amrr arrfjr,
Tw vt aft?:f»i7T

^  t  I w  ^  ^msw  Jnft f>rr 1 1
aw am ^ fWnnr
(Minimum Wages Act) « r w ^  , 
am % ftin: strt %

^  I fWf^nnT aiTUT

{Bidi Merchants)
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[«f) # 0  Tfsfl]

#  ^  #  f ? r ^  w arTJTr
^  fyjTT I Pbt ^

(rate) ft’TiT̂  (revise) ffrJTr i 
pBr #  *PfT— sftTftvC

f w r s r  »T<Tr i cftsr^frr ir^snr

'n€ff̂ 55T (particular
industry) % ^ ^

«inT ^  (they bad
to revise the rate for bidi wor
kers) ^=r % STRff »f' 3TJfV ?Rf 
ir?  I f t  ST̂ If PpiTT W  t  I 3T  ̂ ariT 

^  WT f  I

3TTT ^ 'TTfwiT  ̂ (Parliament) 
It aftr inrre ^  r̂rJT i

(Machinery) smrfir 
^  i  ^  (active)
!T^ t  I *TTW>T ft?

T?srr ^5%  f  ITT 3TT# ^  ^  q M ^ .

(Agitation) 'srr^" f  ?
% *prror ift

Tr?j f  IT? 3T»n: i t f
(i uplement)

^  5*̂  ^•ft P̂T am^r 3̂ T 'PTT 
TT̂r fTT f® 3T<T

>̂TT I

3TiT <fm t  i w  ^
^  ftri! «pr5TT t  fr an ft'^ ?R  
®rr^ H ^ i * F ^  ^ f^^fd
<TT aft Tit ftr«TT

^  t  ’TC IT? ^  »TtT 3IT̂  
f̂ai#5Tf» (Mode of Legislation) 

I  ’T? wg?r VK̂ t%z5r (complica
ted) 11 art >iTf a’T
(Advice) ^ f W a x  (Labour 
Minister) «Pt ^

5F?r 3TR (The
legislations are very compli
cated ) I rft 5*1 ^  3TT̂)- ^5#)’-

(Complicacies) ®>f ?> i 
? T ?  3f t  3T > f t  ?T*fr 5j « T  ^

^jft »T*ft t  5Tt IT? î t n̂raftsfiT 
Tnr^ ST *frt jfts5RT5T (P r o te c 
t io n )  ^ fn: ? I JT? 5ft a*r 5^
5Tt2«Fe (p r o te c t)  spr •<! ?'

% I 5IT^3ft ^ I?  îpItnT 
(Trade Union Bill) afn 
fT#5RT ff«? (Labour Re

latione Bill) irrlft f ^
' I ĴT̂ g- % 3 m  sft^yJTT  ̂ I

?*T VT̂ qrf̂ ^TT̂
t5PT (Parliam ent Sest^ion)
w 3IT I ?»T

fiTT55T  ̂f̂ Tw (Birla Paper Mill) 
% (Labour Dis
pute) 3ftr ^  (labour
work) K 'BS I ?>T ?T?t % 

(Labour Union) % 
(President) f  i 
VT ?*TTt ^?T "<?*n 731 I 7?^ 3W

r*<P(w< # fw  4iT- 
STTJ (Paper Mill Management) 

p m r r t t  (enquiry) ^ e f r ^ n i r r  

fr sn̂  sT̂  JT? ?T̂ f'S5j*r jfffT (Tri
fling M atte;) ? ^art5ft^
5T̂  t, 3Tii ^  (I will
solve it) I Pfi<??r5̂ r fftfet (Stri
ke Notice) (complete)
^  w  I ? > T  #  a r n r  s r a i i n  i ? f t

TT?ff TT?r fHf*T«t (Labour 
Minister) jt (tour) ^  ^ i
^  ^  q r t  ? f t  ^ r r  s f t r

^  vr iT»Tfr (solve) %r
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ip n r r  i ^'|pr 

fir^Rer ^ r f ^ i  
(wireless message)

(through the District 
Magistrate)
(special messenger) rpfr ^  

W(T w f[*rr  ̂ Tw f% *(1̂
aw ?5I^ ^  I ?̂ T ^  Tf«r

t|  ^  ^  ^  ^^JTT t

(intervene) «FT t|  f  i
fW  3TT̂

3R TO ^  T̂PTJfl’ v r4 v r(t

I 3Tnrr ^  infirvT 
(Provideat Fund)  ̂ i 

3T5T ^  ih tt ^  T ^n  ^

(Payment) ^ m  ^  ?rf«r^$ir
« W K  % TPFffim^ n
jftfw  (Provident Fund)
^  ^  'TW % JTTT »TH

I Pht 5rTP«7’»W T?T ?
JT? 3ft i gfr mm
y^^tararro qnyrnm (moral du ti
es of Employers) f  

^  H»m?r i sftr

^ ! f  I aft firfOT
% en^r (British time) n wr?r mr 
VT M^T *5*11 VX ^

^  «ffN!r f  f r  i m  ^  « p ^  i ji?
ST'pft TPTtff%̂ ft3r *rft ®tf# f  I 

3m ^  arr^t vi*Th*#sr ^ # ? f t  
ftiT ^3r^T?r ^

t  I T’S’Tf
»m. JTHft # ^  ̂SIT f^pRSff ^

<m I ^  ?5r TT
( E m ployers) w  ?ft *r'V^ ?*i 3 T ^  
cTT  ̂ ti*i^  ̂f*" ?  I

M P S -

w  w i^  ^  «rnr Ir 8wf w N t  
fv  arrr anrsft w  iron 

f%, arnr % aft «rrr? wtt? 
(States) aftr f t  <ft 

n̂r t  IT? ’TPriff It '̂ ?5?ft f  m 
(States Legisla

tures) Ir T̂?!̂  f  ^  Tt 'rijts <??«wr- 
ffr (Instructions) Pf 

^  V rn im  TT5T ^
3»q?ft Fsfhrft (machinery) ^  

rR ? % 55*rr? i ?*r s r r ^  f ' Pp 

(Labourers) I fw
%«(ltn 3TIW ^l«Mi 3TTO^V-
f¥F5?tTgj%sFT (All India Council 
of Technical Education)
^ 3ft filSilPif *P1iT  ̂ % T̂PTFt 
^  ^  S «tin «f?l
^nfw ^  t  fr  31^ ^  V c’T’ft- 
feni^ (Tcchnicianp) r̂er# % 

P̂T ^  5̂ nr (training) % 
vtf ®TSR=«rT *̂ t5T ¥f arnr i fft 

5*11̂  aft «iqH>TT % % W  TTT*
^  f , T>Rw ^  (Postal Centre*
% (Induf-
tries) irr «f^wr (Workshops) 
f ' , srnr arr  ̂ % ?»t FTPff ^

W T  I
afnr ^  5̂T IT f% cv*
sftftnTO ’FT snrr^rt ?ft ^  (wor
ker) ift 5«r5ftnm imr# ^  fw  ̂
vtf ^  ^  TI1J5

ITT Ttf i(^?wr mftr
^  H % arW T^sftfwfl' «PT ’T*»fT 

I

^  «ft f w  aftr I «w
arnr *? ^  jt? ^  f^jjT ,
if f3p «tTw (Local Bodies),

(Municipalities)
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«p^ «T?r? 3ftr
^  grr^ f  ■ I arn* ^

(Centfal Legislation)
3T?«r tr 5T?? qro ^rrsrr f  • w  

^  VR^ «)»t 'ill'll
'TTI aflr 3T^ ^  3T1TT 307 

??r^^w«ii'i <TRr 5T ^  ?rap>ft arifgH^ 
(Ordioaace) ?r w  «Ft 'srrf̂  
w r f ^  I ?fr ^  T̂TT̂ T srff

W5Tr'«rr ?ft ^  q w  ^

^rf^r «TT I JT? ^Tfp «tT ^  3ft
«>i-j^ »mr f  ^  sfh? ri?^ ^  

(implement) f^ r^ rnn  
■ «w '»fV ann: ?w #tir^ (Session)

JJf 5T fft r̂% ?ft #51  ̂%
«Pt wnj; siftM ?r 

f*r «i>l’ anfSr^ s w ’tt w

’T f ^ ^  f{  I

an? =f fiTTt SF^rsfR 
n  H(i«Ni f  ^ri^ am #
1>tfw(l' (colliery) % f^ jr f s r ra ’ 
TOTT I  3ft f r  %?!i-
!B*IT'CT (Labour Welfare Fuad)
% W# ^  I % f55̂  apfl ?np 3ft 
5*fi  ̂ 3T«jjflT f  ?JT m  an? ?r

î Tr t  Pp 3ft a n ;^
t  ’T? ^  ^ r r a r  ?iT«r

Cl ?*>■ I ’ f«p ^  g?T %
WTRR I '  I
» P.M.

«W 3ft W7F am ^  f
?ft f̂t >T?n̂  % f5T̂  I  I %

>, jjIw ^ (Labour Uni
ons) I  ^  ®Pt ^
(Cdnfidenoe) ^  wi if

V̂ jST Pff 3TTT 535T % «srf^ p̂trJTT ^
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^  vt VT«ffWHf ^ ^  sftr 
^  % qrr*)  ̂ % ^  ^  i

snrer *f sfk Ttf^r-
ftsr (Mines & Collieries) % #
ftfiip ■qrprr f  i wTf % am 

(Colliery Funds) 
#■ <̂sft arr? if’

f  f«P Kft «PT?TT I
?fV W ’a- ^f^rsr (Mines Ar

eas) f  3f?r 5Ttfr if^ 3 r  (man
ganese) I, %tm^ (chromite) f  
ark f  i am
spfĵ  % 3TN% »n?r win sT̂Tf t  
^  fipT *ft5n’*TT ^
'TW it^  ?R? It ^nr

srft i  I wqr ?> at m  ^
t̂«p# f  ■ I i f  «Pf *rr r̂T^ r̂r f  ftr

3ft q? fiRT$?r (minerals) ^  ^  
^  f  ^  #«RT (tax) VK
«i'̂ ''c( f  I •Hii'-^ ??! If^r(c68s) wqr 

^  3fT f*T' ITT?»̂ r W WT
<TT PpiTT 3rnr i arrr

% 3ft «ft  ̂ m?5?r
(Chief Mines Lispector)
^  i?t affq̂ TK fW 3n  ̂ I grft r̂ 
% m%^ r̂r hth s ry r .^  t, arrr wt*r 

^  (Birds) «n?T?
5̂ t ‘(Companies)#

qfT «fnfsif«Jî r5r (magnifi
cent) ^<ft ff*ft, qfcT arsBT 
^3rJr?i (management) ?>it, 

irsrfTTr 3ttt ^  ^
^  f  I ^  % q?t ^  q r  ^
fifiT 3T|% ?*• pSRT  ̂ SRTft ^  T?
y+'iJt I s«n?’/̂  aii’T ^  ^  5n*i>V? 
jfftPsr̂ , srTfsr̂ r̂̂ r (Provin
cial Governments) ^  wr̂ ft? 

f«mw ^  *nr^T ^  ^  ft? 
f:??.'! (Hclicf) «rr t !
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Shri B. K. Paai (Orissa): Madam 
chairman, our hon. Minister of labour 
as well as all of us are happy because 
we have not heard of any “muddle*' 
etc. against his Ministry, and on the 
contrary he has been congratulated on 
all sides. Everybody is congratulat
ing him, and I too, as a labour worker, 
congratulate him once again for the 
fact that a censure motion or some
thing of the like has been^ tabled 
against him in the meeting of the 
Federation of Indian Chamber of 
Commerce by the industrialists who 
met here somewhere about 1st April. 
I come from *a province where there 
is an abimdance of» minerals^ This 
province is Orissa. Although it is 
one of the most backward provinces 
yet it is rich in natural resources and 
X speak here on behalf of the labour
ers of that part of the country, I 
am not one of those people who believe 
in party politics, or in blocs or in 
‘isms*. Whatever ‘ism’ I know of is 
that of Congress; and the l.N.T.U.C. 
is the only organization which is con
nected with it. I have worked among 
labourers for some years while being 
in that organization, and whatever 
little experience I have gained during 
that short period, I want to put it 
here.

First of all I would like to draw 
the attention of the hon. Minister to 
the fact that it took more than one 
hundred years to pass the labour 
legislations which are existing in the 
Western countries today, who call 
themselves forward and whom we too 
consider like that. During these 
three years of freedom you also have 
passed all those legislations—not with 
any different motive, because you 
yourself are S labour worker and 
when freedom came you wanted to 
give all those benefits to labour which 
the Congress had promised them 
earlier and lor which they had. no 
opportunity before. Now all of our 
provinces are being controlled from 
one centre. But unless you keep an 
eye on all the laws that you pass 
and see that those legislations that 
you pass are properly unplemented or 
not, and whether they are enforced 
properly or not. I feel that all these 
legislations, these laws and such other 
things lead only to the further dete
rioration of the conditions of the 
labourers. It means only this much. 
Look at the Minimum Wages Act that 
you have passed. You have yoi^ inti
mate connections with the province of 
Bihar. As soon as the Minimum 
Wages Act was enforced, the flioi 
merchants closed down th3 industry 
In protest, with the repuli jUut lb#

Government had to revise thif A c l 
The Bidi merchants demandeo m at 
the said Act should be revised again. 
They had to revise the rate thrice lor 
‘bidi' workers or in ottier words for 
a particular industry; this thing has 
not been done in any of the pror 
Vinces so far. Now look what these 
workers think. You hjjve asked the 
House to extend its time. Its main 
cause is that the administrative ma
chinery is not so active in the pro
vinces. It is not known whether 
they would shake off their lethargy 
or whether they want to cause an 
agitation among the labour class in 
the conditions as they prevail in 
the country today. So it is of no use 
passing fresh legislations in future if 
the laws already passed are not ei4* 
forced properly. Time is short with 
me. The Federation of Chamber of 
Commerce passed a resolution on the 
labour conditions of the country at its 
meeting held on 1st April stating that 
the labour legislations passed so far 
are more than sufficient, but the mode of 
legislation is very complicated. They 
advise the Minister of Labour that 
these legislations are very complicat
ed. But in reply to this T ask them 
to remove their own complicacies first, 
lf \th e  control of affairs has not been 
snatched away from them so far, it 
is only because of the protection that 
Shri Jagjivan Ram has granted them. 
He is protecting them with the help 
of these legislations. Shri Shastri 
dilated a good deal upon the Trade 
Union Bill and the Labour Relationii 
Bill. I do not want to speak on 
them.

I could not be present in the Session 
of the Parliament th ro u ^o u t 
the month of February as at that time 
I was busy with the Birla Paper Mill 
labour dispute and other labour work 
in Orissa. I am the president of the 
Labour Union there, and so I had to 
stay there for the whole month. First 
of all when the Labour Minister of 
Orissa made an enquiry from the 
management of the Paper Mill about 
this dispute, the management remarked 
that there was no unrest among the 
labour and that it was a trifling 
matter which they would solve them
selves. After this the strike notice 
was completed. We went ahead with 
our work. The Labour Minister made 
his tour throughout the night. The 
Management had approached him and 
asked him to solve the dispute. We 
were informed about his arrival that 
very time. First of all a wireless 
message was sent to us through a 
special messenger of the District Ma
gistrate. He arrived at n i ^ t  with 
the message advising us not to go 
ahead with the strike programme, as 
the Minister was arriving on the m i  
and he would intervene. But
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in spite of the fact that a decision has 
been arrived at, the company does not 
want to carry it out. They are giving 
one anna a rupee as Provident Fund 
to the labourers but now they say that 
they will pay it along with their 
wages and would not keep it in 
reserve. Under the conditions how 
can it be called the Provident Fund? 
The company would agree to give 
facilities of Provident Fund etc. to 
the labourers only after the Parlia
ment passes legislation to that effect. 
These legislations point to nothing 
more than the usual moral duties of 
the employers. They do not under
stand them, while at the same time 
they speak in the name of law. These 
employers who made enormous for
tunes after crushing down the labour
ers and sucking their blood during the 
days of the British rule, still think 
that they would continue that process 
even today. Even today they do not 
abandon their complicacies- If they 
will abandon their complicacies there 
would be no need for these labour 
legislations and the like. But on the 
contrary these complicacies are in
creasing day by day. We had to 
appoint a Minister of Labour at the 
Centre, and in the provinces too 
labour Ministers had to be appointed. 
In this way we easily understand 
what these employers mean.

So I request you to give instruc
tions to all the eleven or twelve 
states and part B states which att» 
run either by state legislatures or by 
Ministers to put their administrative 
machinery in order so as to make 
every piece of legislation a success. 
It is our desire that the labour should 
prosper. With this objective in view 
the All-India Council of Technical Edu
cation has submitted a statement to 
the Government in which it has urged 
them rightly that some arrangements 
for training of the labourers should be 
made soon, so as to increase the 
number of technicians in the country. 
There are railway workshops or 
other workshops belonging to the pos
tal Department, which are run by the 
Government and they should be the 
first to take steps in this direction. 
Today when there is dearth of techni
cians in our country we should make 
legislations for the training of the 
labourers so as to make them techni
cians, or at least some Instruettons 
should be Issued to this effect so that 
the number of technicians may In
crease in the country within a short 
period.

I want two mliautes more to - finish 
my speech. You have submitted in 
your report that It was a matter of 
shame that th« sweepers working under 
the local bodies or the Mu^cipaUties 
w w  reo^lvlng only ten, flftm  or

twenty rupees a month. You have fell 
the need of passing legislation with 
reg&rd to this matter. In fact such 
legislation should have been passed 
long ago. If you do not pass such 
a legislation now you should at least 
promulgate an ordinance to this effect. 
It has not been promulgated so far 
although it ought to have been done 
long ago; so in order to avoid delay 
an ordinance should be promulgated 
and you should see to it that the 
laws passed here are fully enforced. 
Even if it is not possible to pass a 
bill of this nature during the present 
session, the Government should at 
least promulgate some ordinance by 
which the economic conditions of these 
people .may undergo a change.

Again, while giving a reply to our 
question you have said that a sum 
of rupees two and a half lakh has been 
sanctioned for the collieries of Orissa 
and that it would be spent from the 
Labour Welfare Fund. With regard 
to this I beg to submit that these our 
officers continue to give help to the 
industrialists. We understand that 
they are constantly in league with 
them. This money which you are 
going to spend, is meant for the 
betterment of the labourers. As such 
the representatives of the labour unions 
too should be taken into confidence 
with regard to such matters. I do not 
suggest that you should spend that 
money through them. All that I sug
gest is that you should take them into 
(confidence and spend money in consul
tation with them.
5 P.M.

The second thing which I may 
mention here is about the mines and 
the collieries. As you * have started 
funds for the collieries, in the same 
manner funds should be started for 
mines too. There are so many mine 
areas, where iron, manganese, chro
mite and other minerals are found. 
But you will complain as Maulana 
Sahib complained the other, day, that 
we have not got enough of money to 
run all these works, and will ask for 
more money to do all this. So I 
would like to tell you that you should 
tax those people who deal with these 
mines. Mine cess should be levied the 
proceeds of which should be spent on 
the welfare of the labourers. Spe
cial powers should be given to the 
Mine Inspectors and other people 
who;n you have appointed lor such 
jobs. You might be under this 
impression that the work of the Bird
6  Co. and the other foreign concerns 
would be magnificent and their 
management would be satisfactory; but 
the fact is that they do not pay even 
the slightest attention towards the 
welfare of the labourers. The labour- 
•ri worUBf in thoM ooaocrna tri
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given such quarters which are not 
suitable even for goats to live In. 
Therefore you should insist upon them 
as well as upon the Provincial Gov
ernments with regard to this matter 
so that the laboiu-ers too may think 
that some relief is being given to 
them.

Tm . arsiTST »T̂ 'k<Tr, IJW 

^  ^ ® f  3ft
a  PTVsyr f  I
3TPF ^

*T ^

arryjft ^  srar? ^  ^ <n ftif
T̂TT?r ?TWrT i r s f ^  %

WJrr?ft WT t  ^
^  JTsr^f ?if«Rr «P5f

5W 1 1  f  i  fsp
^   ̂ 3ft MJ|̂ ^ %

^  yPlfT ^  cTT'fi JTT 'i'i % %
*PPff ^  I ^

JT? *P?!Tr t  PP f^RRT
5 I A' ^  ^  «i3rT*iT j  

fap amr 3T? *r3T  ̂3rf«r̂  ^5t

I  eft Hti ^  ?rgfwT#,
^  ̂  ^  ftrwT ark ^  «i5t

f»T?y 3fk
VTxerRm%MPT ^  i n
% c f N : 'iT 8 m n ^ ^ i^ f j f 5 y v T  
®F<̂ f g I ® lit ^
'N ttf t .  W  % *pft ^
»rsi^'t sftT r»T̂  ^ wnrr 
|31T I f̂t'erRt T̂TSf) ^  ^
w ?rrw m'Pprm (Production)
^  ? tT ? rt 3nr ft?
T51  ?  I ^  ^  f  Pf,
w  >1̂  ^  w f  ^  ?r T ? r t  I 

^ 'jiwdf g fv  3r<tT * n f^
amr ar'T'iT r̂sTT ?  aftr i r r -  

arr<rr ?rr(ft̂ rT v t
apnr ■’Tif ^nr« ?ft <p^  *nrvA 
5>ft artx:g5iwiftiTO5Tn I

^jirft 5n?r .*f *1̂  v ^ t  ji *i5[r 
qr (Legislation)
ft  Ti|r t , *iT spT T?r t  ’T5y<r
11 wTw ?fr >f *r^^1r
% ^ ^  sri ?tir% %
t  I aftr ^  f w  3IT
. 5 I ^^3|T5r 3TT̂  ^  v (tv

^  7 ^  wnrffiT >Nt 5fV # ^  «lt, 
sftr aiFr ^ fft ^  WRT ^ ft» w  
^  * T ^  *1^ SRRfii^^V

#F«IT  ̂ C  ^  ^  ^  5®
TPt T^t 11 sfiiRhw ^  8n?r *1?
I  f¥  an^ ^  aft Jn«rftir t ’
^  ^  w?qjEr «PTsfifi arrar
f*rr^ ^  ^fr p̂rr̂ y ^rsr^f vt

aftr ir s r ^
% aftr ^  fi5f?fi7 <i!t »T^
t  I W  ^  ifT5T %  ftRFft
’ ft t  TO- amft IJT 5 i n i ^  % 
3lW  ^  ¥t 3TRft i ,

^  jinRiTr, «(ft jnn%»T
(Problem) ^  ^nrrr ^
I I  aPR ^  f»T TW#,

35T Tt it v  ^  5ft
^ i f « P T  T P T iit, 
’n t 5?rtt snrf, ift ^jnrr jfrtHOT

r̂VWT# cTT̂  , WIf

9*if?rT I wt»ft «i»r JT5 ip̂ JTT fv
T5 T 5  ?iw?r f  I 

itrr ?ft am r ^̂ , wjitw t  fv  »h
% vffft % f*n?f®r JTT

^3TT^ ^ I ^
<3[?iTW »i5y?r 1 1  *

ar? 4  3»T ̂
afHTT j  f ^  
^  I 3fFT 3TH# ^ ftr * n i^  ^

^  ^  f»^f iR^iaf ^  i  I
ajTvT f ^ p j 5? T R T 4 ' f R R T W I  | t
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n  #■ 3 m  JTRT %

p5T% w ^frspff % 
n  »nn «TT 9ftr 4 #  argsft aim t 

\\o ^  ^

qf<«nT «i% I ^

fr̂ TTST ^

^  «rr3r v t l  f^ 5 r_ 5 T ^ .t <

anft ^  ^  (Co&l
Mines Labour) % VPT 
qPTTT f’TV^h' t  ^  ^  ^  

sreq^5j v r f^nP 5, ^  ^  %

^  f ^ .  i ,  ^  a
% wv\^ ^  ^  11

^  ^ !T r '®n?^ g » R ^ ff %
f ^ a t m  WT ^
#  ^  ^  ^

(Mini-
mynn Wages Act) *n̂ r jarr i %Pp?t 

t  ’  ?n:*PrT 
fsw  % ^nr?r #5rr m ’T ^ ir <rfr^ 

f , *̂irTJW ^  9TT 

^  T ?5^ "T^ ^  ?T*n3r
^  w<T ^  ^ , ^ s r r ^ t  % ^*ilr »t ^  ^  

?»T!f^ * #  ^  t  '5Rj ^*P 3TN ^
JT? (attitude) iPTT t. ^ t i
^  3(«S€t̂  t  ^  ^
^  Ĉ*T>T ^ 'f f ’T (Plaaning
0omx*ii3®io®) %9T*H »TJTI ^

afi q?*r€t

^  11  H
n n ^  jpt w  t .
^  ^  sFt fiPTT 5TRI

H sft ^ t
sn^ ipt « T  T?rT t  ^  ^

?, W VRT

iH  ̂ OT ^ • P T W * T l V

11 ?r*ft 3r<T5 ^

f  I 3TSr !JfT «Pt fI55?T f*P ^rreff 

q?t 5IRI^ JT ^T #  % fwcr ;rc ^  f ,  

^fT ^  mrT 5T^ t;iT
^N«i*i*-ii 9f̂ T «rnft f , »T

T̂TVTT 3rt?ft 5.

«ft 5?wft ^
^  v r  ^r? *1^ >rc t  •

iTsrjff T̂ ^  ? iw  t  
^  arfr W 5 J  11 5̂  fwgr

§ f% §̂15T *T <ilwl 3ft 5T9̂ T ^ 
j f  ^  Wt»r t  f'STT % «T

'C ^ ^ * r t  f  *T ^T FrTSTnrl
aftr ?r sp»t *PHT 11 an?
arisr f^ T T  »IT^T ?T«niT,

5fw , »«n:r arrPj ^  ^ ; t  f  ^  
% T R T^tf r̂riT t ,  ^  v t f

^  % *Tr<J T R T ^  f , WTT
«r? 5 ̂  f  I «ftfr ^
^ * r  r<s«i^, ^  *i»t ’T 'T ^
^  ^  gsclt t  ?ft ^fT?r ^TT^n:,
«ft TTĉ tiT 9"Twnx '3rr?fY f , ^r^r^Tf

^  ^ n sn r ^  srpft t,. 215 ^fcit i  fv
3T*ft *1̂ 1 ^  I #  imJIfTI
g f¥  IT? ?T <i<rJd »ftf^ ^  3ftr

« F r5 R f^ = ? rf^  I

^  ^  i j^  f ^ q ' ^

t  3ftr ?nnT >ft 1 1

^  =#5t ^ttot 

«<«frr  ̂ % w  q rw  ^ r p r  g 1 

JT5r^ff «FT srTrfPrfV ^  % jttS, 
ai\T 51? JT? f% ^  gf*rf^ ^5t fr«Tt  ̂

t  ^  ^  3T? t̂ 55PJ f w r
3tTn I 97vn : VT arrir eflT % JT? ^rtf^r 
jarr ft? '3RT ^  Tnr*ii^
v??Tr ^ d (  ?  ?ft *̂t> ^*11

? I *r^»i w ^  ^  f ^ ‘15 smft

i  « (k  !W fpnrn: ^  w w  a ^
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(implement) ifT!? 'ift 
v tfiro  fr?5fr i \  A' jf ft?

f ir f iR rc m iT  ir?t
t  I ^  5HRT ^  «TR w #

ftp v s  ^  fT’TV % ar^TR
iT® r^ % ^  I am r

?ft >̂T*f TT I
^  f r  TfeT 5RT?T-

'WW ^  ^  *T ^

^  ^  ^  «n I arr̂ r ?j;mT ?W5fr
w t  ?i#?r t  ^  ^
# g K  w n r r  i arnir «ft ^rarr ^  

?T5!?T ?  ^  ^  ?  I ^
f*P!T# ^  aftT «frnrfT qw
TT T t ??T% ^  I
3R ^?T  f̂ JT 3 f^ t ^  ®r? 9r>r

T? ?W>r I 3TTT r̂
sriflw i ,  srmm t  ft? w  ^
STTT KTH #' T^’ aftr f^erft 3rf^ ^
r̂% aTTT ^  % fPT

afiT 5fT ftrpTJPT %̂ 3T WPJ
T̂TST ^  ^  +iP»TO ^  5rnr i

[EngliBh translation of the above 
speech]

Shri Chandrika Ram (Bihar); 
Madam, at the outset I have to refer 
to a few things that appear in the 
newspapers. Recently, at a meeting of 
the Federation of Indian Chamber of 
Commerce, Shri Shanti Prasad Jain, 
a leading industrialist said that the 
Government of India are enacting 
legislations for labour only but 
are not taking into account their pro
ductive capacity. I think such ideas 
come from those who do not care for 
the productive capacity of the workers 
and their comforts. They only wish 
to point out that the productive capa
city of the labour is not much. I may 
tell them that if the workers are not 
able to produce more, it is so because 
the industrialists and millowners are 
not paying any attention towards their 

‘ health, their amenities, their educa
tion and so many other things. I will 
give an instance of a mill at my 
place. There, is a small sugar factory 
there and for the last fifteen years, 
there has not been a single case of a 
dispute between the workers and mill-

owners. Production Is Increasing there 
while it is going down In all other 
mills in that area. It is a matter of 
surprise as to how such a thing is 
happening in these days. Therefore^ if 
the millowners change their attitude 
and treat the labour as their partners 
and brethren, I am sure there can 
be no difficulties or troubles and 
production will go up.

Another point which I may refer to, 
is that it is a wrong conception that 
a lot of legislation or law-making Is 
done here and nothing else. On the 
other hand I am of the opinion that 
nothing is being done for the largest 
section of labour in India—th e '  agri
cultural labour. A beginning was made 
by the hon. Minister about fifteen 
years ago and it is heartening to find 
that something is being done for this 
class of labour, not only in this coun
try but by the international organisa
tions also. But it is unfortunate that 
the State Governments have not been 
able to realize the need of doing some
thing in this direction. The problem 
of labour is one of the chief problems 
facing us and it is not merely a prob
lem of providing them with food or 
education. The important fact which 
should be taken into consideration Is 
that it is through labour that every
thing is produced and hence, the prob
lem of labour, is a problem of the 
whole society. If we cannot keep the 
labour satisfied and cannot manage 
them, we will not be able to enhance 
production whether In the mills or in 
agriculture or anywhere else. There
fore it is wrona to say that there i$ 
much of legislation. My personal view 
is that it is just a beginning of leglf- 
latlon for the people of our country. 
This is an unjustified objection.

• Now, I take those workers, whom 
we call agricultural labour. The hon. 
Members know that this labour forms 
the majority of the labouring class. 
But Idok nt their conditions in India. 
I had gone to the district of Darbhanga 
in̂  my state during the *month of 
January In connection with the Hari- 
Jan uplift work and there I saw with 
my own eyes that ten families of 
Musahars were sold for a hundred 
and fifty rupees. One peasant sold
them to another peasant because their 
condition is extremely pitiable and 
the^ are a forsaken people. In •  
recent Report on the Coal Minas 
Labour, there is a mention of hospi
tals, provision of sports and games for 
their children and also of housing ac
commodation etc. for them. But I 
want to know what has been done for 
the agricultural labour. The hon. 
Minister took great pains to do some
thing and In 1948, the Minimum Wages 
Act was passed. But Ipok at the
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present position. The Grovemment of 
India, wrilch Is headed by the greatest 
leader of the country, Pandit Jawa- 
harlal Nehru, perhaps never realise ^  
that unless they change their present •  
attitude, there can be no progress in 
our society and also in the field of 
agriculture. I was sorry to note that 
the Planning Commission evaded the 
issue when it was placed before it. 
The Report of the Committee, that was 
constituted for this purpose, is before 
us. It suggests the implementation of 
the Act at all places where the labour 
is getting low wages. But I would like 
to ask Shri Deshmukh whether he 
knows the places, particularly those 
areas which are mainly agricultural, 
where labour is getting more wages. 
Everywhere labourers are tillers of 
the soil. Their condition today is 
most pitiable in as much as lakhs of 
them are facing starvation and no one 
is caring for them. The State Govern
ment as well as the Government of 
India are ignoring them. They cannot 
be fed upon the long speeches of 
Pandit Jawaharlal Nehru. Thus, the 
problem of agricultural labour is a 
major one. The Report says that one- 
third of the poDulation living in vil
lages consists of people who have no 
provision tor their bread, no houses to 
live in and no work to do. I ask the 
hon. Members here to go to Bihar and 
see conditions in Darbhanga, Pumea, 
Chapra etc. where thousands of people 
are sitting idle. They have no work 
to do and no means to earn their 
living. Whenever there is a talk of 
providing them with some work or 
giving them a minimum wage, the 
Government of India, which is called 
the national Government and the Gov
ernment of the workers, puts it aside 
saying that the time for such a step 
has not yet come. I feel it is a wrong 
policy and must be changed immedi
ately.

1 have nothing much to say and the 
time at my disposal is very short. 
Therefore, being a representative of 
the labourers, I wish to submit to the 
Government of India that they should 
try to implement the Report of the 
Committee, whatever it may be, as 
early as possible. Usually, when the 
Government is reluctant to do a cer
tain thing, it sets up a committee for 
that purpose, which takes as much as 
six months’ time to submit its Report, 
and then it takes the Government 
another two years to implement its 
recommendations. I hope, the Minister 
of Finance, who is present here, would 
keep this in view that the problem of 
the labourers is solved in accordance 
with the Report of the Committee. If 
this is not done, they will fail to find 
ftn alternative solution. They shoul(? not

forget what Pandit Jaw aharlal Nehru 
declared before those people. The 
world today is facing a revolution 
which is likely to change the entire 
situation. The conditions as they are 
cannot last any longer and if they con
tinue, any amount of legislation and 
law-making would fail to check the 
advent of Communism. It wiU not be 
possible now to keep the labour in 
dark any more. I, therefore, jippeal to 
you to take all these facts into consi
deration and strengthen the hands of 
the Minister of Labour without delay. 
Efforts should also be made for an 
early implementation of this Minimum 
Wages Act.

Shri R. L. Malvlya: At the very out
set I should like to congratulate the 
hon. Minister of Labour for his 
achievements in the field of enacting 
labour legislations during the last three 
or four years. Along with him I 
would like also to thank the officers of 
his Department who have 'been very 
helpful to him. I would also thank the 
officers of his Ministry for helping the 
labour and the labour workers in the 
settlement of disputes and amelioration 
of their general conditions. I, how
ever, feel that all that is necessary 
has not been achieved and it cannot 
be expected to be achieved in a short 
time. That is likely to take some 
more time. One of the reasons which
I. feel is responsible for this delay is 
a sort of obstruction from the Minis
tries of Finance and Industry and 
Commerce. My hon. friend Mr. 
Shastri dealt with this to some extent 
and I will only give an illustration to 
show how the obstruction works.

I work among labourers in coal 
fields. There are various awards ap
plicable to various coalfields through
out the country. The workers have 
felt that it is time that these awards 
were revised and an approach was 
made to the hon. Minister and of course 
to the Secretariat. We understood 
from the nature of talk that because 
the Ministry of Industry and Com
merce would not permit them to make 
any revision and the Finance Ministry 
will not also agree, they were unable 
to carry out any revision in the 
awards or introduce any wage legisla
tion. I feel that it is high time that 
a revision of the awards is made and 
I hope that the hon. Labour Minister 
and the Finance Minister and also the 
Minister of Industry and Commerce— 
who is not here but I make an appeal • 
to him through these hon. Ministers— 
will meet and cooperate and as soon 
as possible agree to a revision in the 
wage level amenities and other things 
in coal-mines in particular, and other 
mines and factories in general, wher
ever it {s found necessary.



aorJ General Budget— S Al*IlIL 1951 U it of Demandt 6U03

Another subject which I want to 
deal with in some detail is the Gorakh
pur labour. Shri Shastri referred to 
it and 1 want to elaborate his point 
a little. During the last two months 
I have paid two visits to the Gorakhpur 
labour camps. 1 am sorry to say that 
my visits were not free. I could not 
meet the labour freely and whatever 
I have been able to learn about the 
condition of this labour was through 
other sources than my own personal 
study. But whatever I have come to 
know though it may not be first-hand 
knowledge, yet I have no reason to 
disbelieve the information I have re
ceived. I am unable to disclose the 
source of my information for I feel, 
if I do so, some of the workers among 
the Gorakhpur organisation who are 
in service are likely to be dismissed.

This organisation was brought into 
existence during war time to supply 
labour to the military. Gorakhpur 
labour was first used for the Burma 
road and the construction of bridges. 
After the war this labour was diverted 
to industrial side. The organisation is 
now being administered by an I.C.S. 
officer on semi-military lines. The 
jame military strictness is observed 
among the Ictbour, which is conspicuous 
of the military. 1 shall cite an 
instance of the serfdom or slavery of 
the workers.

On the 18th and 19th of last month 
the annual session of the Indian Na
tional Coalmine Workers* Federation 
was held in Jharia at a place, which 
was surrounded by a number of 
Gk)rakhpur labour Camps. There waB 
an attendance of about 10,000 labour 
at the meeting but not a single Gk>rakh- 
pur labour was present. Later when 
I went round I learnt and I can say 
with confidence that they were not 
allowed to come. This is only one 
instance. As Shri Shastri said they 
are living virtually m concentration 
camps.

1 will cite a low instances that came 
to my notice of the difficulties to 
which this labour is put and I would 
request the Minister to look into the 
matter. He might possibly appoint a 
small committee of the Members of 
Parliament and a few officers of his 
Ministry to go into the matter and do 
whatever is possible for this la ^ u r .

Some of the difficulties to which 
this labour is put are these. They are 
not allowed to go outside the camp 
without guards. If a labourer absconds 
his companion is beaten. If the man 
runs away while going to or coming 
from the mine his companions are 
beaten. The absconder, if caught, is 
beaten before the entire gang who
M P S .

have to witness the beating. Some
times he is closed in a bag and beaten. 
Thery are one or two more punish
ments which I deliberately do not 
want to mention as it is likely to 
create a sensation and I do not want 
to give it any publicity. But these are 
sufficient to show the condition of this 
labour. I pray the hon. Minister to 
look into it and do whatever is pos
sible. The labour cannot organise 
themselves into a Trade Union and 
have no voice against the ex
cesses. It is due tO' these conditions 
that the capitalists now want to engage 
this labour in larger number. They 
construct camps for them in prefer
ence to other general labour. They 
want to engage Gorakhpur labour for 
the reason that they will be safe they 
wiU not have to face. Trade Union 
movement and they will be able to 
extract whatever work they like them 
to do.

In the Jamuria A. and B. pits the 
labour is made to work in very hard 
conditions. The man is beaten and 
sometimes he is taken out in an un
conscious state. These are some ol 
the troubles he suffers from.

>^other point I want to deal with 
is labour in Government railway col- 
Ueries. On the 24th March when I took 
pw t in the debate I wanted to deal 
with the subject elaborately but there 
was not much time allowed to me. 
Today also there is not much time at 
my disposal. I want to suggest to the 
hon. M ^ister that unless all the recom
mendations of the Government Rail«> 
way Collieries Enquiry Committee were 
implemented, the surplus labour should 
not be retrenched at all. The commit
tee has made certain recomm«ndationf 
and there is scope for employment of 
a large number of this surplus labour 
I would make a practical suggestion’ 
The partnership of the Government 
with SJ-i.P. (Sir Lindesay Parkinson' 
taow n as the Indian Mining Construe 
tion Co. should be done away with aa 
early as possible and the surplui 
labour be employed for removal ol 
overburden. The use of machines hai 
caused all the unemployment in 
Kargali and Bokaro. I have studied 
the question and the report also saya 
that if the machine is done away with 
the cost of the removal of overburden 
is not going to increase. As regards 
Giridih we have made some sugges* 
tions and I would request the Minis
ter to see that the labour is not ro» 
tm ch ed  before the implementation of 
the recommendations of the Commit
tee in respect to opening of new works.

As regards housing the hon. Minis** 
ter has done a lo t But whatever has 
been done is insufflcient The 
has now come when nothing short of
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[Shri R. L. Malviya]
legislation will solve this problem. 
The hon. Minister has dealt with this 
subject at Dhanbad in the meeting of 
the Coalmines Welfare Fund Commit
tee and he has disclosed his mind that 
he stands for legislation. I hope in 
his reply today he will tell us more 
about it so that the controversy about 
it may be set at rest which is now 
raging between the workers, employ
ers and Government.

My last point is with regard to a 
news item which 1 came across this 
morning about the prospective appoint
ment of Mr. V. V. Giri as the Labour 
Minister here in place of the hon. 
Minister who, it was said, was likely 
to go as an Ambassador somewhere.-

Some Hon, Members: Who says so?
Shri R,* L. Malviya: I have said it 

was a news item. I do not doubt the 
qualifications of Mr. Giri, but he has 
been out of the labour Held for the 
last four or five years and things 
have since changed greatly. I do not 
believe the report has any substance 
but if there be any truth in it Gov
ernment will, I hope, give due consi
deration before taking any step in the 
matter.

Shri A. Joseph: In rising to .speak 
on this Ministry, 1 must congratulate 
the hon. Labour Minister who has 
done so much for the interest of labour 
in bringing forward the two labour 
Bills. But then 1 must say that as a 
member of* the Standing Labour Com
mittee, I know how objections were 
placed in the way of progress of these 
Bills by the hon. Finance Minister’s 
Department. The interests of our 
workers are the interests of our coun
try and these Bills would have result
ed in the welfare of the country, but 
the Finance Ministry is standing in 
the way of their progress. While I 
do not want to indulge in downright 
criticism because many other benefi
cial things have been done, I would say 
that these two measures definitely go 
to help the workers. But then the 
Finance Ministry has thought it fit to 
stand in the way. Similarly we passed 
the State Insurance Bill over a year 
ago but due to the Departmental obs
truction of the Finance Ministry we 
are unable to implement that measure. 
I would appeal to my hon. friend, the 
Finance Minister to see that his Min
istry does not raise objections when
ever a measure Involving the welfare 
of ^orJRcrs is proposed.

As regards the training centres con
ducted by the Labour Ministry. I 
would say the Ministry is doing very 
well in running these training centres 
wnich will help to solve the un
employment problem in the country. 
But voMy I submit that tb« money

allotted to these centres is very little? 
I would appeal to the House to see 
that more allotment is made for these 
centres and that they are kept on 
permanently.

I would next refer to the problem 
of agricultural labour. I have close 
knowledge of every section of our 
agricultural labourers because I hap
pen to be a labour worker among 
them. I too come from those down
trodden masses. The standard of 
living of those people is very low. 
The statistics collected by the various 
States Governments from the 23 vil
lages regarding agricultural labour 
indicate the conditions of these work
ers. They live in condition of no 
clothing, no food and no shelter. That 
is their state. And here we find the 
Finance Ministry putting obstacles in 
the way of legislation intended to im
prove tlieir conditions. It was said 
that the agricultural labour enquiry 
would not be complete before 1953, 
that Gk)vernment was wanting to 
extend the period of enquiry up to 
1953. But this Parliament had decided 
that the enquiry should be completed 
by March 1950. But I would request 
the Government, to see that this 
enquiry is finished before 1952 at the 
latest. When the setting up of this 
enquiry was announced every agri
cultural labourer expected that some
thing will be done by our Labour 
Minister in the interest of those poor 
people. Now it was a shock to them 
that the date has been extended. I 
would request the hon. Labour Minis
ter to expedite this enquiry. It is a 
great opportunity for him to do his 
best for the labourers of this country. 
Actually, the class of people from 
which my hon. friend comes belongs 
cent, per cent, to agricultural labour. 
That being so it is his duty also to 
help them. I am sure he will not 
deny his duty.

Then I would like to tell my hon. 
friend, Mr. Kesava Rao that the 
Labour Ministry has done its best in 
the interests of the labourers of this 
country. Due to the beneficial legis
lation of my hon. friend, the hon. 
Minister, there are no strikes. It is 
also due to the personal enthiisiasm of 
himself and of his staff that there is 
no strike in the country..............

Mr. Chairman: Is it not due to the
co-operation of the hon. Finaftce 
Minister?

Shri A. Joseph: Of course, on some
aspects there is co-operation from the 
Finance Minister—I do not deny that. 
I am not saying that there is no co
operation in labour matters on the 
part of the Finance Minister or any 
other Minister. 1 was only saying that 
in the m atter of the Workers Otatt
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Insurance Act and the agricultural 
labourers enquiry there was objection 
raised.

Before I conclude, I would like to 
refer to one or two other points. Our 
Government is not in a position to 
supply food and cloth and other things 
according to the requirements of the 
people. But so far as factory labour 
is concerned they have cheap grain 
depots and whenever there is a strike 
Government will listen to Mr. Shastri’s 
slogans whereas the agricultural 
labourers are suffering without food. 
In my own part of the country last 
November-December all the foodstuffs 
were shifted from surplus to 
deficit areas but the agricultural 
labourers in the area were unable to 
secure their food. The prices went 
up to forty rupees for a bag of two 
maunds. That is the condition even 
in delta districts like Krishna and 
Godavari. Therefore, I would request 
the House to see that the Minimum 
Wages Act of 1948 is brought into force 
before March 1952 at least.

Shri Saraiigdhar Das: I had many 
things to say—^many things I disagree 
with the Ministry about—but I will 
not dilate on them, I only want to 
refer to one thing and that is this. It 
is claimed with reference to the State 
colliery labour—a matter which has 
been discussed in this House in 
another context—that there is a sur
plus labour population in the State 
collieries, although the raising of coal 
has decreased by something like* half 
since 1944-45 and 1945-46. The dis
cussions in this respect hfive not been 
concluded yet. But I should like to 
know what the hon. Minister knows 
about this situation, because on a 
previous occasion I had read the 
Labour Year Book and it had been 
stated therein that Indian labour was 
producing as much coal per man day 
as in England and Europe and the 
Labour Minister’s remark about mining 
labour in India was quite satisfactory 
as far as I remember what I read a 
couple of years ago. I should like to 
know what he thinks about this, 
because in the discussion in connec
tion with other Bills or Ministries it 
is being made out nowadays that 
labour is getting three or four times 
the wages that it used to get before 
the war and yet production is going 
down all the time. TTie more 
you raise wages of labour the 
more production goes down. Per
sonally, from my experience, I do not 
believe that this can be possible, but 
yet in the discussions on the other 
Ministries* demands it is being made 
out that labour is not playing fair. 
Consequently it Is necessary for the 
Minister of Labour to say what he 
thinks about I t

Shri Jagjivaa Ram: I must e n r e s i  
my sincere thanks to the hon. Mem
bers who have made kind reference! 
to me. in the course of their speeches 
here 1 wish I deserve all that they
have said. While discussing the 
labour policy or the implementation of 
the Acts passed by this hon. House, 
hon. Members should not forget that 
labour is a concurrent subject. There 
are certain items for which the Cen
tral Government is directly responsl* 
ble. There is a vast number of other 
subjects in which this hon. House is 
competent only to pass the Act. but 
I have not got the administrative 
authority to implement or execute 
those Acts. Those Acts have to be 
implemented by the State Govern
ments concerned. While talking there
fore about the non-implementation of 
the various Acts passed by this House* 
hon. Members should not lose sight of 
this aspect of our Constitution, while 
criticising or making a grievance of 
non-implementation of a number of 
Acts, they should not forget that the 
Labour Minister of the Centre has 
not got the necessary authority to 
enforce or Implement those Acts. The 
utmost authority that he has got Is to 
request and persuade the State Govern
ments to expedite the implementation 
as early as possible. More than that, 
he has no other authority, and most of 
the Acts about which complaints have 
been made of non-implementation are 
Acts which are entirely within the 
State sphere.

But I will not throw the entire res
ponsibility on the State Governments 
and wash my hands of it, I would 
like to put the facts before the House 
so that it can judge whether the pro
gress made during the last three or 
four years is an entirel> unimpressive 
one or whether it is something of 
which some credit might be taken. 
The labour policy of any Government 
is not an absolute thing. It has to be 
determined taking into consideration 
so many factors which prevail in the 
country. It has also to be determined 
taking into consideration the social 
objective which Government have in 
view. Sometimes it so happens that 
even when your social objeqtive is 
quite clear, .so many unforeseen fac
tors come in the way and your pro
gress towards that objective may not 
be as satisfactory as the hon. Mem
bers would like it lo be or even as I 
personally would like it to be or even 
the Government as a whole would 
like it to be. and those circumstances 
which sometimes crop up and are 
beyond the control of Government cer
tainly delay our progress towards that 
objective. So, while speaking on the 
labour policy of the Government, 
shall have to take into consideratloi|
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[Shri Jagjivan Ram]
the entire economy of the country, 
because labour policy cannot function 
apart and separate from the entire 
economy of the country. We proceed 
on certain assumptions. We find that 
after we have made some progress, 
some unforeseen causes stand in our 
way and therefore our progress be
comes delayed. I personally do not 
feel that our record is so bad as my 
hon. friend Shri Shastri would like It 
to appear from different points of 
view. We passed a certain number of 
Acts during the course of the last 
three or four years. May I put it to 
him whether he will say that all of 
them have not been implemented?

Shri Harlhar Nath Shastri: Most of 
them.

Shri Jagjivan Ram: I am coming to 
that. He pointed out three things: 
housing, fair wages and profit sharing.

Shri Harihar Nath Shastri: And
minimum wages and industrial rela
tions.

Shri Jaglivan Ram: Yes, those too. 
First, I will take industrial relations. 
Industrial relations in any country can 
be judged bv the stoppages or cessa
tions of work or by the man hours 
lost. I have tried to get some figures 
in these respects. I think the House 
will profit if I take some time in 
giving out these details. I am taking 
a pre-war year, then the war years, 
and then the post-war period. As 
every hon. Member knows, trade union 
activities practically came to a stand
still during war years and labour in 
this country functioned as some sort 
of regimented labour. Still, I have got 
the figures for those years.

lOSO
1040
1042
1044

Post-War.
1046
1047
1048 
1040 
1060

Number of man- 
days lost

4 MiUion
7
6 „
8 M

12 M
16
7 M
6 „

12

The figure foe 1990 is quite a big 
one. But the largest number of man 
days lost were contributed by the 
prolonged textile strike in Bombay into 
the history of which I need not go. 
8o, just from the number of man 
days lost one will be driven to the 
ayoduslon that tb f  industrial relations

in this country have progressively im
proved after the year 1047 which was 
the worst one in the history of our 
industrial relations. If these figures 
are an index of anything, they are 
an index of good industrial relations. 
What have been the causes of these 
good industrial relations? I have on 
more than one occasion in this Houke 
and outside congratulated labour for 
the patriotic stand they have taken and 
the sense of responsibility they have 
exhibited in maintaining industrial 
peace in the interest of greater pro
duction in spite of great difficulties and 
hardships which they have to face in 
view of rising prices of essential com
modities. So, you cannot ignore that 
the industrial relations in this country 
have progressively improved.

Then I wish to come to housing. 
Sometime back Government announc
ed that during the course of the next 
ten years we would try to have a 
million houses for the industrial work
ers. I do admit that the progress has 
not been as satisfactory as it ought 
to have been. But the causes are well 
known to my hon. friend Mr. Shastri 
as well. We expected greater loans, so 
that we can invest more and more 
money in industrial housing. But the 
House is aware of the loan position 
of the Government. Even if the scheme 
did not depend entirely on the re
sources of the Central Government, it 
has to take into consideration the 
resources of the State Governments as 
well the employers. Though a 
small sum of Rs. 1 crore was provided 
in last year*s budget and it was 
hoped that the State Governments 
would take advantage of it and utilise 
it for industrial housing in their res
pective States, the response from them 
was not so encouraging.

Shri Harihar Nath Shastri: What
about Mr. Deshmukh?

Shri Jagjivan Ram: Their budget 
position was not quite satisfactory. I 
myself have admitted that the pro
gress in this respect has not been as 
satisfactory as it should have been. 
But all the same,—I will not take Into 
consideration the industrial housing 
that had been provided by the various 
employing Ministries of the Central 
Grovernment or of the State Govern
ments, or the State Governments, or 
the houses that might have been pro
vided by private industry—I have with 
me figures which go to show that the 
plantation industry alone completed 
by the 30th September 1950, 4,146 
houses for their labour and the houses 
to be completed by the 31st of March
1951 are 21,144. So, in the plantation 
industry alone we are going to have 
something like 25,000 houses.
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Similarly in the collierics^I 
my hon. friend, Mr. Shastrl would 
have seen them—we have made some 
nrogress. The Bombay Government 
also have constructed some houses. 
But all the same I do admit that the 
progress has not been as satisfactory 
as it should have been. We have now 
revised our scheme and it was examin
ed by the Planning Commission. It is 
now being examined by Government 
and I think in the near future we will 
devise some scheme by which more 
satisfactory progress will be made in 
this direction. This year, of course, 
we have provided more money in the 
budget than we had provided last year: 
I think this year we have provided 
more than Rs. 1-5 crores.

Shri Harlhar Nath Shastri: 3.000
houses.

Shri Jagjivan Ram: TheA I come to 
fair wages. My hon. friend is aware 
that the Bill is before Parliament and 
if it had been delayed it is due to 
want of time in the Parliament.

That leads me to the Labour Rela
tions Bill as well. There has been 
very much of interested propaganda in 
the country that this Bill would be 
postponed. I want to make it clear 
that there is no Intention on the part 
of Government to postpone this Bill. 
No amount of Interested propaganda 
will deter us from pushing through a 
measure which I think is not only in 
the interest of labour but also in the 
best interests of the industrialists in 
the context of the present times.

Mr. Chalmiaii: Does that apply to 
Trade Unions also?

Shri JagJiTan Ram: That appliat
' aqually to th# Trade Unions Bill as 

well.

Ab Hen. Member: A rt they coming 
in this session?

Shri Jagjivan Ham: That will de
pend on the availability of time in 
this session. But there is no intention 
to abandon these Bills, or to postpone 
them.

I do not want to take notice here— 
though mention has been made of it— 
of the proceedings of the Federation 
of Indian Chambers of Commerce and 
Industry which met here a few days 
ago. It does not lie in their mouth 
to advise the Government as to what 
procedure the Government should fol
low in their functions. The Labour 
Minister and the Labour Ministry know 
how a Bill is to be finalised by the 
Government and how it is to be 
Iiresented before ParUament, It

would have been better if the in
dustrialists would have minded their 
own business and not come forward to 
advise the Government on the proce
dure of Government business.

Then I come to agricultural labour. 
Today in the country there are two 
classes which are the hardest hit: the 
lower middle class and the landless 
labour in the rural areas. My hon. 
friend Mr. Shastri has raised a ques
tion about increase in the dearness 
allowance either according to the Pay 
Commission’s recommendations or 
some ad hoc basis for Government 
employees. As I have said, the lower 
middle class are the worst affected 
class In the country today. And I 
have every sympathy for them. All 
our promises of bringing down prices 
have not materialised. All our efforts 
even to stabilise prices have deceived 
us. In spite of the best efforts of the 
Government there is a tendency on 
the part of prices of all essential com
modities to have an upward trend. 
As a result of rising prices the per
sons worst affected are those with fixed 
incomes or fixed salaries, and they are 
no doubt our employees. But taking 
into consideration the whole economy 
of the country I am very doubtful 
whether It Is at all possible to In
crease the rate of dearness allowance 
at present. Though It sometimes 
appears as a mockery, yet one cannot 
do but appeal to the good sense and 
the sense of patriotism of these peo
ple to bear their difficulties with forti
tude. Sometimes, to call for better 
sacrifices also sounds like a mockery, 
when one is called upon to make this 
appeal only to one class and not to all 
classes. I wish we could produce con
ditions in the community so that 
sacrifices can be equalised and we can 
call for equitable racrifices on the 
part of all classes and all individuals.

The condition of agricultural labour 
Is no doubt the worst among the work
ers. But no amount of criticism of 
the Government Is going to solve their 
problem. Even if a fraction of the 
enthusiasm which was exhibited here 
by the hon. Members for the benefit 
of the agricultural labour is exhibited 
In the rural areas in trying to orga
nise them, it will serve them better 
than critici.sm of the Central Govern
ment. As I have said, the responsi
bility of fixing minimum wages for 
agricultural labour is that of the State 
Governments. (An Hon. Member: Pull 
them up). As I have prefaced my 
speech, we have got no authority to 
force all this things on them. And 
even If it comes to that, it will be 
a physical Impossibility for the Cen
tral Government to take that respons.*- 
bility in a huge country like this and 
tor a huge number which the ag^-



6102 G m fal 6 APRIL IM l lAgt of Dtmanii

[Shri Jagjlvan Ram]
cultural labour constitutes in this 
country. What is required today is 
some organisation of the agricultural 
labourers. But I am sorry to say 
that difficult as the task is, even the 
Trade Union leaders are not evincing 
any interest in this work. But 
sooner or later we will have to do it. 
Some of the State Governments have 
already published their draft propo
sals for the fixation of minimum wages 
in agriculture. In nlbst of the indus
tries in Schedule I many of the 
State Governments have already fixed 
them. But this fixation of minimum 
wages or the implementation of the 
Acts beneficial to labour depends also 
on the consciousness of labour and 
the strength of the leadership they 
have. Today Trade Union leader 
friends will not mind or will not mis
understand me if I say that there is 
a very strong element of spurious 
leadership in Trade Unionism. That 
type of leadership is in no way less 
harmful to labour than what the Trade 
Union leaders call—the exploiting em
ployers. So I will take this opportu
nity of making an appeal to the 
genuine and intelligent Trade Union 
leadership to purge their ranks of that 
type of Trade Union leadership which 
wants to trade in and make a means 
of livelihood by working amongst the 
labourers and exploiting them for their 
own purposes, either personal or poli
tical. The implementation of minimum 
wages will be expedited if the labour 
is conscious, is organised and is in 
a position to wield strength to some 
extent.

I will have to say a few words 
about Gorakhpur labour, I was 
rather surprised when Mr. Malviya 
started enumerating the various handi
caps under which they were suffering. 
But the information that has been 
supplied to him is rather exaggerated. 
All the same I assure him that I will 
have further enquiries made in the 
matter. One information with him is 
definitely incorrect when he says that 
the employers want to employ more 
and more Gorakhpur labour. Per
haps he is not aware that the total 
strength of the Gorakhpur labour is 
only 10,000 throughout the country. It 
is only ten thousand, spread over the 
coalfields of Pengal, Bihar, Madhya 
Pradesh and Hyderabad and in regard 
to his own Province he will be sur
prised to know that in the whole of 
Madhya Pradesh there are only 722.

Shri R. L. Malviya: This started
only last year.

Shri Jai:Jivan Ram: The Gorakhpur 
Jabour organisation was functioning 
A ^lng the war years. When I came

I stopped that thing. Of course we 
cannot prevent the employers from re
cruiting their own labour, but we 
thought that it would be better if the 
recruitment even by the employers is 
systematized and regulated by uis. 
Today the agency of the Director- 
General of Resettlement and Employ
ment is functioning in U.P. in this 
behalf and the U.P. Government very 
much insisted that the recruitment of 
Gorakhpur labour should not be 
stopped because it will create an un
employment problem for them and 
thereby a problem of law and order,

Shri Harihar Nath Shastri: We do
not want to stop it. We want to 
humanise it.

Shri Jagjivan Ram: Today the
entire cost is met by the employers* 
organisation. We have got some offi
cers to regylate it. Well, I will have 
enquiries in the matter, but I can 
tell the House frankly that these alle
gations are grossly exaggerated. I 
have also some idea of the Gorkahpur 
labour. I have also visited some of 
the camps.

Shri R. L. Malviya: There were
worse complaints.

Shri Jagjivan Ram: Mr. Malviya
could not get an opportunity to have 
a non-conducted tour, but I could get 
an opportunity to have a non-conduct
ed tour to visit these camps and talk 
with the labourers without any officer 
with me. If all these allegations are ’ 
true how is it that even those labour
ers who are discharged after eleven 
months and even though they are not 
recruited through the recruiting agehcy 
—30 to 25 per cent, of them—go to 
Dhanbad and Raniganj coalfields of 
their own accord and approach these 
very camps to accommodate them 
there. If the position is so horrible,
I cannot conceive how a labourer will 
go to that place.
6 p . M.

Shri Harlbar Nath Shastri: That 
is due to appalling poverty.

Mr. Chairman: I wish to remind 
the hon. Minister that it is already 
Six o’clock.

Shri Jagjivan Ram: There are only 
one or two points about the Employees 
State Insurance Corporation. My hon. 
friend, Mr. Kesava Rao stated that 
we are spending quite a lot of it over 
officers. That is true. The House is 
aware under what circumstances this 
scheme has been delayed stages after 
stages. We appointed the officers in 
order to have the preliminary arrange
ments ready with a view that the 
schema was to be started bjr thy
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beginning of August or July 1950. The 
House,is aware—I have stated in reply 
to some questions or on some occa
sion in some debate—that there was 
some difficulty created by the employ
ers and the U.P. State Government. 
We examined this. I give credit to 
the Finance Ministry and to my col
league, the hon. Finance Minister; 
they have all been helpful in this ana 
we have evolved a formula of amend
ing the Bill. The Bill is pending 
before the House. Now, of course, we 
cannot think of disbanding the officers 
and the staff. Though we have spent 
a good amount over them—a few 
lakhs—which, had not all these diffi
culties been created, would have been 
avoided and the scheme would have 
been functioning by this time in full 
swing. So, the Bill is pending before 
the House and after the Bill is passed, 
we will enforce this scheme. It may 
be that when the scheme is not func
tioning the officers are not getting as 
much work as they are expected to do 
and sometimes they might not be 
getting a file as well. That is true but 
that cannot be helped. The House is 
aware of the position.

A word about the municipal em
ployees. I was surprised to iind a 
cut motion in the name of one of my 
friends to the effect that Municipal 
labourers—scavengers—are not treated 
as labour. 1 will say that this notion 
is created simply because my hon. 
friend has not cared to read the labour 
legislations or to know of the various 
awards which have been given for the 
scavengers. In many provinces the 
questions of the disputes between 
scavengers and municipalities were re
ferred to Tribunals and tribunals’ 
awards are functioning in respect oi 
their wages and salaries and other 
things in various provinces. Under the 
Minimum Wages Act their minimum 
wages have been fixed and for all 
practical purposes they are as good 
labour as any other category of 
labourer is.

My hon. friend, Mr. Pani stated that 
the coalmines labour welfare funds 
snould be administered not only uy 
officers but that Union people 
should be associated with it. That is 
also because my hon. friend has not 
cared to know about it. The welfare 
lunci has got an advisory Committee 
on wnich Government, labour and 
employer are equally represented. In 
Orissa when we had to form an Advi
sory iSub-Committee for that &»tate. we 
cunsuitea tiie btate Government to 
suggest names of Union leaders ana 
It Mr. Panics name was not suggested, 
I am not tQ De Diamea.

Shri B. K. Pani: I never meant that 
the Committee should be constituted 
with them. My suggestion was that 
the local union should also be con
sulted.

Shri Jagjivan Ram: There are re
presentatives of the local union on the 
Advisory Committee. Whatever we 
do, we decide in^the meeting of the 
Advisory Committee on which the 
workers are effectively represented.

I have to say a word about the 
appellate tribunal. My hon. Friend 
Mr. Shastri stated that there was 
much delay. I wanted to give some 
information to him showing that there 
has not been so much delay as it is 
sought to be made. I tried to get cer
tain figures from the Appellate Tribu
nal. I think the figures are up to date.

The Tribunal began functioning from 
the 15th August 1950. I have got
figures till the 15th March 1951.

' The number of appeals
filed were 376

NiAnber disposed of 168
Number pending 208

I am sorry I have not got the dates. 
I tried to lind out what was the longest 
period that was taken in disposing of 
an appeal. That I have not got but 
I will supply that information to my 
friend, Mr. Shastri.

Applications filed were 289, out of 
which 201 were disposed of and 88 are 
pending. 1 have already requested 
the Appellate Tribunal to dispose ol 
appeals and applications with utmost 
01 despatch and expedition and I am 
sure they will do that. Of course, we 
cannot think of scrapping the Appel
late Tribunal; it has come and it will 
stay and it is doing some useful work 
both in the interest of industry and 
the interest ol labour. I do not want 
to take more time. I thank hon. Mem
bers once more and I hope with their 
encouragement, we will be able to do 
something more.

Mr. Chairman: The question is;
“That a sum, not exceeding. 

Rs. 24,40,000 be granted to tne 
President to complete the sum 
necessary to deiray the charges 
which will come in course of pay
ment during the year ending tna 
» lst day of March, 1952 in respect 
of Ministry of Labour*/*

The motion was adopted.
The House then adjoumed till a 

Quarter to Eleven of the Clock on 
tn a a y  tne ein Apru, ivox.


